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LOK SABHA
Wednesday, April 20, 1966/Chait7a 30,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair}

ORAL ANSWERS TO QUESTIONS
Talks with Sheikh Abdullah

+
*1217. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is a proposal to
reopen discussions with  Sheikh
Abdullah and reach a settlement with
him on the internal situation in

() if so, the basis for this settle-
ment; and

(c) Government's reaction thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Governmient
have no such proposal under id
tion,

(b) and (c). Do not arise.

Y few qewaw - ww wOm
HAT S A g9 §w wRHEw § qg wer
q1 f W@ wRen 7 e f oam
e @ 1 & e AR E
T A I A 2, W e @@ § Ar
T fF ot o sfre Y @ g
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st gt c gEt A g E AT 9
F ATg GTANE FA T} |

st Temr qemae  fegrd Wt -
Tz T 0% HTR AFATY |

sfrgrdt : Seaie AT RE @ AR &1
s fafec A T @ s @Y ag
Y IERET ATEY A AN §S T 9@
Iq F gew ¥ 4r ) AfeT oy ey
ok T @ 2

«ft fermrar qzamaw - ag feT s
qUEgT ar ?

oft greft : SEwEW AT Sy
A T wTE 9 IW KT 3 g wAT
a1 |

sit fewr qzamw - ag W@ go
f& am= awear fafe o wix
# 7z @ §, A% fe A aw Y oo
fre Tt &, &Y ¥ Y A| gu AT AT
@ T WY a @ & fs Fmie W
wrET f5T & 37 awar & AR W\ s
T Yfedram s F A% wifes
durfaai &1 @ &, a9 X W 9w
¥ fF @ o faw s w1 ) @
T &, w9 w1 W @ fegem o
o AEAT e

st gt S A dne ©
I A g1 7@ & ag wifafea & ol aw
71 W w1y §, A e w1 @
o 9T @ @ foadr gw w1€ va 6%, oA
AR
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o TM wAT wfgan : 71 T
{ a1 qTHC FY qE § o s &
WY AFAT & ATHA FE Ag ST
< a1 fF fgrd & e 9 s ¥
A ¥ T wEAT W] FEAT
T wifed, afs ferg qaowm o
X W O 69 F fa¥ wriamd FE
fgd, BT &< 57 w9 aF TG e
AT & &Y v A7 61 R segEe ¥ 9
FuEr A #E T e e
I AT FT g A9 FW |

T w (Y w) - AemwTd
ureit far Wit 9% § 0@ mwegen R,
T[N A T IHW gBT §, WCHT
N I ¥ T 2L A T o
TR

weaR REET ;AT AT AT
frr§ IR ara@aaarg ?

off Ty S AEETD HEH!
T I ¥ A AR gAT I ¥ Ay W
FIT 7Y W 9% fF wrf @ qedey
g AfigE g A F A A

o W AART Mg - W =
a9 Fa 9T AT qR I faary
MT ag wara § f5 wa wegear woAY
Frgrs ¥ arg FTE & aX ¥ A ri-
ar§ 7 &, fadh fgrg AEem oE W)
W 9% @9 & 18§ Frear w1 v
7 s@E 5l dwerd oo ¥
IT & g T, WX WX g TR
&Y Fa AT S T Ay Ffarw FRAwd |

sft 7 ;9% oF gETE § WK
sRgft ad NATFEREII W@
Ffr aade NI T

o TR AAYT wfgan: wiex &1
SraET & T AW F qgT WA FT AT
MR ag s & ad, o
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T RE, Ay FE frag W@ H fay
dare @i 1 &I Y ¥ 3B W
R wR A dar wrEdr f Friarg
FLEFATR |

W WEad ;I &
98 at gg f OaT wware T @Y
@ Wt wreHY 39 ¥ faw 9w & wew
g0 I 97 F A § € qedet @Y vk
&1 AT S gAE ¥ @ § I} Awe
I qTag fme &

wo TW wAgT wifgar . & 3g

AT 7 17 o 7 § a7l § @
wE

Shri Kapur Singh: I want to know
whether Government proposes or
would be prepared to release Sheikh
Abdullah with a view to employing
his good offices for a final settlement
of the Kashmir problem.

Shri Nanda: I can take note of the
good intentioned suggestion made.

Shri Hem Barua: Is it not a fact that
Sheikh Abdullah wrote from jail a
letter to our late Prime Minister dur-
ing the Pakistani aggression pledging
full support to India in defence
matters and, if so, may 1 know whether
the Government have ascertained from
Sheikh Abdullah if this political ideas
have undergone any change in rela-
tion to Kashmir?

Shri Nanda: As I have stated, as far
as I could judge from the contact that
has been made informally, I did not
find any particular change.

Shri Hem Barua: He has not replied
to the first part of my question.

Shri Nanda: There has been some
correspondence, but I cannot say
exactly what the contents are.

Shri H. N. Mukerjee: Since the
question of release of Sheikh Abdullah
is being considered, and the Prime
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Minister had dndicated it, it obviously
means that a person who was detained
on account of the difficulty which his
presence was creating in regard to the
settlement of the Kashmir problem
is likely to come out. May I know,
in that context, if the Government can
assure the House that it is truly apply-
ing its mind to an effort to solve the
Kashmir problem and that it is in that
context that the idea of the release
of Sheikh Abdullah is being consi-
dered?

Shri Nanda: I have already answer-
ed that we are not considering in that
way at all.

Shri H. N. Mukerjee: He said that
they were going to release him.

Shri Kapur Singh: He did not say
that. '

Shri Sham La} Saraf: The hon.
Minister mentioned that some non-
officialy met Sheikh Abdullah, How
far is it correct that one of his ne-
phews, Sheikh Abdul Rashid, met him
and his going there was sponsored by
the Kashmir Government? May 1
know if he is one of those persons
to whum he has revealed his mind—
he has not revealed his mind this way
or that way—and, if that is so, what
later developments have taken place?

Shri Nanda: In regard to the last
visit which the hon. Member refers
to, the conclusion is that there is no
particular difference that has happen-
ed.

st wrTeA A7 TR A4 Ag 9
79 T § fF rwerd o g
Al ¥ vy wege & fa=rd F e A S
AT AT Y & 97 & A g
5 ¥ frvarers = ¥ 2@t it agw @,
o f . wgen fggeE #
aEWifrar st wEear AR
W § WK Tl %7 fggem ¥ aee
Famd & 1 & Sy wmgar § fe oA
& faare fvaamens w7 & ogr W
Far
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Shri Nanda: My answer so far has
conveyed this that we do not notice
any change.

Shri D. C. Sharma: Mr. Jaya Pra-
kash Narayan, the great man of India,
writes many letters and issues many
statements. He issues statements with
regard to every problem in India, in
regard to China, in regard to Naga-
land and so on. May I know what
particular reason was there for the
Cabinet to consider the letter which
Mr. Jaya Prakash Narayan wrote in
connection with the release of Shkicikh
Abdullah and why was it taat  he
time of the Cabinet was wasted v.i.h-
out taking any decision on it?

Shri Nanda: As far as I recollect,
this was not discussed in the Cabinet.
I do not think I should mention what
is discussed in the Cabinet. Since the
guestion was raised, I had to answer
that.

Shri D. C. Sharma: She has said
that in the press conference. The hon.
Minister does not read the press con-
ference report......

Mr. Speaker: Order, order.

st gam feg : & s =T
g fv e wge 1 S ot et
A ¥ @ 3w AR ¢ ag v W Oofees
A I wR AfRa @ IWE
frardi &% #r ofda g € o 7
wE AGET § W F a® |

oft =y Afefad &1 ¥% @ T
&, faardi & am & 7 % a%a )
Pay of College Teachers

+
*1218. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Boroosah:
Shri Tridib Kumar Chaudhuri:
Shri Madhu Limaye:
Shri Jashvant Mehta:
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Shri C. K. Bhattacharyya:
Shri Sinhasan Singh:

Will the Minister of Education be
pleased to state:

(a) whehter it is a fact that the
University Grants Commission have
urged pay rise for the college teachers;

(b) whether any representatior
was also submitted to Government in
this respect; and

(c) if so, Government's reaction

thereto?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Yes, Sir.

(¢) The recommendations of the
University Grants Commission have
been accepted by the Government of
India,

Shri Subodh Hansda: May I know
what is the financial burden that will
fall upon the Central Government duc
to the acceptance of these recommend-
dations?

Shri M. C. Chagla: The financial
burden will be Rs. 22 crores.

Shri Subodh Hansda: May I know
whether this recommendation is appli-
cable only to the university teachers
or it also applies equally to lhe t:a-
chers of private colleges?

Shri M. C. Chagla: 1t applies to
both university professors and college

teachers.

Shri §. C. Samanta: May I know
whether the State Governments will
have to bear some share of it and if
so, how much?

Shri M, C. Chagla: Yes. According
to the scheme. the Central Govern-
ment will bear 80 per cent af the in-
creased cost in giving cffect to the
U.G.C's proposals; the State Gov-
ernments will bear 20 per cent.

st wrre Wy W : # fame-
frarera T &Y fawrfont Y awwTe
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T wiEfa 9 SewE % FW g
TE AT 9gan § 6 ag T daw e
# ¥ o 7 faar s, @ fag
fafa s & e € & Wi ar g
q 7g W@ wvas w7 faar oA
9gw #1 gwfa 1 fafaw oow
F A faar 41 @ graew ¥ W @
FEAE 1 5 wa F1 ar< a8 favea-
o €7 § LY g ?

Shri M. C. Chagla: The revised pay
scales are intended to be implemented
from 1st April. We are waiting for
the various State Governments to
accept the proposals. With regard to
arrears. the scheme is there and if
they give effect 0 it, the Central Gov-
ernment will bear their share.

=t Ro w0 fgady : & 7y s
ST § £ o dor W F a@Ed A
w ¢ afrafady awiv & gro wn fasa-
faar w T F weaowt w7 qg
T W AR Ay we & 7 afe
w4 ¥ fou ae T F7w T W d
W7 7 dF7 *H W1 q7 ¥ wEA F A
£ 1 FRE) wpew ¥ off AR A 7

‘Shri M, C. Chagla: We have nothing
to do with schools. The UGC's pro-
posals relate only to the university
professors and college teachers. In
regard to the question as to whether
the teachers are satisfied, I find +hat
the teachers in West Bengal have put
forward somec new demands, but they
have agreed to call off their strike in
regard {o examinations; the new pro-
posals have not been submitted to us;
I do not know what exactly they are;
but I sincerely hope that the teachers
all over the country, in both univer-
sities as well as colleges. will accept
the UGC's proposals and I also hope
the State Govermments will implement
them by accepting the burden of 20
per cent.

Shri P. C. Borooah: While the pay
scales of university and college
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teachers have been revised upwards,
the average instructional session of
the universities and colleges in India
remains at an average of 100 hours
per annum. May I know whether
Government have any proposal to in-
crease the working hours of univer-
sities and colleges in order to make a
better output in regard to efficiency
and standard of education and also to
uphold the saying g T é”?
‘What steps have Government taken
in this regard?

Shri M. C. Chagla: I agree with my
hon. friend that, in India, the teachers
do not work for gufficient hours;
there are too many vacations, too
many holidays; they have too much
of leisure. ...

Shri Hem Barua: There are reasons
for that which he knows. You want
the teachers to equip themselves in-
tellectually during vacations.

Shri M. C. Chagla: I do not know
what are the reasons. They must be
only bad reasons. The U.G.C. is con-
sidering seriously as to what should
be done to better utilise the service
of the teachers.

Shri Jashvant Mehta: May I know
when the Central Government has
communicated to the State Govern-
ments about thig  scheme, whether
Government have received the reac-
tion of any State Governments on this,
and in regard to arrears, how many
‘State Government; have not given the
arrears and what steps are being
taken by the Government in that re-
gard?

Shri M. C. Chagla: The Ministry
wrote to every State Government
Ppointing out a5 to what the scheme
was. This letter was rent on T7th
April, 1966. So far we have receiv-
ed no reaction from any State Gov-
ernment. I assume that the West
‘Bengal Government will accept it, but
We have yet to receive their formal
acceptance.

‘Mr. Speaker: Mr. Mukerjee.
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Shri Jashwant Mehta: What steps
Government have taken jn regard to
arrears—that has not been answered.

Shri M. C. Chagla: I have not got
the figure; with me. If my hon. fri-
end will table another question, then
I shall give the informatibn.

Shri H. N. Mukerjee: Some con-
fusion still remains to be clarified in
regard to such questions as the dis-
tinction between so-called post-gra-
duate colleges and graduate colleges or
the question of the scale where the
period of service rendered by particu-
lar teachers would be taken into con-
sideration; these matterg still remain
to be clarified, and the grouse of the
teachers ig that since 1960 they have
been asking for clarification and direc-
tions from Government in regard to
this matter. The hon. Minister has
given some gatisfaction but these
ever-confusing matters remain. May
I know whether Government are going
to clarify these iscues so that the idea
among teachers not only in West Ben-
gal but also in UP that later on they
might have to have some kind of agi-
tation can be mollified?

Shri M. C. Chagla: We are going
to do gsomething more than clarifica-
tion; a machinery is going to be set
up under which the UGC along with
the different universities will work
out how the scale; could be properly
applied to different teachers in col-
leges and universities who are affect-
ed by it. ‘

Shri D. C. Sharma: I congratulate
the hon. Minister for giving these
much-delayed and much-needed con-
cessions, if I might say so, to univer-
sity and college teachers. But the fact
of the matter js this that the UGC al-
lots fundg for g particular term, for
five years, and says that in the re-
maining years it will be the responsi-
bility of the State Government and
other bodies. May I know if the pay
scales for college teachers and univer-
sity teachers, that have now been an-
nounced, will hold good for ever or
whether they are going to hold good
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only for five years and afterwards
these college and university teachers
will be left to the tender mercies of
the State Governments who do not
want to pay anything for education?

Shri M. C. Chagla: It has been
made perfectly clear that the Central
Glovernment will bear 80 per cent of
the increased cost for five years. After
five years, the State Governments
must take over the responsibility, The
State Governments should not feel any
difficulty about it, because g Finance
Commissibn is appointed every five
years, and this would be a committed
expenditure, and, therefore, they could
put to the Finance Commission the
increased cost that they have to bear
with regard to the payment of tea-
chers’ salarles.

Shrimati Savitri Nigam: May 1
know whether the hon. Minister ia
aware of the pathetic situation of
teachers who are serving in the pri-
vate colleges and private degree col-
legeq attached to the various univer-
sities, and if so, whether they will
also get gome relief and they would
also get the minimum salaries which
are being given to the other college
and university teachers according to
even the pld scales?

Shri M, C. Chagla: Yes, I have
already told the House that the sche-
me is to benefit not only university
professors but all college teachers,
whether they are in Government col-
leges br in private colleges.

=it ST qrelt Tﬁ’(m,
TTHTC A W7 EF a8 gUITH 71 I H
wt wEwdaT SFe &Y & 7 afx g, A
IgE w7 FCT IR § AR FEAT
aFT FY 39 g7y afafEa 2 ?

Shri M. C. Chagla: No, as I have
told this House already. we have not
received the reaction of any State
Government, neither UP nor any other
State.
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N TETOWR RN . FHER aal
¥ wrn qr fe SeX SRW AT ¥
TG ST THE H )

Shrl M. C. Chagla: I have not any
bfficial news.

Shri Priya Gupta: The hon. Mi-
nister has gaid that in regard {0 the
new scales of pay that have been de-
cided to be paid, the Central Govern-
ment wil] bear 80 per cent for five
years, May I know whether the Gov—
ernment of India feel that these scales
of pay should be pbnly on g temporary
basis or whether these scales should
be permanently given to them, and
whether the Government of India feel
that they have got something to do
in respect of thig so that thig disgust
and frustration among the teachers
may not culminate again in some agi-
tational phases and the arrears also
may not be held up from payment to
these teachers?

Shri M. C. Chagla: I have already
answered the first part of the ques—
tion. It is not intended to be a perma-
nent contribution by the Union Gov-
ernment. It is only for five years. In
the letters which have been addressed
to the State Governments in thig re—
gard, this position has been made per-
fectly clear that they will have this
assistance from the Centre only for
five years and thereafter they must
take over the responsibility.

Shri Priya Gupta:
of pay permanent?

Are the scales

Shri M. C. Chagla: Yes.

Shri Muthiah: In view of the re-
luctance of State Governments to pav
the matching grant even in deserving
cases oh several occasions in the past.
will the Centra] Government consider
the desirability of continuing at least
50 per cent of this special aid to aided
colleges after the five years?

Shri M. C, Chagla: Inasmuch as
we are taking the responsibility of 80
per cent, the amount the States wilk
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pay of 20 per cent is very little. As
regards taking the liability after the
five years, ] am sorry I cannnt agree
to that.

off gpvw w77 woETE: Welr o X
ST g TF FIN ISTAT  Ag AT AWAG
AR T A EATA A
ser § W ag ae 5 el A
sefas wraTdl ¥ wearwt w1 faeage
ors  fear mr § @ g ;oA
AT FTH I&T FT AT F1E 3 FIH IaT
T I W Fa 3fF FA W fEw
g ?

Shri M. C. Chagla: The responsi-
bility for emoluments of primary and
second: school teachers rests with
the States. Primary and secondary
education is a State subject.

As far as university and college
teachers are concerned, under entry
66 of List I of the Seventh Schedule,
we have a responsibility of maintain-
ing standards in higher education, so
that in a sense we have a responsibi-
lity for university and college teachers.
I have every sympathy for primary
and secondary school teachers, but the
States must squarely face the respon-
sibility and see that their lot is im-
proved.

Shri K. C. Pant: In view of the
fact that the UGC has fixed pay scales
in the past and these have not been
implemented, do Government propose
to take any additional measures to
ensure that the present pay scales will,

in fact, be implemented in all the
States?

Shri M. C. Chagla: What other
steps can be taken? We tell the

States, ‘Here we are prepared to pay
80 per cent, You only contribute 20
per cent. After flve'years you take
over the responsibility’. More than
that we cannot do.

Shri S. M. Banerjee: In reply to a
question by Shri Kachhavaiya the
hon. Minister stated that it is the
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primary responsibility of State Gov-
ernments to raise the emoluments of
primary and secondary school teachers.
Since the State Governments have not
considered this question at all and
these teachers have made several ap-
peals to the Union Education Minister,
will Government appoint any Pay
Commission or other Commission to go
into the horrible conditions of these
teachers?

Shri M. C. Chagla: It is a sugges-
tion for action.

Shri S, M. Banerjee: Whether Gov-
ernment are going to do it?

Shri M. C. Chagla: There is no-
proposal before us at present.

Dr. L. M. Singhvl: The fact is that
Government have been unable effec-
tively to intervene notwithstanding
their admitted responsibility under the
Constitution for maintaining standards.
Do Government realise that at the
higher levels of education and research
attainments, there is a steady trend of
exodus and emigration of talent from
the country and at the lower levels
there is despair, bitterness and hope-
lessness? Do Government not wish
to go beyond a patchwork of pallia-
tives to secure for the teaching class,
particularly college and university
teachers, a better place in society and
a better framework of emoluments
and conditions of work?

Shri M. C. Chagla: My hon. friend
has diagnosed the many ills from
which the education system in our
country suffers. I agree that teachers
should have better status, better emo-
luments and should command better
respect. We are doing our best to
give that to the teachers.

Shri Hem Barua: Is it a fact that
college teachers in West Bengal have
demanded the invidious distinction in
the matter of pay scales between the
senior lecturers and the junior
lecturers to go and have wanted a
uniform pay scale of Rs. 350—850 to
be fixed for all categories of college
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teachers? If so, what is Government's
reaction to this suggestion?

Shri M. C. Chagla: I am aware of
this particular demand made by the
‘West Bengal teachers. My answer is
simple. We have two scales of senior
lecturers and junior lecturers. We
propose to give higher remuneration
to senior lecturers because they wili
have higher qualifications, When the
UGC sets up this machinery and ad-
justs the various pay scales, it will
take into consideration the qualifica-
tions of those who fall in the category
of senior lecturers and the qualifica-
tions of those who come under the

junior lecturers category. It is not
an arbitrary division,
Shri Priya Gupta: They will be

‘reclassified, you mean to say, after the
findings of the UGC?

Mr. Speaker: Order, order.

Shri A. P. Sharma: Whereas it is
:a welcome feature that the Govern-
ment is doing something to improve
the pay scale of the teachers, may 1
know whether the Government is also
contemplating to prohibit the private
-tuitions to be taken up by the
teachers?

Shri M. C. Chagla: We have not
thought of that. It is very difficult to
‘ban private tuitions.

Shri Priya Gupta: Then, non-prac-
‘tising allowance should be given to
-them also like doctors.

India Office Library, London

*1219. Shri Shree Narayan Das:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shri R. S. Pandey:

Will the Minister of Education be
‘pleased to state: :

(a) whether the Tribunal to divide
‘the India Office Library in London, as
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agreed to between India, Pakistan and
UK. has been set up;

(b) whether the procedure accord-
ing to which the Tribunal will work
has been settled; and

(c) if not, the reasons therefor?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shri

(b) Not yet.

(c) Because the three Governments
have not yet reached an agreement
about the procedures to be followed.

Shri Shree Narayan Das: What is
the precise nature of the issue that is
going to be referred to the tribunal?

Shri M. C. Chagla: The issue is the
ownership of the India Office Library.
That is the issue which the tribunal
will consider and decide.

Shri Shree Narayan Das: It was
stated that the Government of UK.
had agreed to divide the India Office
Library, London, between India and
Pakistan, but from the reply of the
hon. Minister it appears that even that
question has not been decided. There-
fore, I would like to know what is the
precise thing that is to be decided by
the tribunal?

Shri M. C. Chagla: The UK. Gov-
ernment at one time took up the
attitude that the India Office Library
belonged to them. We made it clear
that the library was built out of Indian
revenues, the land was purchased out
of our revenues, the building was put
up out of our revenues, and after
great difficulty and long negotiations,
they ultimately agreed that the
question of ownership should be
referred to a tribunal. Therefore, the
issue still remains: whose is the
ownership? I take it that the UK.
will contend before this tribunal that
they are the owners, and we will
contend that we are the owners. So,
that issue still remains.

Shri Shree Narayan Das: If there
is no agreement with regard to the
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personnel to be appointed to the tribu-
nal, I would like to know what will
happen, how the question is to be de-
«cided? If the Governments of UK,
India and Pakistan do not agree on
the personnel to be appointed to the
tribunal, 1 would like to know what
will happen,

Shri M. C. Chagla: 1 do not want
‘to disclose the nature of the negotia-
tions because they are still going on,
but I would {ell the House this, that
there is not much difficulty about the
question that the tribunal should de-
cide. There was difficulty over the
terms of reference, and one outstand-
ing issuc now which is still under
negotiation is the system of law that
sshould apply, according to what law
the tribunal should decide the ques-
-tion of ownership.

st Ho avo Fad : sfem areAdy
ST AR § 99 # AT FIA AV
fawm # &1 qsha ot A W g 99
XY | & A g g # a
a8 7 § o 9 T, qrE S
qiffeaT F 7ERT T AT A §,
FW €17 G A § 9 97 Wi /e
T A a9 Ty & A7 fesgAe o qus
1 I 5w f5m 97 f& i A8
g as g ?

Shri M. C. Chagla: I am glad to say
‘that at least on one point Pakistan
and India are agreed, that is the
question of the India Office Library.
India and Pakistan are agreed that
this belongs to us, and that we should
press our claims. Difference has arisen
between India and Pakistan on the
one hand and UK. on the other, and,
as 1 said, the only real outstanding
issue on which negotiations are going
on is the system of law which should

be applied by the tribunal to be
appointed,
Shri M. L. Dwivedi: I asked: what

:are the points of difference.

CHAITRA 30, 1888 (SAKA)

Oral Answers 11810
Mr. Speaker: That he has said, Only
the ownership.

Shri P. C. Borooah: May I know the
estimated assets of this Library and
what are the basic criteria laid down
for enabling the tribunal to divide the
Library?

Shri M, C. Chagla: I am not in a
position to say what the value of the
Library is.

Shri Bhagwat Jha Azad: Is it not
a fact that since Britain did not
want to leave the ownership of this,
and in some weak moment under the
joint pressure of India and Pakistan
had agreed to a tribunal, now it is
taking one plea or other to get out of
it, and the senior partper of the
Commonwealth does not want to give
us our due?

Shri M. C. Chagla: I ought to be fair
to the UK I have used strong expres-
sions against UK. in this House, but
in this particular respect, I do not
think they are trying to back out.
You know the legal difficulties in set-
ting up a proper tribunal, I am sure
within a short time I will be able to
announce to the House the constitution
of the tribunal.

Shri S. C. Samanta: May I know
whether in the meantime, photostat or
lithograph copies of some important
books have been preparei and, if so,
whether they have been ilistributed?

Shri M. C. Chagla: I do not think
there is any difficulty about getting
copies of any book in the India House
Library; if anybody wanis™to copy, he
can do so; if any scholar wants it he
can get it.

st feswrg aedg - § g7 IEAT
arzen g fe o g | ferdt s
§ wr oW few § 21 miwy aewe
Fomd?

Shri M. C. Chagla:
the figures.

1 have not got
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oft Trare ferg ;¥ AT T
qdt & fr wa a% ag AT @@ gR M
affam@ # ogar W A g, wfe
IHA T ¥ §A fiear 1 AT ¥
faed s ag w@r @1 fv feew &
arft, Ffew ag W TG A W, gafer
# S g g fb ag wTAeT 9 A%
Afrer qar g ?

Shri M. C. Chagla: As I said we are
very near a settlement and I hope I
will be able to announce a decision in
a short time,

Shri H. N. Mukerjee: The minister
said a little while ago that the UK.
government hag behaved fairly well
in this matter, For the first ten years
after Independence, we said that it
belonged to us, and that only Pakistan
could claim, not Britain. That was
our position. Then, government came
and said that between India and
Pakistan there was understanding and,
therefore, very soon results would be
produced and we shall get the library,
Now, he says that in regard to pro-
cedural matters and the system of law
there is controversy. If this is not
procrastination of the most irritating
sort casting almost a reflection on the
kind of sovereignty which every
eountry wishes to exercise, I do not
know what it is. Why does not the
government tell the UK. government
that this kind of g behaviour is merely
tantamount to an unfriendly act
because on this issue we have been so
patient in regard to our own treasure
of collections in the India House
library?

Shri M. C. Chagla: Ever since 1
was High Commissioner in London, I
have been pressing for a decision on
this issue. The delay has not been
wholly on the side of the UK.; it has
also been on the side of Pakistan. 1
think I need not give the dates.
Letters had been written and no reply
had come; months have passed. For
the delay I cannot blame the UK
alone; delay has been caused by
various  circumstances.  Pakistan’s
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aggression, I am sure, has held
up.

this

Shri Kapur Singh: We are told that
the main" difficulty exists only with
regard to the procedure to be followed
for determining the ownership of the
library. In case this question is de-
cided amicably, does there exist some
kind of concord with regard to the
basis of the division of the assets of
the library?

Shri M. C. Chagla: There was a
suggestion made at one time by the
late Prime Minister, Jawaharlalji,
that the basis should be: 20 per cent
to Pakistan; the rest to us; and also
it there were two copies of an impor-
tant book, one should go to Pakistan,
the other to our country. With regard
to books of which there were only one
copy, copies should be made. The
division should be more or less on
this basis. First we want to get
ownership declared before we settle it
among ourselves. Now, we are fight-
ing a third party who does not con-
cede our claim to ownership.

Shri Tyagi: Have government got a
complete list of books in that library
snd if so will it be possible for the
hon. Minister to place that list of
books in our library here so that we
may at least realise the type of books
that are there?

Shri M. C. Chagla: It is rather an
erduous task. I will try to get a
catalogue from the India House Lib-
rary, if they have got one and I think
that can certainly satisfy the Mem-
bers.

Immigration of Christians from East
Pakistan

+
*1220. Shri Vishwa Nath Pandey:
Shri Kajrolkar:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that a large
number of Christians had left East
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Pakistan and came to India after the
recent Indo-Pakistan conflict;

(b) if so, the total number of such
Christians who have reached India till
the 31st January, 1966; and

(c) Government’s reaction thereto?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan):
(a) and (b). No, Sir. Only about 964
Christians have migrated from East
Pakistan during the period from
August, 1965 upto 31st January, 1866.

(c) The situation seems to have im-
proved and the pace of migration has
slackened. It is hoped that in the
light of the Tashkent Declaration the
Government of Pakistan would see
that conditions are created in which
the minorities in Pakistan would be
able to pursue their normal avocations
without fear.

it famare qog : § ag ST
a5t § s o vard @t ¥ Wiy §,
IF WILTAY § Fgr a9y W@ @ W
I a1 ¥4 gfagd g7 #7 T8 § )

Shri D. R. Chavan: This is about the
persons who are likely to come to
India for a certain specified period,
that is, after April, 1965. As a matter
of fact, entry into India is restricted
to those persons who come with valid
travel documents, and no rehabili-
tation benefits or any other benefits
are given to them. However, the
discretion has been given to the State
Governments in cases where distress
is likely to be caused, and the State
Governments will consider such types
of cases sympathetically.

st fasgae qeim S fE
AT gat ¥ wwife gar € R oY
< & arfrear & wreaad § s 8,
I aga ¥ ¥ & ot 5 weaad A
TaAfa ¥ wread ¥ faes fasdae
1t ¥ grg 7Ty §, wifs 7 ¥ 63
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forent fmafcal 1 ga & 1 & s
e § 6o & avrw ¥ aon @
T wfafer g ?

Shri D. R. Chavan: As a matter of
fact, for all the persons who come,
there are  certain screening teams
which have been appointed by the
Government, and nearly 48,000 fami-
lies have been screened for the pur-
pose of finding out if there is any
hanky-panky committed by any other
nation,

Shri Kajrolkar: What was the occu-
pation of these families in Pakistan
and may I know whether they have
been rehabilitated according to their
occupation?

Shri D. R. Chavan: I have answered
that question.

Shri Hem Barua: In view of the
fact that the Deputy Minister has
stated just now that only 800 odd
members of the Christian minority
community in Pakistan have migrated
into India after the last Pakistani
aggression, in that context, may I re-
quest the hon. Minister to enlighten
us if a single member of the minority
community has migrated to Pakistan
after or during the Indo-Pakistan con-
flict and, if not, whether the Govern-
ment have brought this matter to the
notice of Pakistan?

Shri D, R. Chavan: As regards the
members of the minority community
going to Pakistan, I believe that that
question has been answered. I invite
the attention of the hon. Member to
what the Minister of Labour, Employ-
ment and Rehabilitation has stated.
Within our knowledge, not a single...

Shri Hem Barua: I am sorry I do
not have such a miémory to remember
all that the Minister had said.

Shri D, R. Chavan: Within our
knowledge, not a singie person has
crossed towards the Pakistan side.

Shri Hem Barua: My question has
not been answered, Sir.
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Mr. Speaker: He said no one has
crossed over to Pakistan.

Shri Hem Barua: The other part of
my question is linked up with this:
whether this matter has been brought
to the notice of Pakistan or not,

Shri D. R. Chavan: That is a matter
which will have to be addressed to
the External Affairs Ministry,

Shri Ansar Harvani: The hon
Deputy Minister has polnted out that
those people who migrate into this
country are being screened properly.
May I know whether only the Chris
tian migrants are being screened or
other immigrants are also being
screened?

Shri D. R. Chavan: I have answered
that question. I said there are screen-
ing committees; the screening com-
mittees go round the various camps
and screen all the persons including
Christians, Muslims and Hindus also.

Shri. Hari Vishnu Kamath: Is it not
a fact that most governments and
people in the western world tend to
look upon the India-Pakistan problem
wrongly as a Hindu-Muslim question,
and that Government's efforts at pub-
licising the persecution of Christians
in Pakistan which might have
awakened the somnolent conscience
of the west, have been halting, limp-
ing and ineffective and, if so, what are
the reasons therefor?

The Minister of Labour,
ment and Rehabititation  (Shri
Jagjivan Ram): 1 think the mis-
sionaries in the west are quite alive to
the interests of the Christians in that
part of the country and it requires no
propaganda on our part. The Chris-
tian missions themselves—

Employ-

Shri Hari Vishnu Kamath: I am
sorry he has not understood the ques-
tion. 1 did not say Christian missions.
1 said, whether the Government's
efforts at publicising the persecution
of Christians by the Pakistan Govern-
ment in Pakistan, which might have
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awakened the conscience of the west,
have been halting, limping and in-
effective.

Shri Jagjivan Ram: That is exactly
what T am saying,—

Shri Hari Vishnu Kamath:
‘missions’.

He said

Shri Jagjivan Ram:
tian missions.

I mean Chris-

Shri Hari Vishnu Kamath: I did not
refer to them.

Shri Jagjivan Ram: He did not. I
am referring to them. I am not refer-
ring to every word that he has men-
tioned.

Shri Hari Vishnu Kamath: Let him
answer the question,

Shri Hem Barua:
order, Sir.

On a point of

Mr. Speaker:
ruption.

It is always an inter-

Shri Hem Barua: He has just
referred to Christian missions abroad.
My point of order is, can the govern-
ment leave the responsibility to the
Christian missions abroad and abdi-
cate their own responsibility?

Mr. Speaker: There is no harm. He
says because there are Christian mis-
missions who are carrying on that
propaganda, that helps us and there is
no need for this Government to do
anything.

Shri Hari Vishnu Kamath: Does it
mean that the Government have no
responsibility in this matter?

Mr. Speaker: Next question.

Shri Harl Vishnu Kamath: This is
very unhelpful. You have always held
in this House that questions must be
answered.

Mr. Speaker:
What can I do?

He has answered it.
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Shri Hari Vishnu Kamath:
the answer?

What is

Mr. Speaker: Whatever 1 have
heard is the answer.

Shri Hari Vishnu Kamath: He has
referred to Christian missions gbroad
My question was about Government’s
efforts in that direction. If they have
not made any cfforts, let them say so.

Shri Jagjivan Ram: We do not have
any necessity for emphasising that as-
pe:t, because that aspect has been
taken up by the Christian missionaries.

Shri Banga: Question.

Mr, Speaker: The minister has
answered that already and I have told
the hon. member that that answer has
come. But he goes on making com-
ments on me as well. Now the same
answer is again there. "The Govern-
ment has not done anything,

Shri Hari Vishnu Kamath: If so,

what are the reasons therefor? I ask-
ed that also.
Mr. Speaker: I cannot get those

answers. Next question.

Shri Hari Vishnu Kamath: It is
very strange, The minister is not
answering and you do not want to ask
him to answer also. The Parliament
is being reduced to what it should not
be.

Mr. Speaker: The member is doing
it.

Shri Hari Vishnu Kamath: 1 am not
doing it. 1 must protest against this
very seriously. If is very unfair on
your part to say so.

Mr. Speaker: Always it comes.

8hrt Harl Vishna Kamath:
from you, I am sorry to say.

It comes

Shri Hem Barua: When the reply
to a question does not come, is it not
within your authority to ask for it?
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Mr. Speaker: I have seen that the
answer that the government had has
come.

Shri D. C. Sharma: He has been
mixing words like halting, limping...

are
Next

Mr, Speaker: No comments
necessary by the hon. member.
question. .

wifo o gwe Watwl & ferg Jugen
Eaai Ll CR
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() afz &, a1 AvwR w1 fa=re
W g7y § a FAd dA v g 7
The Minister of State in the Minis-
try of Home Affairs and Minister of

Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) No Sir.

(b) Government have seen a brief
press report on Shri Denis Brogan's
lecture,

(¢) According to the press report,
Shri Brogan's comments were mainly
based on the British experience. Gov-
ernment have recently set up an Ad-
ministrative  Reforms Commission
which is also expected to report on
rearuitment policy and training of
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«civil servants in order to make public
.administration 4 fit instrument for
carrying out the economic and social
policies of the Government and to
achieve social and economic goals of
development.

Shri D. N. Tiwary: May I know
‘whether the candidates who get
through the IAS or IPS examinations
are trained in all the aspects of Indian
life—economic, social and  other
things—so that when they hold charge
of their offices, they can deliver the
goods in every respect?

Shri Hathi: After they are selected,
they are being trained in these things,

Shri D. N. Tiwary: May I know
whether even the brilliant students
sometimes do not impress in the viva
voce and they are not selected?

Shri Hathi: That is not the position
now. Earlier the marks in the per-
sonality test were counted separately
and if they failed in it, they were not
selected. But now the marks in both
the written examination and this
.examination are combined.

Shri R. Ramanathan Chettiar: In
view of the carving out of the Punjabi
Suba and Hariana State in the very
near future, may I know whether the
government have any proposal to re-
cruit more IAS officers?

Shri Hathi:
-out of this.

I do not think it arises

Shri Kapur Singh: Only IPS officers
should be recruited; not IAS officers.

st [gdmax w1y @ Ao To UTHo
Wi wrdo flo THo FY W feafaai
F WE T A FY TEqaar S
& oz fom wH AW A s w9y
WK T w1 ¢ R ¥ dEd s
fag & o &, ¥r ag = i 7 afe
oy &9 & @ @ Al F WA
arAvEEael § SugE T & fam
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T I @ A 74 T #€ wriang
W 71 ww 7w 3fee & Bif wreard
FA W AR TE E § 7

st gt wrE @ # § AR
o7 WY a1 F3 Taman § fr gefaffe
foerat witwe frge o & o A
foer ag w0 faFay o § fF ag @@
fr fom o & 3 = it &
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Shri Inder J. Malhotra: In view of
the fact that we give top priority to
agriculture, may I know whether in
any of the training programme, in
any of the subjects, some agriculture-
oriented training is also given?

Shri Hathi: Yes, they are being
given training by visits to rural
blocks and all that. But that is done
after they are selected.

Shrimati Lakshmikanthamma: Is it
a fact that married women are in-
eligible to appear for these examina-
tions or have such restrictions been
removed? Is it not, also, a fact that
some of these IAS women officers are
the best and most able officers?

Shri Hathi: The question does not
relate to that. The question is whe-
ther the standard is deteriorating and
what we are doing about it. Marriage
has nothing to do with that.

Mr, Speaker: The question may not
relate to that, but if the hon. lady
Member wants to know that why
should she not get the answer?

Shrimati Yashoda Reddy: You are
prohibiting a section of Indian citizen-
ship from appearing in these exami-
nations. That itself is a deterioration.

Mr. Speaker: He should answer now,
otherwise all ladies will stand up.

Shri Hathi: They are allowed to
marry after they enter the IAS.
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Dr. L. M. Singhvi: May I know whe-
ther the causes of the steady deteriora-
tion in the quality of candidates who
appear at these examinations have
been  properly investigated and
evaluated; if so, what are the causes
and what remedies, if any, have been
applied to see that the best possible
talent is available for ourselves?

Shri Hathi: The candidates that are
being selected are generally those who
are the best among the candidates that
appear. But that depends upon two
factors. The main factor is the num-
ber of vacancies to be filled or the

ber of didates to be selected
In earlier times 30, 40 or 50 were to
be selected. That means all first-class
people could be selected. But now,
as the number of vacancies goes on
increasing—from 40 it has gone up to
160—naturally, the standard is not
the same which orfginally used to be
there,

TN w1 W e e

+
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ofre & af wrE § ? e W
e & ?

Shri M. C. Chagla: Well, the official
information that I have is that 13
statutes were sent on the 27th of
September to the All India Fine Arts
and Crafts Society and all have been
received back. If my hon. friend has
any further information, he may pass
it on to me. I will look into it.

Shri Ranga: What is the name of
this institution?

Shri M. C. Chagla: The College of
Arts run by the Delhi Administration.
ot g Wiy wUATY T AR §
w1 % g ara wrt § v g ¥ frevax
* 7 ¥ agt & fafager awd=T am@n
I T R SO e e F gk
Afqat @ ¥ T F 9@ g N F
Y 4 | EY A qg FEFAT I A7 6T
wEFAr ¥ AHAST A T W ST
Hral 9T I B A FT A F ) WA
TR & A ¥ ag ara wrf & &Y S
@ ¥ fol T w2 o2 & 1 oY g
39 ®Y fawr § ag I WX A ¥
& wwr Foan & oafer dF W oy
Frader & AT ¥ oy wAT @ @\
ORI €@ #Y 9 w00 ?
Mr. Speaker: As this information is

given to the hon. Minister, he might
make enquiries into it.-

Shri M. C. Chagla: The hon. Mem-
ber has sent a letter to me to which
I have replied. If he has got any
further material, he might send it on
to me.

oft sreTenfre srvedlt : & SrAAT ATRAT
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Shri M. C. Chagla: About this par-
ticular statute that was recovered, it
was estimated at Rs. 1,000.

=t st wel - ow & af

FATE G F gy € 9 AT I W AW
1 AT To AT | 7g &A1 frat AT
Fghdr

Shri M. C. Chagla: They were just
sent for exhibition and they have all
been returned.

Dr. L. M. Singhvi: It is not for me
to go into the details of the various
allegations that are floating around
this question. But what would the
Minister do to clarify the im-
pression which is at large that the
situation in which these statutes were
sold or stolen or the proceeds were
misappropriated was not fully inves-
tigated and the whole affair was
hushed up with the connivance of
some people in the Administration?
It is this impression which ought to
be removed and an assurance in this
respect- has to be elicited from the
Minister here.

Shri M. C. Chagla: My hon. friend,
Shri Kachhavaiye wrote to me. I
immediately instituted an inquiry and
I have sent a reply to him as to what
the result of the inquiry was. If any
member of this House has any fur-
ther material, he might sent it on to
me. I will certainly inquire into it.

Emergency
+

*1225. Shri S. M. Banerjee:
Shri Daji:
Shri Rameshwar Tantia:
Shri Linga Reddy:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a final decision has
been taken by Government to revoke
the Emergency; and

(b) if not, the
delay?

reasons for the
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The Minister of State in the Minis-
try of Home Affairs and Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) No.

(b) The matter requires to be exa-
mined carefully in the over-all con-
text of the requirements of national
security. The examination of such
a vital question and taking a decision
about it is likely to take some time.

Shri S. M. Banerjee: All sections
of the people in the country have
expressed th lves h 1y
against further continuaiion of this
anti-people and hated emergency. I
would like to know whether it is a
fact that the revocation of the emer-
gency is being delayed only because
of the pressure of the Chief Ministers.

The Minister of Home Affairs (Shri
Nanda): It is not a question of the
opinion of any person as to whether
there should be continued use of
emergency powers. It is.a question
of assessment of the situation. The
hon. Member referred to the opinions
expressed by people. The greatest
consideration and respect are shown
to opinions expressed in the House
and outside. It is in the light of that
opinion and the situation prevailing
in the country that the matter is being
actively considered. We hope that an
early decision would be taken.

Shri S. M. Banerjee: My question
was whether it is being delayed
because of the undue pressure of the
Chief Ministers.

Shri Nanda: There is no question
of any pressure by anybody.

Shri Han Vishng Kamath: Then
what happened in the recent confer-
ence?

Shri S. M. Banerjee: Since the
Government have taken a Hamlet-
like approach to the problem, “to be
or not to be”, and the decision is
being delayed and in view of the fact
that people have been detained under
DIR because of the emergency for
the last two years and they are
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rotting in jails in illegal detention,
may I know whether before a final
decision is taken on the revocation of
the emergency they will issue neces-
sary instructions to the State Gov-
ernments to release those people who
are in illegal detention?

Shri Nanda: There is no question
of any illegal detention and there
has been no disregard of other opi-
nion or change in the circumstances.
The hon. Member knows that only
very recently a statement was made
before this House which brought
about a very considerable change in
the manner in which the provisions
of the DIR were going to be applied;
that is, no use whatever with regard
to any matter which does not relate
to national security and even regard-
ing national security very sparing
use. Also, any application of it will
have to be at the highest level. All
these things were done. Still, I had
added that we were further consider-
ing as to what further steps have to
be taken.

Shri S. M. Banerjee: He has not
said anything about release.

Shri Nanda: Release are being made
as the review calls for and this has
been done already.

Shri Daji: It has been stated by
the Government and also yesterday
in her press conference the Prime
Minister made a statement that what
is happening in the country—perhaps,
she was referring to these bandhs or
these movements—makes it difficult
to reconsider the question of the
emergency. I would like to know
whether it is the considered opinion
of Government that all the criminal
law plus the PD Act, which have
been sufficient for British Imperialism
to rule over a resurgent and militant
India for years, are not sufficient for
the Congress popular government to
hold down the people. Is it the
considered opinion of Government
that they must suppress the funda-
wWmenta] rights of the people and insult
the judiciary before they can rule?
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Shri Nands: My hope is that even
the Preventive Detention Act would
not be called into use, it has not to
be necessary,

Shri Harj Vishnu Kamath: Amend
the Constitution then,

Shri Nanda: Its use is one thing
and its presence js another thing.

Shri Hari Vishnu Kamath: You are
misusing it.

Shri Nanda: In any case, in relation
to any kind of a bandh, particularly a
peaceful bandh like the Delhi Bandh,
and even otherwise it is not that these
extraordinary powers are necessary.
‘We can carry on ... (Interruption).

Shri Daji: Why do you want to sup-
press the fundamental rights of the
citizen under the Constitution?

Shri Nanda: It is only in relation
to an external active threat that the
internal situation becomes relevant
and not by itself. Therefore it is
only that which is the important
thing for consideration. As I have
already said, this is being pursued
very actively and, I think, we will
be able to come to some decision
soon.
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Shri H. N. Mukerjee: In view of
the fact that most sedate and respect-
able people, including Judges of the
High Court and the Supreme Court,
have expressed themselves on the
basis of the examination of cases
before them that there is no justifica-
tion for the Emergency to continue
and the constitutional dictatorship of
the present-day to be there, may I
know how is it that Government's
assessment continues to be that, in
addition to the normal procedures of
the law, it is necessary even now, at
this stage, to have this Emergency,
and such instances as the continued
detention of people who ought to be
released in view of the Home Minis-
ter’s statement in the House do not
happen to be released in many differ-
ent cases, in different States of the
country?

Shri Nanda: I have covered all this.
I cannot add very much to it. But I
may explain that the judicial opinion
only deals with one aspect. The other
aspect will be considered and we are,
as 1 said, going into all these things
and we will take not a very long
time to come to a conclusion.

WRITTEN ANSWERS TO
QUESTIONS

Indo-Russian Research Collaboration

*1221. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that six
Russian scientists who visited India
in the first week of January, 1966
have stated that there should be con-
tinuous co-operation and collabora-
tion in research between Indian and
Soviet Scientists; and

(b) if so,
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) It is reported that
one of the six Russian scientists who
visited India during December 1965
January 1966 under the United Nations
Expanded Programme of Technical As-

Government's reaction
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Study Project in Indian Universities,
suggested that efforts should be made
to continue and strengthen scientific
collaboration between Indian and
Soviet Scientists.

(b) We already have a programme
of cultural and scientific exchanges
with the Soviet Union; and we wel-
come the suggestion to continue and
strengthen scientific  collaboration
between the two countries.

National C il of Educational
Research and Training

*1222. Shri P. R. Chakraverti:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Dharmalingam:
Shri M. Rampure:
Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether the National Council
of Educational Research and Training
is being reorganised on the basis of
the recommendations made by
UNESCO expert;

(b) the steps taken to promote
closer contact with the Universities
and educational Institutes; and

(c) the steps taken to step up the
Council’s publication programme?

The Minister of Education (Shri M.
C. Chagla): (a) The recommendations
of Dr. Hayden, Unesco expert are
considered in developing the further
work of the National Council.

(b) Closer contacts with Univer-
sities and other educational institutes
are promoted through research pro-
jects, extension service centres, sum-
mer institutes, seminars and so on.
The National Council is also securing
the services of university teachers
on a secondment basis.

(c) A comprehensive programme
for educntxonal literature has been
ted and the Publications

sistance to the Centres of Advanced

Unit of the Council is being expanded
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House-Building Societies

*1228. Shri Bagri: Will the Minister
of Home Affairg be pleased to refer
to the reply given to Starred Ques-
tion No. 73 on the 3rd November,
1965 and the statements laid on the
‘Table on the 15th February, 1966 in
pursuance of the assurance given in
reply thereto and state:

(a) the names of house-building
co-operative societies whose lay-out
plans are pending for approval and
the reasons for delay;

(b) the societies which have been
allotted land but have not submitted
the lay-out plans with reasons there-
for and the time limit set for getting
the lay-out plans approved; and

(c) the number of developed plots
with the Delhi Administration for
allotment to the low income group?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): Presumably the
reference is to the answer given on
3rd November, 1885 to Unstarred
Question No. 73.

(a) and (b).
on the Table o the House.

A statement is placed
(Placed

in Library. See No. LT-6088/66].
() 350.
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Enquiry Commission on BH.U.
Incidents

*1229. Shri D. C. Sharma:
Shri S§. M. Banerjee:
Shri Daji:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Banaras Hindu University teachers
have boy-cotted the single-member
enquiry commission to probe into the
clashes between students and police
on the 3rd February, 1966;

(b) whether it is also a fact that
they have demanded a three-man en-
quiry commission headed by a Sup-
reme Court Judge; and

(c) if so. Government's reaction
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) and (b) Yes, Sir.

(¢) The matter is one for State

Government to consider.
LY AAT WATRE THAT &
WA H e
*1230. ot fe@@T | :  #
qEeW Wt g @ N oI AR
fs:

(%) w0 HareT ¥ 25 F@Q,
1966 3 AW 14 wewq ¥ W
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Eequest from Kerala Members detain-
ed under DIR. for release on
Parole to attend the Budget Session
of Lok Sabha

*1231. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any of the Lok Sabha
Members from Kerala detained under
D.IR, has applied for parole to attend
the current session of Parliament; and

(b) if so, the decision taken by
Government in this regard?

The Minister of State in the Min-
istry of Home Affairs and Minister
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of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) Yes Sir,
a request to this effect was received
from Shri A. K. Gopalan.

(b) His request has not been acced-
ed to.

Special Audit Report on Orissa
Transactions

*1282. Shyi Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 175 on the
23rd February, 1966 end state:

(a) whether the Public Accounts
Committee, Orissa State Legislature
has since considered the Special
Audit Report;

(b) what further action has been
initiated by Government in pursu-
ance of the assurance given to the
House by the late Prime Minister on
the 16th March, 1865; and

(c) if not, the reasons therefor?

The Minister of State in the Min-
istry of Home Affairs and Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) No, Sir.

(b) and (c). Further action can be
initiated after the report is consider-
ed by the P.A.C, Orissa.

Letters from Mizo Rebel Leaders to
President of Indonesia
*1233. Shri Hem Barua:
Shri P. C. Borooah:
Shri Jashvant Mehta:
8hri Balkrishna Singh:
Shri Rajdeo Singh:

Will the Minister of Home Affairs
be pleased to refer to the statement
made by him in response to the Call

_ Attention Notice on the 25th March,

1966 and state:

(a) the contents of the letter from
Mizo rebel leaders to the President
of Indonesia discovered by our Secu-
rity Forces from a hide-out;

(b) whether this letter contained a
request from the Mizo rebel leadars
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for armed intervention by Indonesia;
and

(c) if so, whether Government have
been able to establish any involve-
ment by foreign powers in the Mizo
rebellion?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) A copy of the
letter purporting to have been addres-
sed by Laldenga to President Sukarno
is laid on the Table of the House.
[Placed in Library. See No. LT-6089/
66].

(b) No, Sir.

(c) The Mizo Natiopal Front had
brought arms from East Pakistan
some months ago and they have con-
tinued to use Pakistan territory for
training and as base for their acti-
vities in Mizo Hills. They have also
held in their custody in East Pakistan
Government servants taken away
from Mizo Hills.

Strike Threat by Plantation Workers
in Kerala

*1234. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Labour, Em-
ployment and Rehabilitation be .pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to the press re-
ports that about 200,000 Plantation
Workers in Kerala have decided to go
on an indefinite strike from the 24th
April, 1966 as a result of not settling
issues like bonus and wage increases;
and

(b) if so, whether
have taken any steps to
igsues involved?

Government
settle the

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) About 1,01,400
workers in Kerala are reported to
Rave given notice of general strike
from 25th April, 1966.

APRIL 20, 1866
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(b) The Bonus Plantation Com-
mittee of the Government of Kerala
is considering the bonus issue. The
question of wages and dearness
allowance is under the consideration
of the Plantation Wage Boards.

Exodus from Mizo Hills

*1235. Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
pleasea to state:

(a) whether it is a fact that a num-
ber of Gorkha families residing in
Mizo Hills have had to leave the Mizo
Hills and seek refuge in Cachar; and

(b) if so, the steps taken to prevent
further exodus from the Mizo Hills?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Special security arrangements
have been tightened and efforts have
been madc to comb out Mizo Nation-
al Front supporters who are threaten-
ing and intimidating loyal elements.
It is hoped that with the establish-
ment of normal conditions the exodus
will stop and even those who have
gone out will gradually return.

waw tfam fafads @ sgae
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Death of a Son of a Constable

*1237. Shri Gulshan:

Shri Hukam Chand
Kachhavaiya:

Shri S, M. Banerjee:

Shri P. H. Bheel:

Shri Narasimha Reddy:

Shri Warijor:

Shri Yashpal Singh:

Shri Kapur Singh:

Shri Madhu Limaye:

Shri Indrajit Gupta:

Shri Kighen Pattnayak:

Shri Lakhmu Bhawani:

Shri Krishnapal Singh:

Shri Maurya:

Shri Jagdev Singh
Siddhanti:

Shri Kashi Ram Gupta:

Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that on the 14th January. 1966, the
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only son of a police constable of the
Security Lines, Lytton Road, New
Delhi, was run over by a car driven
by the wife of a Deputy Secretary to
the Government of India;

(b) if so, whether it ig a fact that
the investigation of ~this case has
been handled by a Superintendent of
Police for the last two months in a
manner that has put official pressure
on the bereaved constable to with-
draw allegations so as to save the
wife of the high Government Officer
from causing the death of his only
son; and

(c) if so, what action Government
propose to take in this matter to ses
that speedy and true justice is done
without further delay?

The Deputy Mtnister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Government are
aware that on the 14th January, 1966,
son of a police constable of the Secu-
rity Lines, Lytton Road, New Delhi,
was run over by a car.

(b) No, Sir.

(c) The driver of the car has been
challaned and the case is pending
trial in the Court.

DI 41 of Teleph

in Delhi

*1238. Shrimati Akkamma Devi:
Shri Hukam Chand
Kachhavaiya:
Shri S. M. Banerjee:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Daji:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
Citizens' Council has set up a three-
man committee to file a suit for
damages against the Telephone De-
partment, Delhi for allegedly dis-
connecting about 1200 telephone con-
nections in Delhi recently for the non-
payment of bills; and

(b) if so,
thereto?

Government’s reaction
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The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (S8hri  Jaganatha
Rao): Ya) Except what has appeared
in the Press, the Government have no
other information.

(b) In the absence of full details, it
will not be proper to pre-judge the
issues.

Activities of Laldanga

*1239. Shri Jashvant Mehta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Lal-
danga, President of Mizo National
Front, has gone underground; and

(b) if so0, the steps taken to counter-
act the underground activities of the
Mizo rebels?

The Deputy Minister in the Mimis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Our security forces are conti-
nuing their mopping up operations.
Civil Administration is being re-
established and confidence restored.
Protection is being given to loyal
citizens. The cooperation of all
patriotic elements is being enlisted.
The people are being educated about
the threats to their safety and wel-
fare on account of treasonable and
violent activities of M.N.F.

Proposal regarding visit of Party
Whips to UK.

*1240. Shri Sezhiyan:
Shri Hukam Chand
Kachhavaiya:
Shri Gulshan:
Shri Madhu Limaye:

Will the Minister of Parliamentary
Affairs be pleased to state:

(a) whether it is a fact that there
was a proposal to send Wwhips of
various parties in Parliament to UK.
to witness the General Elections
and also to observe the working of

APRIL 20, 1966
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the parliamentary democracy in the
democratic countries of Europe; and

(b) if so, the decision taken there-
on?

The Minister of Parliamentary
Affairs and = Communications (Shri
Satya Narayap Sinha): (a) and (b). A
proposal to send Whips of various
parties in Parliament to UK. to ob-
serve the General Elections was consi-
dered and dropped.

Indo-U.S. Education Foundation

*1241. Shri P. C. Borooah:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:
Shri R. Barua:
Shri Yashpal Singh:
Shri Shree Narayan Das:
Shri Ram Harkh Yadav:
Shri Ramanand Shastri:

Will the Minister of Education be
pleased to state:

(a) whether an Indo-U.S. Educa-
tion Foundation is being set up with
PL-480 Rupee funds in pursuance of
the joint communique issued on the
conclusion of the recent visit of the
Prime Minister to U.S.A,;

(b) if so, the salient features of the
Foundation; and

(c) the Indian and American con-
tributions to the Foundation’s estab-
lishment and to the working thereof?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). The proposal
to set up an Indo-U.S. Education
Foundation has been tentatively dis-
cussed between the officials of the
U.S. Government and the Government
of India. The proposal and the draft
agreement have yet to be finalised by
the two Governments by mutual
consultations.

Broadly, the idea is to use some of
the U.S. held funds for the purpose
of promoting educational and research
activities in this country through an
independent bi-national Foundation
which will make grants for the pur-
pose,
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Light Diesel Oil for Maharashtra

*1243. Shri D. S. Patil: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
20,000 tons quota of light diesel oil
was given to Maharashtira State to
meet its demand in the month of
December, 1965;
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(b) whether it is also a fact that
the said quota was reduced from
20,000 tons to 14,000 tons in the last
month and it has upset the whole
agricultural programme in the State
of Maharashtra; and

(¢) whether it is also a fact that
as a result thereof several pumps
and oil engines are lying idle and
the standing crops are getting dry?

The Minister
Chemicals (Shri Alagesan):
Sir. Actual supplies,
amounted to 20,822 tonnes.

of Petroleum and
(a) Yes,
however,

(b) and (c). The quota of Maha-
rashtra for March, 1966, was 16,500
tonnes and actual supplies amounted
to 14,199 tonnes. During April, 1966,
arrangements have been made to gup-
ply 16,500 tonnes. Since the harvest-
ing season will be over, it is expect-
ed that there would be some reduc-
tion in the demand for Light Diesel
Oil.

Spy Ring in UP.

*1244. Shri Maheswar Naik:
Shri Yashpal Singh:

Will the Minister of Home Afiairs
be pleased to state:

(a) whether it is a fact that a spy
ring has been operating in the hill
areas of Uttar Pradesh bordering
Tibet and that after a search some
radio transmitters and other unautho-
rized articles have been found; and

(b) if so, the action taken to book
the culprits and to eradicate the
menace?

The Minister of State in the Minis-
try of Home Aflairs and Minister of
Defence Supplies in the Ministry of
Defence (8hri Hathi): (a) and (Db).
Government have no information
confirming reports of the existence of
a spy ring in the northern hill areas
of Uttar Pradesh bordering Tibet.
Two unlicenced trans-receiver sets
were recovered from an Ashram near
Laxman Jhula. Rishikesh. Since the
operation of such receivers without
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licence is an offence under the Wire-
less Telegraphy Act, one person was
detained and released on personal
bond. There is no suspicion of espio-
nage.

Institution of Special Courses in Mili-
tary Science in Imdian Universities

*1245. Shri Madhu Limaye: Will
the Minister of Education be pleased
to state:

(a) whether any Indian University
has instituted- any special courses in
Military Science and History of War
and Weapons;

(b) whether Government approach-
ed any University with a proposal for
instituting such a course jointly;

(¢) whether Government have pro-
posed any study by the Indian Uni-
versities on the economic problem of
resource mobilisation for defence;
and

(d) if so, the reaction of the Uni-
versities to these proposals?

The Minister of Education (Shri
M.C. Chagla): (a) Yes, Sir. Accord-
ing to available information, courses
in Military Science in one form or
the other are being conducted by
eight Universities.

(b) and (c¢). No, Sir.

(d) Does not arise.

Mobilisation of Students for National
Work

*1246. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 735 on the 8th
December, 1965, regarding mobilisa-
tion of students for national work,
and state:

(a) whether Government have since

sidered the sch of introduci
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compulsory national service for

students; and

(b) if so, the broad features there-
of?

The Minister of Educatiom (Shri
M. C, Chagia): (a) and (b). The
question of introducing compulsory
national service for students is still
under consideration.

Refinery Works
3931. Shri A. K. Gopalan: Will
the Minister of Petroleum and

Chemicals be pleased to state:

(a) whether it is a fact that an
agreement between the oil industry
and the American Oil Company is
nearing completion;

(b) if so, the main terms of the
agreement;

(¢) whether Government propose to
entrust the engineering and designing
work of the refinery to the Engineers
India Ltd; and

(d) whether there is any special
advantage in selecting them?

The Minister of Petroleum and
Chemicals (Shri AL ): (a) An
agreement for the establishment of
a refinery in Madras was entered into
between Government of India,
National Iranian Oil Company and
AMOCO India Incorporated of USA
(a subsidiary of American Internatio-
nal Oil Co.) on 18th November, 1965.

(b) Copies of the agreement were
laid on the Table of the House on
16th February, 1966, and contain the
terms of the agreement.

(c) Only the process design work
of the Madras refinery has been en-
trusted to the Engineers India Ltd.

(d) Engineers India Ltd. is a com-
pany in which Government of India
has major shareholding. The special
advantage is that Indian Engineers
will be associated with the designing
work.
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Pewer Cut for Imdustries in Kerala

3932. Shri A, K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

number of workers who
were laid off due to the electricity
shortage in the industries in and
around Alwaye, Kerala in October
November, and December, 1966;

(a) the

(b) the estimated loss of production
industry-wise:

(c) whether Government are aware
that this has been a recurring feature
during these months every year; and

(d) if so, the measures being taken
to avert this recurring difficulty?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-6080/
661.

(¢) Yes. Sir.

(d) Some projects have been under-
tuken to augment the power supply.
‘The first unit (18MW) of the Sholayar
Project and two units (S0MW each)
at the Sabarigiri Station are expected
to be commissioned shortly. With a
view to provide thermal backing to
the hydro-electric capacity of the
State, a scheme for establishing a
thermal plant at Ernakulam js also
under consideration.

Strike by Saw Mill Workers in Quilon

3933. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether thc saw mill workers
of Quilon went on strike in Novem-
ber, 1965;

(b) if so, the causes of the strike;

(c) what were the terms of the

settlement reached: and

(d) the total
days lost?

number of working

11846

The Minister of Labour, Employ-
ment anq Rehabilitation (Shri Jag-
jivamn Ram): (a) Yes.

L]

(b) The demands of the workers
related to the payment of bonus for
1964-65 and linking of dearness allo-
wance with the cost of living index.

(c) the terms of settlement reached
were as follows:—

(1) (i) D.A. will be payable for
increase or decrease in points
in cost of living index for
Quilon over 530 at the rate of
2 paise for every 5 points.
This will take effect from
1st December, 1964.

(ii) Adjustment ot D.A. to fluctua-
tiong in cost of living index
will be calculateq and made
twice in a year i.e. 1st De-
cember, and 1st June, based
on the then published latest
figures of cost of living in-
dex. For the first six months
arrears of D.A. will be paid
before Onam. In the case of
piece-rated workers, D.A.
will be granted at the above
basis subject to the condition
that payment of 15 paise now
paid daily to this category on
the basis of agreement dated
30th May, 1964, will be ad-
justed towardg the D.A. they
are entitled to on the above
bagis.

(2) An  amount equivalent to
8% per cent of the eamings
of the workers will be distri-
buted as bonus for 1964-85,

bject 1o the mini pres-
cribed in Payment of Bonus
Act, 19685 and the eligibility
of the workmen under the
provisions of the Act. Bonus
payment will be made before
Onam.

(d) Nine.
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Strike in Wood Workshop, Calicut

3934. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilftation be pleased to state:

(a) whether there wag a workers
strike in the Puthiyara Wood Work-
shop, Calicut in December, 1965;

(b) if so, the reasons therefor;

(¢) whether any persons were ar-
rested in connection with the strike
and if so, how many and on what
charges;

(d) the number of total working
days lost; and

(e) the conditions of settlement, if
any?

The Minister of Labour, Employ-
ment and Rehablltation (Shri Jagji-
vam Ram): (a) Yes,

(b) The demands of the workers
related to the payment of bonus at
25 per cent of wages, maintenance of
lay-off register, issue of leave cards
opening of canteen etc.

(c¢) Nine persons were arrested for
obstructing workers who were pre-
pared to work.

(d) Six.

(¢) The basic conditions of the
settlement arrived at on 21st Decem-
ber, 1965, before the District Labour
Officer, Kozhikode covered revision of
wages viith effect from 1st July, 1965,
grant of an increment w.ef. 1st
January, 1986, supply of leave cards,
doubling the number of instalments of
recovery of advances, withdrawal of
notice given to workers by the
management regarding disciplinary
action against the workers.

Minimum Wage Advisory Board

3035. Shri A. K. Gopalan: Wil] the
Minister of Labour, Employment and
Rehabllitation be pleased to state:

(a) whether Government have re-
ceived any representation requesting
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the implementation of the Minimum
Wage Advisory Board’s decision with
regard to the toddy tappers of Kerala;

(b) if so, the steps taken for its
implementation;

(e) whether it is 4 fact that the
bonus sub-Committee of industrial
relations Committee evolved a bonus
formula for the toddy tappers;

(d) if so, the details thereof and
whether it has been implemented; and

(e) if pot, the reasons therefor?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) Representations
have been received by the Kerala
Government for implementation of
the recommendations of the Minimum
Wages Committee for employment in
toddy tapping industry in the State.

(b) The Report of the Committee
was considered by the Minimum
Wages Advisory Board for Kerala,
who rendered their advice to the
State Government on the 7th March
1966. The matter is under the con-
sideration of the State Government.

(c) Yes.

(d) and (e). The Ad-hoc Commit-
tee recommended different rates of
bonus varying from 6 per cent e
11} per cent for the year 1965-66
and 93 per cent to 12} per cent
for the year 1966-67. The Committec
also recommended a uniform rate of
bonus at 13 per cent for 1867-68.
These recommendations have been
accepted by the Industrial Relations
Committee. Information regarding
implementation of the recommenda-
tions has been called for from the
Government of Kerala and will be
placed on the Table of the Sabha.
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Stamp in Memory of Acharya Mahabir
Parshad Dwivedi

3937. Shri Ram Harkh Yadav: Will
the Minister of Communications be
pleased to state:

(a) whether Government propose to
issue postal stamps in the memory of
Acharya Mahabir Parshad Dwivedi,
the father of modern Hindi Litera-
ture;

(b) if so, the details of the deno-
mination of the stamp; and

(c¢) the date of issue?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (S8hri  Jaganatha
Rao): (a) Yes Sir.

(b) 15 Paise.
(¢) 15th May, 1966.

Children’s Book Trust

3938. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2212 on the
16th March, 1966 and state:

(a) whether Government which has
given a loan of Rs. 25 lakhs and gives
a recurring grant of Rs. 1 lakh to the
Trust is officially represented on this
Trust;

(b) if not, the reasons therefor; and

(c) whether any interest is being
charged on this Rs. 25 lakhs loan?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) No, Sir.

(b) In view of the good work and
reputation of the Trust, the Govern-
ment did not consider it necessary to
have a member on the Trust. No such
condition was attached to the loan or
grant.

(c) Yes, Sir. But a subsidy equal
to the interest on the loan has been.
given to the Trust.

Indian Teachers’ visit to U.S.A.

3939, Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether a batch of teachers

_from India visited the U.S.A. under

the International Teachers Develop-
ment Programme to study American
Academic life during the current aca-
demic year;

(b) if so, the number of the teachers
and the extent to which they were
benefited by the programme; and

(c) the total number of Indian
teachers benefited by the scheme so
far?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Fifteen. No assessment of ihe
impact of the programme has been
undertaken but as a whole it is felt
that the programme Wwas useful and
effective.

(c) 205.

Central Training Institute

3940. Shri Ram Harkh Yadav: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether Government have re-
cently started a Tentral Training
Institute for the Instructors of the
Directorate General of Resettlement
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and Employment in Khrla, Bombay in
collaboration with U.S.A.;

(b) if so, the detailed programme
of the Institute; and

(c) the aid and collaboration receiv-
ed from U.S.A.?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
§ivan Ram): (a) Yes, in July 1962.

(b) The Institute is imparting
Training to Craft Instructors in 15
engineering trades, required for train-
ing of craftsmen by State Govern-
ments and industry in public and pri-
vate sectors. Present training capa-
city is 332 Instructor trainees.

(c) The U.S. Government through
its Agency for International Develop-
ment (USAID) have provided the
following assistance:—

(i) services of a team of 7 Ex-
perts for a period of 3 years
each,

(ii) equipment worth $3,59,678
upto February 1986. '

(iii) training facilities for 16 offi-
cers|Senior Masters of the
Institute in U.S.A. for six
months each.

Drinking water in Cannanore Central
Jail

3941. Shri P. Kunhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it has come to the
notice of Government that there is a
scarcity of drinking water in Can-
nanore Central Jail in Kerala;

(b) whether it is a fact that some
proposals for digging wells and pipe
connections in Cannanore Central Jail
are pending with Government; and
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(c) if so, the present position in this
regard?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) There is a proposal to dig a well
and instal a pump-set in the Central
Jail, Cannanore.

(¢) The proposal is under examina-
tion,

Teachers’ Constituency

3942. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government propose
to abolish Teachers' Constituency as
proposed by a Congress body; and

(b) if so, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) Such a proposal based
on the suggestions received from
several States and other quarters is
under consideration of the Govern-
ment in Law Ministry.

(b) The proposal is based inter-alia
on the following grounds:—

(i) lack of justification for the
special treatment to only one
profession; .

(ii) introduction of active politics

in educational institutions;

(iii) virtual incapacity of teachers

in Government schools and

local bodies schools to seek
election for these constituen-

cies under Article 191(1) (a)

of the Constitution and rules

of conduct and discipline res-
pectively.
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Drilling in Surat District

3943. Shri R. S. Pandey:
Shri R, Barua:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
technicians of the Oil and Natural
Gas Commission engaged in drilling

oil well at Dian village in Surat Dis-
trict have discovered gas at various
places; and

(b) it so, whether further explora-
tory work has been undertaken at
those places?

The Minister of Petroleum and
Chemi (Shri Alag ): (a) Yes,
gas has been struck while drilling a
well ncar village Dian in Surat Dis-
trict.

(b) Exploratory work is already in
progress in that area.

Fertilizer Factory in U.P.

3944. Shri Murli Manohar:
Shri Ram Harkh Yadav: ..

Will the Minister of Petroleum and
Chemicals be pleased 1o state:

(a) whether Govermment have
approved the establishment of a Ferti-
lizer Factory in Mirzapore district
(U.P.) in the public sector;

(b) if so. the progress made towards
the completion of the project; and

(c) the estimated annual capacity
of production of the factory?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No.

(b) and (e). Do not arise.

Allowances to Advisers to Governor
. of Kerala

3945. Shri A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to state the amount of allowances

312 (Ai) LSD-3.
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drawn by the Advisers to the Gover-
nor of Kerala from the data of their
taking charge upto 28th February,
19667 il

The Minister of State in the Ministry

of Home Affairs and Minister of
Defence Supplies in the Ministry ot
Defence (Shri Hathi): An amount of
Rs. 23,951'90 was drawn as Travelling
Allowance by the Advisers till 28th
February, 1966, besides their pay
which is Rs. 3500 each per month.

Junior Technical School at Badagara

3946. Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) the progress made in establish-
ing a junior technical school at Bada-
gara in Kerala; and

(b) when the school will be estab-
lished?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). No progress
has been made by the State Govern-
‘ment so far for establishing a Junior
Technical School at Badagara.

New Schools in Kerala

3947, Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether a priority list for start-
ing new schools was preparea by the
various District Development Councils
in Kerala in February, 1966;

(b) if so. whether any decision has
been taken by the Government of
Kerala in the matter;

(¢) whether Government have taken
any decision to change the order and
priority fixed by the District Develop-
ment Councils;

(d) if so, the reasons therefor; and

(e) whether a list showing the
schools recommended by the District
Development Councils and the schools
sanctioned will be laid on the Table
of the House?
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The Minister of Education (Shri M.
C. Chagla): (a) to (e). The informa-
tion is being collected from the State
Government and will be laid on the
Table of the House in due course.

Pay of Aided-school teachers in Kerala

3948. Shri Kappen: Will the Minis-
ter of Education be pleased to state:

(a) the number of aided-school tea-
chers in Kerala whose pay has not
yet been fixeq in accordance with the
Private Secondary School Scheme;

(b) the number of cases in which
refixation has been ordered by the
Court; and

(c) the number of such cases pend-
ing for the last twelve months?

The Minister of Education (Shri M.
C. Chagla): (a) to (e). The informa-
tion is being obtained from the State
Government and will be laid on the
Table of the House.
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Conference of Industrialists Scientists.

3952. Shrl Shree Narayan Das:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether the recommendations
of the two-day conference of Indus-
trialists Scientists and Government
Officials held in December last are
available with the Planning Commis-
sion;

(b) if so, the important fentures
thereof; and

(¢) which of these recommenéntions
have been accepted to be taken into
consideration for finalisation of the
Fourth Five Year Plan?

The Minister of Education (Shri
M. C. Chagla): (a) The recommenda-
tions have been made available to
the Planning Commission.

(b) The recommendations pertain
to matters of policy on research and
development, ag also specific investi-
gations in specialised scientific and
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technical fields. Detailed recommen-
dations hav. been published in the
form of a book, namely; “First Get-
Together of Research and Industry—
Recommendations”, a copy of which
is available in the Library of Parlia-
ment.

(c) These are under consideration,

Social Security Programme

3953. Shri Linga Reddy: Will the
M nister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether any scheme covering
unemployment, sickness, maternity,
old age or any other benefit under
the social security scheme has been
prepared and implemented in the last
year of the Third plan period; and

(b) if so, the details thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (b). The
Employees’ State Insurance and the
Provident Fund Schemes which pro-
vide for benefits tv workers and
their families in cases of sickness,
maternity, employment injury, retire-
ment and old age have been in
operation for a number of years. A
draft scheme of Unemployment Insu-
rance was prepared in 1965-66 but
it has not yet been finalised.

U.S. Aid for Universities Under
P.L. 480

3954, Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Aad: °
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Education be
pleosed to state:

(a) whether Govornment received
US. Aid for Universities under PL
480 during 1965-66;

(b) if so, the total amount of aid
received; and

(¢) the Universities which are to
enjoy the benefit of this aid and for
what purpose?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) and (c). Information is being
eollected and will be laid on the Table
of the Sabha in due course.
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Cost of Penicillin

3956. Shri S. M. Banerjee: Will the
Minister of Petroleum and Chemicals
be pleased to state:
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(a) whether the cost of penicillin
produced|manufactured in Pimpri has
been further reduced;

(b) if so, to what extent; and

(c) how does the price compare
with the prices of penicillin in other
countries?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No.

(b) Does not arise.

(c) According to the information
available the retail prices of two
unitages of penicillin  produced at
HAL Pimpri and the internal prices
of similar vialled products in UK,
U.S.A, West Germany and Canada
are as follows:—

(Price in paise)

Product HAL. UK. USA. W.Germany Canada
1. Penicillin G. Sod 5 lac. 61 84 81 s8; o1
2. Penicillin V Tablcts 65 mg x 36
475 746 1976 108 o

Payment of Bonus

3957. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether the Secretaries’ panel
has finalised the scheme about pay-
ment of bonus to public sector emp-
loyees not covered by the payment
of bonus Act, 1965; and .

(b) if so, the details thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes.

(b) It is not usual to divulge details
‘of advice tendered to Government by
Secretaries. After considering their
advice Government have decided that
the following should be the guiding
principles for determining the quan-
tum of ex-gratia payment to the
employees of non-competing public
sector undertakings of the Central

Government which were not covered
by the payment of Bonus Act, 1965:—
(i) All non-competing public
sector undertakings should pay
ex-gratia to their employees
amounts which they would be
liable to pay as bonus if
they were to fall within the
purview of the payment of

Bonus Act;

(ii) where such an undertaking
has made ex-gratia payment
in the past, the amount of
such payment should be treat-
ed asg absorbed in the amount
determined as in (i) above.
In other words, no claim of
employees to payment deter-
mined on the lines of the
Bonus Law as an addition to
payment on the scale of ex-
gratia payments in the past
should be accepted. If the
past ex-gratia payment had
been higher than the amount
as worked out as in (i)
above, the level of past ex-
gratia payment should be
maintained;
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(iii) the principle in (ii) above,
shall also be followed in the
case of competing public
sector undertakings; and

the applicability of (ii) and
(iii) above should be condi-
tional upon the maintenance
of the level of performance of
the undertaking in  indivi-
dual cases.

(iv)

Telephone connections in Delhi

3958. Shri Yashpal Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the numbetr of applications
received for the grant of telephones
in Delhi and New Delhi, during the
period from 1st April, 1965 to 3l1st
December, 1965;

(b) the number out of them who
have been granted telephone connec-
tions; and

(c) when the remaining connections
are likely to be granted?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) 10,251

(b) 1,592.

(c) It is not possible to indicate
exactly as to when the remaining
applicants are likely to be granted
telephones. The present waiting
list for Delhi Telephone system 1is

approximately 50,000. Steps are being
taken to expand the capacity of the
existing exchanges, lay additional
cables etc. so that the pending
demands are met to the maximum
extent possible consistent with the
available resources. It is unlikely
that the demands as recent as of
31-12-65 will be met in full in the
near future.

Telephone Exchange in U.P,
3959. Shri Yashpal Singh:
Shri Vishwa Nath Pandey:

Will the Minister of Communica-
tions be pleased to state

(a) the number of Telephone Ex-
changes in the State of Uttar Pradesh
as on the 31st December, 1965;

(b) the number of telephone ex-
changes which are likely to be open-
ed during 19686-67 in Uttar Pradesh;
and

(c) the amount likely to be spent
thereon?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao0): (a) 236.

(b) Approximately 30 more new
exchanges are likely to be opened.

(c) Approximately Rs. 6.15 lakhs
excluding costs of expansions in the
existing exchanges.
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Translation of Books in Foreiga
Languages

3962. Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that some
arrangements have been made for
the translation of books of perma-
nent importance in Italian, French,
German and Japanese languag.s;

(b) if so, the number of books
which have been taranslated; and

(c) whether there is any arrange-
ment for teaching these languages im
the various universities?

The Minister of Education (Shri M.
C. Chagla): (a) and (c). Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-6091/66].

Employment Siiuation in the Coustry

$963. Shri P. C. Barooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 8. C. Samanta:
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Shri R. S. Pandey:

Shri Ramachandra Ulka:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether an official selective
study of the employment situation in
the country and progress made in this
regard during the Third Plan, has
recently been made; and :

(b) if so, the result thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) A study of employ-
ment trends during the period March,
1961 to March, 1964 was undertaken
dn 1964 by the Directorate General of
Employment and Training in respect
of certain selected districts in the
country on the basis of information
collected under the Employment
Market Information Programme. ‘L'he
results were published in 1965.

(b) The study revealed a rising
trend of employment in 119 districts
out of a total of 134 covered by the
Study. In the remaining 15 districts
employment Las declined.

Student Wastage in Engineering
Institutes

3%64. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri R. Barua:

Will the Minister of Education be
pleased to state:

(a) whether Government'’s attention
has been drawn to a study of stu-
dent wastage in the engineering
Colleges and polytechnic schools;
and

(b) it so, the steps taken by Gov-
ernment to stop this wastage and to
increase the number of  Engineers
and technicians in the country.

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The pro-
Slem of wastage in technical institu-

11866

tions has been engaging the attention
of the Central Government for quite
a long time. On the recommendations
of the All India Council for Techni.
cal Education, several measures
have been taken to improve the
quality of technical education in order
to reduce wastage. These measures
include provision of adequate instruc-
tional facilities, training of teachers,
improvement of their pay scales,
provision of staff quarters, hostel
facilities for students revision of cur-
ricula and syllabus and holding of
supplementary examination ete.

New All India Services

3965. Shri Karni Singhji:
Shrimati Renuka Barkatakh:
Shri Basumatari:
Shri Vasudevan Nair:
Shri Warior:
Shri Mohammad Elias:
Shri Manlyangadan:
Shri Linga Reddy:
Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1214 on
the 1st September, 1965 and state the
progress made with regard to the for-
mation of all-India services for
Public Health, Engineering and Fores-
try to which the concurrence of the
State Government is said to have
been conveyed?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): A statemcnt is laid
on the Table of the House,

Statement
Indian Medical & Health Service

The questions relating to remune-
ration, the necd for and composition
of a Central Cadre, the inclusion of
teaching and research posts in the
Service, fixing of promotion quota
for the State Medical Officers have
been considered and tentative deci-
sions have been taken. Drafting of
rules and regulations has now been
taken in hand
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Indian Service of Engineers

Some of the basic issues such as
the need for and composition of a
Central cadre in the Service, parti-
cipation of State Electricity Boards
in the Power Branch of the proposed
Service and principles of encadre-
ment of posts in the Service, on which
some of the State Governments have
expressed divergent views, are under
consideration of the Government of
India in consultation with the State
Governments concerned. As soon
as the outstanding matters are finally
settled, the drafting of relevant rules
and regulations and scrutiny of ser-
vice particulars of officers who will
be eligible for appointment at the
time of initial constitution of the ser-
vice will be taken up.

Indian Forest Service

Some of the important draft rules|
regulations for regulating recruitment
promotion, probation etc. of the mem-
bers of the proposed Service have
bheen prepared and sent to the State
Governments and the Union Public
Service Commission for their com-
ments|concurrence. The details of
service particulars of officers who are
eligible for appointment to the ser-
vice at its initial constitution stage
have also been scrutinised. After
these rules/regulations have been
finalized the selection programme
will be settled in consultation with
the Union Public Service Commission.
1t is expected that recruitment to the
Indian Forest Service will begin by
the end of this year.

Fertllity of Soil in Dandakaranya

3966. Shri Subodh Hamsda: Will
the Minister of Labour, Employ-
ment and Rehabilitatiom be pleased
to state:

(a) whether the Dandakaranya
Development Authority have any
plan to improve the fertility of soil
in Dandakaranya;

(b) if so, what are the plans; and

APRIL 20, 1966

Written Answers 11868

(c) how much is going to be spent
on this?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):
(a) and (b). Yes, Sir.

It is proposed to supply fertilisers
of different types to cover an average
of one acre per family taking care
to see that in irrigated areas, fertili-
ser is supplied for the entire holding.
The remaining portions of the land
will be covered by compost and farm
yard manure. The settlers will be
encouraged to produce compost and
the supply of fertilisers will be link-
ed with that of compost making.

(e) The amount proposed to be
spent during 1966-67 on purchase f
fertilisers is Rs. 15 lakhs.

Case Against Kerala Publishers

3967. Shri Vishwa Nath Pandey:
Wil]l the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 2073 on the
8th December, 1965 regarding the
case against Kerala Publishers and
state:

(a) whether the Central Bureau of
Investigation has completed the inves-
tigation into the cases against the
Publishers of ‘Janayagoon’ and ‘Neva-
jeewan’ in Kerala and submitted the
report to Government; and

(b) if so, to which Court the case
is being transferred

The Minister of State in the Mimis-
try of Home Affairs and Minister of
Defence Supplies in the Minmistry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The matter is under considera-
tion of the Central Government in
consultation with the State Govern-
ment.
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Telephone for Panchayat Samiti and
Block Development Offices in U.P.

3969. Sh.i Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to state:

(a) the number of Panchayat
Samiti Offices and Block Develop-
ment Offices in Uttar Pradesh provid-
ed with telephones as on the 3lst
December, 1965; and

(b) the number of Panchayat
Samiti Offices and Block Develop-
ment Offices in that State to be pro-
videg with telephones during 1966-67?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): 369 Panchayat Samiti Offices
and Block Development Offices in-
Uttar Pradesh provided with tele-
phone (Public Call Office) facilities
as on 31-12-1965.

(b) 8 more Panchayat Samiti Offi-
ces and Block Development Offices
are likely to be provided with such
facilities during 1966-67, subject to
the availability of stores in time.

Closure of Tea Gardenc

3970. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether a number of tea gar-
dens in Assam closed down during
1865;

(b) if so, how many and the num-
ber of workers thrown out of employ-
ment thereby;



1871 Written Answers

(e) the reasons for their closure;

(d) whether the Indian Nztional
¥rade Union Congress had requested
the Central Government to take over
these and certain other tea gardens;
and

(e) if so, Government's reaction
fhereto”?
Fhe Minister of Labour, Employ-

ment and Rehabilitation (Shri Jagji-
van Ram): (a) Only two gardens
delonging to the Brahmaputra Tea
Company were closed down for a
short period in the middle of 1965.
They were re-opened op the interven-
tion of the Labour Commissioner,
Assam.

(b) No worker wag thrown out of
.employment.

(¢) Financial difficulties.
(d) Yes, Sir.

(e) As the gardens were reopened
no further action was considered
necesary.

Payment of Bonus to Kolar Gold
Field Workers

3971. Shri Linga Reddy: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether a part of the bonus to
the Kolar Gold Field gold mine wor-
kers was paid for a part of the year
1962-63 for eight months, and if so,
the rate at which the bonus was paid:

(b) whether no bonus was paid to
the labourers after the take-over of
the mine from the Mysore Govern-
ment by the Central Government;
and

(c) the recasong for non-payment
and when the same will be paid?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
§ivan Ram): (a) Bonus was paid at
the rate of 268 days basic wages pro
rata for the 8 months period from
1-4-62 to 30-11-62
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(b) No bonus has so far been paid.

(¢) The question whether bonue
should be paiq for the period froms
tte 1st December, 1962 to the  31st
March, 1964 and if so, at what rate
hae been referred to adjudication by
the Industrial Tribunal.

Post Offices in Punjab

3972. Shri Da]jit Simgh: Wili the
Mlinister of Communications be pleas-
ed to state:

(a) the number of new Post Offices
opened in the Punjab State in 1966;

(b) the number of Post Offices up-
graded in that State in 1965; and

(¢) the places where telegraphic
facilities were provided in that State
in 1065?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Commaunications (Shri  Jaganaths
Rao): (a) 180.

(b) 31.

(¢) Telegraph facilities were pro-
vided at the following places in Pun-
jab State during 1965;

Kaul.

. Nirmand.

. Dayalpur.
Chhachian.

Siwani.

. Butana.

. Fatehgarh Panjtour.
. Bhondsi.

. Kahnuwan.

P

© PN e e ®

R. M. S. Offices in Pumjab

3973. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of R. M. S. Offices
functioning in Punjab at present with
their location;
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(b) the number of new R. M. S.
Offices sanctioned in Punjab  with
their dates of sanction: and

(c) the reasons for the delay i
opening them?

The Minister of State in the Depart-
meats of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Twenty Four. The loca-
tion of eaoh office is as underi—

1. Ambala GPO Sorting.—
Ambala Head Post Office.
2. Ambala RM.S.—
Ambala R. S.

3. Ambala City RMS.—
Ambala City R. S.

4. Amritsar RM.S.—
Amritsar R. S.

5. Chandigarh RMS.—
Chandigarh Sector-17.

8. Jullundur City RMS.—

Jullundur City R.S.

7. Jullundur City Sorting.—
Jullundur City H. 0.

8. Ludhiana RM.S.—
Ludhianz R.S.

9. Pathankof RMS._
Pathankot R.S.

10. Rpuar RM.S.—
Rupar (Ambala Distt.)
Near Rly. Station.

11. Yamunanagar RMS.—
Yamunanagar (Ambala Distt.)
Near Rly. Station.

12. Hoshiarpur RMS.—
Hoshiarpur R.S.

13. Tribune P.S.0.—

Ambala. In office of the Tribune.
14. Bhatinda RMS.—

Bhatinda R.S.

15. Dhuri RM.S.—

Dhuri R.S. (Sangrur).

16. Ferozcpur RMS.—
Ferozepur Cantt. R.S

17. Hissar RM.S.—

Hissar (Near Rly. Station).
18. Jakhal R.M.S.—

Jakhal R.S. (Hissar).

19. Kalku RM.S.—

Kalka R.S.

20. Karna] RM.S.—

Karnal on Kaitha] Road.

21. Panipat RMS.

Panipat on Rly. Road.

22. Patiala RMS.—

Patiala R.S.

23. Rohtak RMS.—

Rohtak R.S.

24. Smla RMS.—
Simla P.S.

(b) Nil.
(c) The question does not arise.

Moblle Post Office im Punjab

3974. Shri Daljit Singh: Will the
Minister of Communicationg be pleas-
ed to state:

(a) the number of mobile Post
Offices in Punjab State at present,

(b) whether Government propose
to commission more such Post Officos
in Punjab State: and

(c) if so, their field of operation?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Commanications (Shri Jaganratha
Rao): (a) Nil

(b) Not at present.

(c) Does not arise.
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Telephome and Telex
3976. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C, Samanta:
Shri Subodh Hansda:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Kapur Singh:
Shri D. C. Sharma:
Shrimatj Savitri Nigam:
Shri Onkar Lal Berwa:
Shri P. K. Deo:
Shri Bagri:
Shri P. R. Chakraverti:
Shri Ram Harkh Yadav:
Shri Murli Manohar:
Shri Basumatari:
Shri Shree Narayam Das:

Rates
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Shri Shiv Charan Gupta:
Shri Sezhiyan:

Will the Minister of Communica-
tions be pleased o state:

(a) whether Government have
decided to raise the telephone and
telex rates;

(b) if so, the reasons therefor and
the reaction of the subscribers there-
to;

(c) how far the different rates have
been enhanced; and

(d) the additional revenue expected
from this enhancement?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) The tariffs for certain tele-
communication services have been
revised from 16th January, 1966.

(b) and (c). The increases in tariffs
have been made mainly on budgetary
and technical considerations. A com-
parative statement showing old and
new tariffs is laid on the table of the
House. [Placed in Library. See No.
LT-6092/66].

(d) About rupees ten crores per
annum.
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Women Judges

3979, Shri Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Ramdularj Simha:

Wil] the Minister of Home Affairs
be pleased to state:

(a) the number of women judges
in the High Courts of India;

(b) the number of women judges
in the other courts of the country;

(c) whether the Second National
Convention of the Indian Federation
of Women Lawyers &as recently
urged the appointment of morc pro-
mising women lawyers to judicial
posts from the lowest to .he highest
cadre; and

(d) if so, Government's reaction
thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) onc.

(b) Government of India have no
information as appointments to subor-
dinate courts in the country are the
concern of the State Governments.
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(¢) Government have no official in-
formation.

(d) Does not arise,

Abduction of a Head Constable

8980. Shri Yashpal Singh:
Shri Bagri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that on
the midaight of January 4-5, 1866,
Shri Roop Chand, Head Conshtable,
was kidnapped from the Rohtak Ruad
Check post Delhi;

(b) whether it is also a fuct that
the said head-constable was taken to
a factory and beaten by four persons
and he was forced to  sign  sume
document; and

(c) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) ta (c). A Head
Cons.able of the Delhi Police, who is
on deputation with the Delhi Trans-
port Authority, was allegedly kid-
napped by four persons on the night
between 8-4 January, 1966, froni a
check post on Rohtak Road, Delhi,
and beaten. The case is under in-
vestigation.
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Translation of Standard Works

3982. Shri P. R. Chakraverti: Will
the Minis.er of Education be pieased
to state:

(a) the progress made in the trans-
lation of standard workg so far;

(b) whether it is a fact that private
publishers offer high terms to  sel}
copyright, which are not acceptable
to the Standing Commission for Scien-
tific & Technical Terminology;

(c) whether the Commissicn  has
assigned the work of translating text-
books for graduate and posi-graduate
classes to the Universities; and

(d) if so, how many text-books,
including foreign publications have
been translateq so far?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (d). 446 Standard
Works of University level have se
far been taken up for translation and
publication in Hindi and Regional
languages, and out of which 199 titles
have been translated and 247 are
under translation. Of the 199 titles
translated, 37 titles have been pub-
lished, 47 are’in the press and the re-
maining 115 are under vetting.

(b) In a few cases, the owners of
copy-rights asked for higher percen-
tage of royalty, but they ultimately
agreed to accept the rate of royalty
prescribed by the Government.

(c) Yes, Sir.
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Payment of Bonus in
Public Industries

3983, Shri Kolla Venkaiah:
Shri M. N, Swamy:
Shri Laxmi Dass:
Shri J. B. S. Bist:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the number of Public Sector
Units that paid bonus according to the
Payment of Bonus Act 1965;

(b) the number of employees and
workers benefited by the bonus paid
by the Public Sector Units;

(c)the approximate amount of
bonus paid by the Public Sector Units
according to the new Act;

(d) the number of Public Sector
Units that have not paid bonus accord-
ing to the new Act;

(e) the number of Units that did
not pay bonus; and

(f) the reasons for the failure to

pay bonus.

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) to (f). The information is
being collccted and will be placed on
the Table of the House as soon as
possible,

Wage Board for Agricultural Labour

3984. Shri Ko'la Venkaijah:
Shri Laxmi Dass:

‘Will the Minister of Labour, Em-
Ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government have
sought the opinion of the State Gov-
ernment for the constitution of a
Wage Board for agricultural labour-
ers;

(b) it so, when; and

(c) what are the opinions of different
States?

The Minister of Labour, Empley-
ment and Rehabilitation (Shri Jagjivan.
Ram): (a) No, Sir.

(b) and (c). Do not arise,

Business Administration Degree

3985. Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Education be
pleased to state:

(a) the total number of persons who:
held the Master of Business Adminis-
tration Degree from different Univer-
sities in the country;

(b) the number of those in employ-
ment out of them; and

(c) the help rendered by Goverm-~
ment to utilise their talent?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). According to
available statistics, there are at pre-
sent 150 persons holding the degree of
Master of Business Administration, of
which 116 are employed. No definite
information about the remaining 34
persons is available.

(¢) No special help is rendered by
Government.

Shortage and Blackmarketing in Crude
il

3986. Dr. L. M, Singhvi: Will the
Minister of Petroleum and Chemicals

be pleased to state:

(a) whether Government are aware
of the acute shortage of and black-
marketing in crude oil and diesel  oil
and that agriculturists are not getting
adequate supplies thereof; and

(b) if so, the remedial measures

taken by Government?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). Requirements of Light Diesel Oil,
locally called as crude oil, in some
areas, for lilt irrigation, increased from
October, 1965, an account of the fai-
lure of moonsoons. Steps were taken
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immediately increase the production of
Light Diesel Oil, State-wise alloca-
“tions for areas supplied from the pro-
duction of Bombay Refineries are be-
.ing fixed monthly. The State Govern-
ments have been advised to take steps
to regulate distribution of Light Die-
sel Oil, so that the requirements for
agriculture are met on priority. The
State Governments have been asked
also to check whether Light Diesel
‘Oil is being misused as High Speed
Diesel Oil on account of the substan-
tial difference in tax-paid prices bet-
‘ween the two products.

Sindri Fertilizer Factory

.3987. Shri P, R. Chakraverti:
Shri Ram Harkh Yadav:
Shri Karani Singhji:
Shri Kajrolkar:
Shri Yashpal Singh:
Shri D. C. Sharma:

Will the Minister of Petroleum and
‘Chemicals be pleased to state:

(a) whether it is a fact that the
Sindri Fertilizer Factory produced
ammonia in 1965, exceeding the opti-
mum level of production;

(b) the extent of its production of
nitrogen, urea and ammonium sul--
phate in 1965, as compared to the
earlier three years.

(c) the ad hoc grant of bonus, if any,
‘sanctioned for the employees by way
.of encouragement and appreciation of
‘their performances?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) No.

(b)

Total nitrogen

Urea Ammonium
in end products  Tonnes  Sulphate Tonnes
1965 : 92,887 20,019 3,331,995
1964 : 83,23 175411 3,00,470
1963 :87.863 18,713 3,15,622
1962 : 90,369 17,048 3,21,465

(c) the ad hoc grant of bonus, was
paid. The bonus for the financial year
1964-65 was paid under the payment
<of Bonus Act.
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Meeting Between Employees and Em-
ployers in Northern States

3988. Shri P. C. Borooah: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether a meeting of the repre-
sentatives of his Ministry and workers
and Employers of different Northern
States was held in Delhi in January,
1966; and

(b) if so, the decisions taken thereat
and Government'’s reaction thereto?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) Yes.

(b) A statement indicating the con-
clusions of the meeting is laid on the
Table. [Placed in Library. See No. LT-
6094|66.]

This meeting yielded encouraging
results as both the workers’ and em-
ployers’' representatives indicated their
readiness to implement the scheme of
consumers cooperatives and fair price
shops for industrial workers effecti-
vely.

Electric and Electronic Engineers in
India
2989. Shri P. R, Chakraverti: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the professional organi-
sations have becn helpful in meeting
the manpower shortage in electrical
and electronic engineering in India
and, if so, to what extent; B}

(b) whether any short courses have
been arranged by them for continuing
education in stimulating new  post-
grade education and research activi-
ties; and

(c) whether these organisations have
been encouraged by the Union Gov-
ernment to offer independent critical
reviews of job specification, wage
structure and educational require-
ments and, if so. with what response?

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar):
(a) Professional bodies have been to
some extent helpful in meeting the
manpower shortage in electrical and
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electronic engineering by enabling
candidates to obtain qualifications in
the above specialities by passing their
examinations, During 1964 and 65,
134 candidates obtained engineering
qualifications in the Electrical Specia-
lity and 20 candidates in the Electro-
nics and Tele-communications specia-
lity through the Institution of En-
gineers; during 1963-64 and 1064-65,
568 candidates obtained engineering
qualifications in the Telecommunica-
tions speciality (which includes
Electronics) through the Institution
of Tele-communication Engineers.

(b) No.

(c) No. Sir.

Eradication of Mliteracy by UNESCO

3990. Shri Shree Narayan Das:
8hri Kindar Laj:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether India has been selected
by the UNESCO as one of the count-
ries under its plan for aid to selected
countries for eradication of illiteracy;

(b) if so, the precise nature of aid to
be received and conditions attached to
such aid;

(c) whether the question of eradicat-
ing illiteracy as part of the Fourth
Five Year Plan has been considered;
and

(d) if so, the proposed amount to be
spent for the purpose?

The Minister of Education (Shri

M. C. Chagla): (a) and (b). The
matter is under consideration of
Unesco.

(c) Yes, Sir.

(d) The proposed amount in the
Fourth Five Year Plan for literacy
programme, libraries, production of
literatdre and other ancillary pro-
gramme is 71 crores.

312 (Ai) LSD—.
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Fertilizer Factories in Orisga

3991. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether there is any proposal
to set up new fertiliser factories in
Orissa State during 1966-67; and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) No.

(b) Does not arise.

Girls’ Education in Orissa

3992. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) the expenditure incurred by the
Central Government on girls'’ educa-
tion in Orissa State during the Third
Plan period so far; and

(b) the amount allocated for Orissa
for the purpose during 1966-67?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). Expen-
diture on schemes for girls’ education
is part of the Plan and Non-Plan
expenditure incurred by the Si~te con-
cerned and Central grants for assist-
ing the States are given as block
grants, therefore it is not possible to
specify how much expenditure was
incurred by the Central Government
on girls’ education in a given State
in any year.

In 1965-86. a special advance action
allocation of Rs. 1.00 lakh was placed
by the Centre at the disposal of the
Orissa Government for promoting
girls’ education. In 1986-67, no such
additional allocation is proposed to be
made.
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Primary Schools in Orissa

3998. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Edueation be
pleased to state:

(a) the amount of loan or subsidy
granted to the Orissa Government for
the construction of Primary school
buildings in the State during 1965-66;
and

(b) the amount proposed to be
given to that State for the purpose
during 1966-67?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). No sepa-
rate grant or loan was sanctioned by
the Central Government for this pur-
pose during 1965-66. Provision for
this purpose has to be made by the
Stafe Governments concerned in the
State sector of the Plan. The pattern
of Central assistance in the Fourth
Plan is under consideration.

Unemployed Technieal Persons in
Orissa

3994, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Labour, Em-
ployment angd Rehabilitation be pleas-
ed to state:

(a) the number of technical persons
registered in various employment ex-
changes in Orissa as on the 31st De-
cember, 1965; and

(b) the number out of them pro-
vided with employment assistance till
the end of December., 1965?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) 6,325 were on the live re-
gister of employment exchanges as on
31st December, 1865,

(b) 1,956 during the year 1965.
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Outstanding Telephone Revenue in
Orissa

3995. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state:

(a) the total amount of the tele-
phone revenue outstanding at present
in Orissa; and

(b) the steps taken to recover the
same?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shrl  Jaganatha
Ra0): (a) As on 1st January, 1966 the
amount of telephone revenue ous-
standing for more than six months
was Rs. 6.63 lakhs.

(b) Action has been taken to en-
force the disconnection of telephones
of defaulting subscribers. Other gpe-
cial steps, such as, pursuing the de-
faulting subscribers, recourse to legal
action, where necessary, are also being
taken {0 secure carly settlement.
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Chemical and Pharmaceutical Industry

4002. Shri R. Barua: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether it is a fact that the
chemical and pharmaccutical industry
has asked Government for a rise in
the price of their products; and

(b) if so, the reasons advanced by
the industry therefor and Govern-
ment’s reaction thereto?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
In the absence of control over prices
of important chemicals, viz., caustic
soda, soda ash, etc., there is no need
for the chemical industry to request
Government for increase in prices of
these chemicals.

In regard to ethyl alcohol, a number
of representationg were received from
time to time that the existing prices
are unremunerative, that the costs of
production have gone up all round
and that there is a case for upward
revision of selling prices of ethyl

alcohol. A reference was made to tne
Tariff Commission in October, 1964 1n
the matter. In the meantime, on the
recommendation of the Government
of UP. and in consultation with the
Tariff Conrmission, an interim price
increase of one paisa -per litre was
allowed without prejudice to the re-
commendation of the Tariff Commis-
sion. The Report of the Tariff Com-
'mission since received is under consi-
deration of Government.

In regard to pharmaceuticals, ‘r
which the retail prices of medicines
are fixed at the level of prices as pub-
lished in the price lists effective on
the 1st April, 1963, there have been
representations that Government
should review the price control orders
and that in the meantime, an ad hoc
price increase ranging from six to
fifteen percent should be &flowed. The
reasons adduced are that the prices of
raw ‘'materials and packings, labour
charges, various Central duties, etc.,
have all increased. While the ad hoc
price increase has not been agreed 1o,
it hag been decided that the recom-
mendations of the non official com-
mittee appointed in the Ninth Drugs
Conference held on the 4th and Sth
August, 1965 should be awaited and
their recommendations considered. The
individual applications received from
time to time are examined n consul-
tation with various authorties of Gov-
ernment.
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Recovery of Sales Tax

'4004. Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Home Affairs
be plaesed to state:

(a) whether it is a fact that an
amount of Rs. 80 lakhs is outstanding
as Sales Tax arrears in the Capital;

(b) it so, the reasons therefor, and

(c) the steps taken to recover the
same?’

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-6096|
66.)

Auditoria in Schools and Colleges
in Punjab

4005. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the amount given by the Central
Government for the construction of
auditoria in various schools and col-
leges in Punjab during 1965-66 and
1966-67 so far?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):

1965-66—Rs. 20,105/-.
1966-67— Nil, so far.

District Gazetteers in Punjab

4006. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the final assistance given to the
Punjab Government for the publica-
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tion of District Gazetteers
1965-66; and

(b) the assistance proposed to be
given during 1966-67?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) The Central grant-in-
aid to the Government of Punjab
for the compilation of one District
Gazetteer during 1965-66 was Rs. 6,000.
No Central grant was given to the
Government of Punjab for the print-
ing of a District Gazetteer, as none
was published during the year.

during

(b) During 19686-67, Central Grant-
in-aid to the Government of Punjab
would be 40% of the expenditure
incurred by the State on the compila-
tion and printing of District Gazet-
teers. The grant for compilation is
subject to a ceiling of Rs. 6,000 p.r
volume.

Copra Prices in Andaman and
Nicobar Islands

4007. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) the minimum purchase prices
of copra and betelnuts prescribed by
the Chief Commissioner Andaman and
Nicobar Islands in the trading licences
issued for Nicobar Islands, as in
force at present; and

(b) when these were last revised
to relate them to seclling prices in the
mainland markets and how these
compare with the mainland prices?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The mini-

mum purchase price of copra and
betelnut prevailing at present in
Andaman and Nicobar Islands is

Rs. 37.50 p and Rs, 110 per 50 kgs.
each respectively.

(b) These rates were last revised in
July, 1963. The selling price of copra
and betelnut at Calcutta is reported
to be about Rs. 150 and Rs. 422 per
50 kgs. (Penang variety) each res-
pectively.
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Kerosene Oil Scarcity in Nicobar

4008. Shri Kolla Venkajah: Will
the Minister of Petroleum and Chemi-
eals be pleased to state:

(a) whether the people of Nicobar
Island use candles for lighting pur-
poses because of kerosene oil scar-
city;

(b) the quantity of kerosene oil
allotted and supplied to the Island
during 1965; and

(c) the reasons for not allotting the
required quantity?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No.

(b) and (c). During 1965 alloca-
tions of kerosene were not made terri-
tory-wise and supplies were arranged
through normal trade channels. Total
quantity of kerosene oil supplied to
this Island during 1866 was 83 K.L.
(64 tonnes).

Appointment of Vice-Chancellor of
Kerala University

4009. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Education be
pleased to state:

(a) whether the Committee ap-
pointed to suggest a panel for
appointment as Vice-Chancellor of
Kerala University could not make any
recommendation; and

(b) if so, the procedure adopted to
appoint the Vice-Chancellor?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

The Committee could not suggest a
Ppanel.

(b) The Kerala University Act did
not contain any provision for an
alternative method of appointment or
for the continuance of the present
Vice-Chancellor under such a contin-
gency. Therefore, in order to avert
the situation in which the University

would have been without a Vice-
Chancellor, the Governor of Kerala
issued an Ordinance, viz.,, the Kerala
University (Amendment) Ordinance,
1966 by which the Chancellor was
empowered to appoint the Vice-
Chancellor in the event of the Com-
mittee being unable to suggest a
name unanimously or a panel of
names before the expiry of the term
of the Vice-Chancellor.

Summer Camps for Teachers

4010. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state the number of summer camps
for the teachers organised by Gov-
ernment in 1965-66?

The Minister of Education (Shri M.
C. Chagla): 97 summer Institutes
were organised during 1965-66.
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Wage Board for Engineering Industry

4013. Shri Dinen Bhattacharya:
Shri Prabhat Kar:
Dr. Ranen Sen:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Engineering Wage
Board has by now submitted its re-
commendations regarding the interim
relief to the engineering workers;

(b) if so, whether Government
have adopted the report; and

(c) if not,
delay?

the reasons for the

The Minister of Labour, Empley-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Yes, Sir.

(b) and (c). The matter is under
examination.



11901 Written Ziftwers CHAITRA 30, 1888 (SAKA) Written Answers 11902

Strength of Class III & IV Employees
of Survey of India

4014. Shri S. M. Banerjee: Will the
Ministér of Education be pleased to
state:

(a) the average strength of Class
III and Class IV (excluding contin-
gent staff) employees separately in
the Southern Circle, Survey of India,
Bangelore during each of the years
from 1960-61 to 1964-65; and ~

(b) the average strength of Class
III and Class IV (excluding contin-
gent staff) employees separately in
the other Circles/Directorates of the
Survey of India, during the -same
period?

The Minister of Education (Shri M.
C. Chagla): (a) and (b) A statement
giving the information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6097/66.]

Confidential Reports ©of Survey of
. India Employees

4015, Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state the humber of employees to
whom adverse entries in their
Annual Confidential Reports in vari-
ous Circles/Directorates of the Survey
of India have been communicated
during each of the years from 1960-
61 to 1964-65?

The Minister of Education (Shri M,
C. Chagla): The information is being
collected and will be 1laid on the
Table of the House when available.

Theft in G.P.0. Kashmere Gate,
Dethi

4016. Shri Vishram Prasad:
. Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Jagdev Singh Siddbanti:
Shri Bagri:
Shri Himatsingka:
Shri Rameshwar Tantia:

Shri Ram Harkh Yadav:
Shri Onkar LaY¥ Berwa:’

Will the Minister of Communica-
tions be pleased io state:

(a) whether it is
National Defence
Indian Postal Orders amounting to
Rs. 15,500 were stolen from the
G.P.O.,, Kashmere Gate, Delhi on the
5th March, 1966, and

a fact that
Certificates and

(b) if so, the action taken in this
regard?

The Minister of State in the
Depariments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The mail bag containing a
cash bag and a stamp bag received
at Delhi G.P.O. from Navin Shahdara
P.O, on 2nd March, 1966 was found
missing on 3rd March, 1966. The cash
bag contained Rs. 465. The stamp
bag contained postage stamps worth
Rs. 26655 and unissued National
Savingg Certificates, National Defence
Certificates and Indian Postal Orders
of total face value of Rs. 14317.

(b) The matter was immediately
reported to the police. Both depari-
mental and police investigations are
in progress.

Property taken away by Pakistanis

4017, Shri Bishwanath Roy: Will
the Minister of Home Affairs be
pleased to .state:

(a) whether Government  have
made any estimate of the value of the
moveable property taken away
from the Indian territory by
the Pakistanis, which was under their

occupation during Indo-Pakistan con-
flict; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) d (b) Al-
though some idea of the mature and
extent of loss of moveable property
taken away by Pakistanis from the
Indian territory which = was under
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their occupation, during the Indo-
Pak. conflict is available in respect of
Punjab, Rajasthan and Jammu and
Kashmir, no specific figures of the
value of such loss has been worked
out.

Pataskar Commission Report

4018. Shrimati Renuka Barkataki:
Shri P. C. Borooah:
Shri Dasaratha Deb:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri N. R. Laskar:
Shri Liladhar Kotaki:
Shri R. Barua:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 151 on the
16th February, 1966 and state:

(a) whether the Pataskar Commis-
sion Report on the grant of greater
autonomy to the Hill districts in
Assam has since been submitted; and

(b) if so, the action taken on the
main recommendations made therein?

The Minister of State in the Minis-
try of Home Affairs and Ministry of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes Sir.
Copies of the report were laid on the
Table of the Lok Sabha on 7th April,
1966.

(b) The recommendations made by
the Commission are under examina-
tion of the Government.

Release of Shrj Namboodiripad

4019. Shri Kolla Venkaiah: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is a representa-
tion and a proposal for the release
of Shri E. M. S. Namboodiripad,
Communist (Marxist) Party Leader
and other persons arrested in connec-
tion with the food agitation in
Kerala; and

(b) if so, the action taken in this
regard?
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The Minister of State in the Minis-
try of Home Affairs and Ministry of
Defence Production in the Ministry
of Defence (Shri Hathi): (a) There
have been several representations for
the release of Shri Namboodiripad
and others and these will be examin-
ed in the light of prevailing circum-
stances.

(b) Most of the persons arrested

-during the food agitation have been

Some of them have
and have

released on bail.
already been convicted

either undergone sentences or are
undergoing sentences. The State
Government have considered the

question of dropping of some of the
cases not involving violence and as a
result have dropped 120 cases involv-
ing students.

Assistance for Languages

4020. Shri H. C. Soy: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that dur-
ing the period of all the Five Year
Plans, no assistance from the Central
Government or from the State Gov-
ernments has been given to Santhali
and Mundari Oroan and Gondi langu-
ages for their development;

(b) whether it is also a fact that
considerable number of people speak
and use these languages as their
mother tongue;

(¢) whether it is also a fact that
the State Governments have refused
facilities and Government assistance
for the application of these languages
as media of education even in primary
schools; and

(d) if the reply to parts (a) to (¢)
above be in the affirmative, the steps
taken to develop these languages in
the next Plan indicating the main
features for their development
scheme?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (d). The information is
being collected and will be laid em
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Maternity Benefits

4023. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Kerala Govern-
ment have taken a final decision to
refuse maternity benefits after three
deliveries to industrial women em-
ployees; and

(b) whether Government have re-
ceived any representation against this
decision?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) No.

(b) Does not arise.

Villages in Dandakaranya

4024. Dr. U. Misra:
Dr. Ranen Sen:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that the
villages in Dandakaranya have been
set up without proper planning,
without proper soil and agricultural
survey; and

(b) if so, the steps taken to rectify
these mistakes?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
No, Sir. A reconnaissance survey is
first carried out to determine broadly
the areas suitable for agricultural
settlements. This is mostly a visual
survey. However, even at this stage
soil samples are taken whenever the
soil survey staff attached to the re-
connaissance survey considers it
necessary.

Thereafter, in arcas, which State
Government agree to release, an
advance soil survey is undertaken, At
this stage soil samples are taken at
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the rate of 1 for every 25 acres from
pits of 3 feet depth and 1 for every

10—12 acres from pits of 14 feet
depth approximately.
Subsequently, a plot-wise survey

is also undertaken to determine the
cropping pattern suitable for differ-
ent plots.

Villages are planned and laid out
with due regard to the requirements
of access to agricultural land and
facilities for drinking water supply
and for a nistar tank.

(b) Does not arise.

Development of Tripura Dialect

4025. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
that there has been a demand in the
Union Territory of Tripura that
Tripura dialect spoken by the major
tribes of Tripura should be developed
into a written language;

(b) whether any step has been
taken so far to provide facilities for
imparting instruction in the mother
tongue at primary stage education to
children belonging to those tribes of
Tripura whose mother tongue is
Tripuri; and

(c) if so, the progress made in this
regard?

The Minister of Education (Shri-M.
C. Chagla): (a) to (c). The informa-
tion is being collectead and will be
laid on the Table of the Sabha in due
course,

Uniforms in Bilhar Jails

4026. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that even today many wardens in
Bihar State Jails, particularly in
Ranchi Jail, are using buttons in their
uniforms as well as belts inscribed
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with the mark of “British Crown”

over them;

(b) the reasons for the State of
Bihar having allowed their wardens

to use this “British Crown”, a sign
of slavery; and

(c) whether the Central Govern-
ment propose to enquire into the

matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) Belts and buttons in the
uniforms of the Jail Wardens of
Bihar are not inscribed with the
mark of the British Crown.

(b) and (c). Does not arise.

Rehabilitation Colonies in
Tripura

Jhumia

4027. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased

to state:
.

(a) whether his attention has been
drawn to the fact that many model
jhumia rehabilitation colonies in the
Union Territory of Tripura have col-
lapsed;

(b) if so, the reasons therefor;

(c) the names of such colonies
(jhumia) that collapsed;

(d) whether it is also a fact that
Bishramganj Jhumia Colony (Tri-
pura) was deserted and the C.I. seets
of their houses constructed by Gov-
ernment have been auctioned; and

(e) the total amount spent for
these colony-mates by Government?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) to (e).
Forty-seven Jhumia colonies have
been established so far. Bishramganj

colony was the first to be established
in 1957-58. 62 families were settled
m this colony. Shanti Nagar colony
was also established in 1957-88 and
62 families were settled this colony.
An exvenditure of Rs. 3.06.737.98 o.
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was incurred on the Bishramganj
colony, and of Rs. 83,910 on the
Shanti Nagar colony. Radical changes
in ways of living and innovations in
agricultural practice proved too much
for some of the tribal folk who
reverted to their old ways. 24 families
deserted their houses ijn these colo-
nies. 32 bundles of CI. sheets
belonging to these deserted houses
were badly damaged by cyclone in
1861 and were sold in public auction
for Rs. 5,021.

Dr. Triguna Sen’s Visit to U.SA.

4028. Shri Dasaratha Deb: Wil
the Minister of Education be pl d
3o refer to the reply given to Un-
sarred Question No. 259 on the 16th
February, 1966 and state:

(a) the conditions that were im-
posed on Dr. Triguna Sen, Vice-
Chancellor, Jadhavpur iversity for
which he had to decide not to visit
US.A,; and

(b) whether the officials of the
Central Government have to fulfil
these conditions when they visit
US.A. officially?

The Minister of Education (Shri M.
C. Chagla): (a) The relevant condi-
tions stipulated by the Government
of US.A. related to the payment of
per diem allowance above a certain
fixed scale, according to which item-
ised accounts of expenditure incurred
and receipts wherever possible had
to be submitted for the purpose.

(b) The question does not arise as
the expenditure on such visits is
normally borne by the Government
of India.

Trainees in NPL.

4029. Shri N. R. Laskar:
Shri R. Barua:
Shri Liladhar Kotoki:

Will the Minister of RBducation be
pleased to state:

(a) whether it is a fact that there
is a designation known as Trainees

11910

(Apprentices) in the National Physi-
cal Laboratory, New Delhi;

(b) the next grade of promotion
for these trainees and the period of
traineeship;

(c) whether there are certain em-
ployees who have passed ILT.I. Exa-
mination in the trade, but no proper
designation and grade has been
given; and

(d) if so, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). There are

no posts in the National Physical
Laboratory carrying the designation
“Trainees (Apprentices)”. But per-

sons are taken into the laboratory for
training as apprentices for a period
upto 3 years. There is no such thing
as promotion for apprentices. They,
are considered for appointment
against suitable regular posts on
merits along with others in accord-
ance with established practice.

(c) and (d). There are some employ-
yees having LTI certificates. All
employees are given the designations
of the posts or positions they hold.
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Pak Infiltration in Kashmir

. 4031. Shri P. Venkatasubbaiah: Will
the Minister of Home Affairs be plea-
sed to state:

(a) whether it is a fact that top
level official inquest is being set up
to enquire into the happenings in
Kashmir during August-September,
last year when Pakistan sent infil-
trators before committing open
aggression against India;

(b) if so, the nature of the investi-
gation; and

(c) when the findings of this Com-
mittee will be finalised?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No such
inquest as is referred to has been
decided to be made. The happenings
in Jammu & Kashmir during August-
September last year have been re-
viewed by those concerned, in normal
course, in order to find out what
improvements in our security arrange-
ments are necessary.

(b) and (c). Does not arise.

Schools with Tamil Medium in
Andamans

4032, shr_l S. Kandappan: Will the
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Minister of Education be pleased to
state:

(a) the number of primary schools
for catering to the needs of the
Tamilian Children in Andamans;

(b) whether
adequate; and

their number s

(¢) whether there are any second-
ary schools with Tamil medium and,
if so, the number thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Five.

(b) Yes, for the present.

(c) No, as the number of children
does not justify such provision.

Teryleme Production

4033. Shri Dasaratha Deb: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) the annual
Terylene in India;

production of

(b) the number of manufacturing
units licenced for producing Terylene
in India;

(¢) whether any foreign concerns
are associated with them; and

(d) if so, their names and their
countries?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) 2,000
tonnes.

(b) Onme.
(c) Yes.

(d) Messrs Imperial Chemical Ia-
dustries Ltd. of the United Kingdom.
fereelt & qeeTc
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Afro-Asian Science Symposium

4035. Shri Hari Vishnu Kamath:
Will the Minister of Edueation be
pleased to state:

(a) whether it is a fact that an
Af.ro-A.sinn Science Symposium is
being planned to be held in India
shortly;

(b) if so, when and the names of
the sp s and organisers;

(c) the names of the countries
invited and of those which have
aecepted the invitation;

(d) the kind and quantum of
assistance given or proposed to be
given by Government for the purpose
and whether any expenditure has
already been incurred thereon; and

(e) if so, the amount thereof and
the results achieved as a result of
the Symposium.

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) The Symposium is to be held
from the 25th April to 2nd May 1866.
It has been sponsored by an Interna-
tional Preparatory Committee con-
sisting of ten scientists, one each from
Ceylon, Philippines, the USSR, Iran,
Lebanon, Tunisia, Ghana, Kenya, the
UAR and India. The Symposium is
being organized by the Association of

Scientiic  Workers of India, New
Delhi.
(¢) Full information about the

countries invited to participate is not
available, as invitations have been
sent out by the International Prepara-
tory Committee. But the countries
reported to have accepted the invita-
tions are: Aden, Afghanistan, Algiers,
Broundi, Burma, Cambodia, Cameroon,
Ceylon, Chad, Congo, Dahomey,
Ethiopia, Gabon, Ghana, Hong Kong,

Indonesia, Iran, Iraq, Ivory Coast,
Japan, Jordan, Kenya, Korea, Kuwait,
Laos, Lebanon, Liberia, Libya,
Madagascar, Malagasy, Maicwi, Mali,
Malaysia, Mauritius, Mongolia,
Morocco, Nepal, Niger, Nigeria,
Philippines, Ruanda Urundi, Saudi
Arabia, Senegal, Sierta Leonec,
Singapore, Somalia, Sudan, South

Vietnam, Syria, Tanganiyka, Tanzania,
Thailand, Togo, Tunisia, Turkey, the
U.AR., Uganda, Upper Voita, the
U.S.SR. and Zambia.

(d) and (e). A grant of Rupees four
lakhs has been given by Government
to the Association of Scientific
Workers of India for meeting the
expenditure in connection with the
holding of the Symposium. The re-
sults will be known after the Sympo-
sium has been held.
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Family Allowances to M. P. Detenus

4036. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Parliament Mem-
bers detained under Defence of India
Rules are getting any family allow-
ance or any other kind of allowance
in any State; and

(b) if so, what is the amount given?

The Minister of State im the Minis-
try of Home Affairs and Minister of
Defene Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
In Madras two Members of Parliament
have been sanctioned family allow-
ance at the rate of Rs. 100 each, in
Kerala two of them are being given
Rs. 250 each and in West Bengal one
is being paid Rs. 90 per month.

Eviction of P ts from Shi

4037. Shri Vasudevan Nair: Will
thc Minister of Home Affairs be
pleased to state:

(a) whether nearly 600 peasant
families from Kerala have gone and
settled down in the Shimoga district
of Mysore State;

(b) whether the Kerala Government
have received representations from
them that they are facing a threat of
eviction;

(c) whether the Kerala Government
have taken up the matter with the
Mysore Government; and

(d) if so, the reaction of the Mysore
Government in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathd): (a) to (d).
The information is being collected and
will be laid on the Table of the House
as soon as possible.
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Status of Rural Institutes

4038. Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
status of the Rural Institutes is being
upgraded;

(b) if so, the broad outlines there-
of;

(¢) the reasons for upgrading the
Institutes; and

(d) when this will be done?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The scheme
of Rural Higher Education launched
by the Ministry in 1956 has been re-
viewed with the object of promoting
further growth of the Institutes. In
consultation with the University
Grants Commission and the National
Council for Rural Higher Education,
the following measures of re-organi-
zation have been decided upon:—

(1) Steps may be taken through
the University Grants Com-
mission to secure expert
advice on improvements in
standards and organization
that should be brought about
in the Rural Institutes at
Gandhigram, Coimbatore and
Bichpuri in order that they
could be declared as ‘deemed’
universities under the provi-
sions of the University
Grants Commission Act.

(2) The Rural Institute at Udai-
pur may be affiliated to the
Udaipur University.

(3) The Jamia Rural Institute
may become a part of the
Jamia Millia Islamia which
is already functioning as a
‘deemed’ university.

(4) The other Rural Institutes
may secure affiliation to
neighbouring universities if
they so desire or they may
continue to function as at
present.
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(5) All the Rural Institutes
should receive suitable .-as-
sistance from the Ministry of
Education for their develop-

ment.
(6) While the above measures
may be taken immediately,

the possibility of setting up
a National Pura] University
may be explored.

Investment of Provident Fund of
Employees in Industry

4039. Shri Jashvant Mehta: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government have
received any representation from the
Industry for investment of Provident
Fund of employees in the Industry;

(b) if so, whether Government
Jhhave taken any decision in this re-
gard; and

(c) the details thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
wvan Ram): (a) Yes.

(b) and (c). The Provident Fund
accumulations are invested in Cen-
tral Government securities and are
taken into account towards the Cen-
tral Resources for financing the Plan
Schemes. Government do not consi-
der it desirable to divert Provident
Fund accumulations to any other
purpose or to invest them in indus-
trial securities, because of the risks
involved.

Attack on Police Post of Manipur

4040. Shri D. C. Sharma: Will the
‘Minister of Home Affalrs be pleased
to state:

(a) whether a police outpost at
Bonnbckra about 20 miles from Jiri-
ghat, in Jiribam sub-Division of Mani-
pur was attacked on the night of the
16th March, 1966 by about 100 armed

312 (Ai) LSD-5.
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Naga hostiles with light machine guns
and other automatic weapons;

(b) if so, the broad outlines of the
incident; and

(c) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplieg in the Ministry of
Defence (Shri Hathi): (a) to (¢). On
the 15th March, 1966, about 300 Naga
hostiles attacked the Borobekra police
out-post in Jiribam sub-division. They
started firing at 11 P.M. The police
returned the fire and the exchange of
firing continued till 130 AM. of
16th March, 1966. A case has been
instituted at Jiribam Police Station
and is under investigation.

Establishment of Emergency Relief
Branch

4041, Shri Vishram Prasad: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that an
Emergency Relief Branch has been
established under the administrative
control of the Deputy Commissioner,
Delhi;

(b) if s0, the functions of this Relief
Branch; and

(c¢) whether any relier work has
been undertaken gince its creation?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8.
Naskar): (a) Yes, Sir. Such a Branch
was set up in 1958.

(b) To provide relief to the victims
of natural calamities and to plan civil
defence work in Delhi.

(c) Between the years 1958 and 1964,
this Branch organised relief operations
during floods and other natural
calamities, but since 1964, the staff
has been merged with the Home
Guards Organisation.
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Manufacture of Newsprint at Jorhat
Laboratory

4042. Shri P. C. Borooah:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) whether the Regional Research
Laboratory at Jorhat has perfected a
process for the manufacture of news-
print by de-inking the used news-
papers; and

(b) if so, the steps taken to use this
process for increasing production of
newsprint in the country?

The Minister of Education (Shri
M. C. Chagla): (a) A process has been
worked out on laboratory scale,

(b) Trials on pilot plant scale may
have to be undertaken before steps
tor industrial production could be
thought of.
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wi% faaw @Ay sy ¢ 0 fafew
agi ® wdf WY, wdft fRawi
@argr & wg@ie N af ¥

g qE FIEET G F AW
t Tz gaalw fawim #r melaew
sy & Wk wAew § k¥ ond
wi § fgfaafeiwfa & @ #
wit faaw w9 AF Far  wER/UE
HOEY & WY WA FT AL Y
€1 3g 3o ¥ St @« ¥ A
fay wet fraw @@ & 1 37 o= #
wdff, ;7 FOwFT I FHT WG W
ard f& s ¥ sE @
) arEfr &

P NP AW =

11. fm g fafew

12. wqfafes

13. duen fawy amen  (Serte
) 1

14. AFA W FWRT |

15. SOEEY )

Written Answers 11922

I ST F AWrT KAE &
vfafe o &l & ® oF S
JAT WA I[RT @ J FAEq
9T W\T W HRA & wadr Ry
T FEwfa ¥ ¥ 1 gEr oAy
frgfeat e awa wifasd g
frafeg ax & w€ &

feet # witw o e W
awit Wit freamd

e Hare W It



11923  Written Answers

Wiy & werew wu-fefom &
Frrorir-eitfedt ax s
4016, it gg¥x fag :
=Y gR T ¥EAT :
ot ¥F
T TP WAl ag FAaA &y
T oFAE fEo:

(F) mrag v § f§ 2 w@qQ,
¥ 9 7N, 1966 IF WX & wEEA
ga-fedio & frrodt oMt qan
TR T T WTEE AU, R
qar TTER w9rs T o

(@) v ag Wy o= § &
¥ F 12 A Tww W F

gl WAt § e AN A

(ot gt ): (%) & g

(&) geam & & 14 afeEl
N a9 owd W aEw
gUAT qTEN & OF ®TREAw AT
™

(7) W o wT fa¥ T §
A IAH FT A WG R

Grants for Children of Political
Sufferers in Orissa

4047. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

[
Will the Minister of Education be
pleased to state:

(a) the amount of financial assis-
tance given to the Orissa Govern-.
ment during 1965-66 to grant stipend
for the cducation of the children of
political sufferers in Orissa State; and
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(b) the amount proposed to be
given to that State for the purpose
during 1966-67?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Rs. 24,128|-.

(b) Rs. 19,303}

Upgrading of Sub-Post Office Parla-
khemandi, Orissa

4048. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communiea-
tions be pleased to state:

(a) whether any representation has
been received for upgrading the Sub-
Post Office at Parlakhemandi in Gan-
jam district (Orissa);

(b) whether any other sub-post
office in Orissa with comparatively
less transactions has been upgraded;
and

(¢) if so, the reasons for not up-
grading the sub-post office at Parla-
khemandi (Orissa)?

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Communications (Shri  Jaganatha
Rao): (a) and (b). No.
(c) Does not arise. The upgrada-

tion of Parlakhemandi S.O. into Head
Post Office is not justiied by the
prescribed departmental standards.

P.0. Building at Parlakhemandi,
Orissa

4049. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communica-
tions be pleased to state:

(a) whether any land has been ac-
quired for the construction of perma-
nent offce building for the Sub-Post
Office at Parlakhemandi in Ganjam
district (Orissa);

(b) if so, the details thereof; and

(c) if not, the reasons therefor;
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The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) to (c). The Post Office at
Parlakhemandi is already located in
a departmental building. Since the
accommodation in the present building
is insufficient and further extension of
the building cannot be taken up in
the present land, acquisition of a
piece of land measuring 0.75 acres
adjacent to the P.O. building was
considered. However, before the ac-
quisition proceedings started the land
was disposed of by the owner to the
State Bank of India. Efforts are
being made to acquire another site in
a centrally situated locality.

Central Schoels in Orissa

4050. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the names of places in Orissa
where Central Schools are function-
ing at present; and

(b) the number of such schools pro-
posed to be opened in Orissa State
with location thereof during 1966-677

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Puri and Sam-
balpur.

(b) Starting of two schools, at
Bhubaneshwar and at Berhampur, is
under consideration in  consultation
with Orissa State Government.

Kerosene Oil for Orissa

4051. Shri Mohan Nayak:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the monthly requirement of
kerosene oil of Orissa State during
1965-66;

(b) the quantity now made avail-
able for distribution; and

12926

(c) the steps taken to increase the
quota of kerosene oil for that State?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). Average monthly supplies of
Kerosene to Orissa during the period
June, 1965 to January 1966 have been
of the order of 5495 K.L. Figures of
supplies during the other months are
not yet available. For March, 19686,
the monthly quota of Orissa was fixed
at 3200 tonnes (4109 K.L.).

(c¢) Tt has been decided to increase
the quota of Orissa to 4200 tonnes
(5650 K.L.).

Payment of Bonus Act, 1965

4052. Shri Mohan Swarup: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government had given
an assurance in Lok Sabha that suit-
able provisions will be made in tne
payment of Bonus Act, 1965 in order
to protect the higer quantum of
bonus;

(b) whether Government had also
assured that the agreements would
not be re-opened; and

(c) if so, the steps taken in this re-
gard?

The Minister of Labour, Employ-
ment and Rehabilitation (S8hri Jag-
jivan Ram): (a) and (™. A copy
of the statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6099/66].

(c) The assurances were impjc-
mented in the Payment of Bonus Act,
1965.

Appointment of 3 Vice-Chancelior in
Punjab

4054. Shri Hari Vishnu Kamath:
Will the Minister of Educatiom be
pleased to refer to the reply piven to
Starred Question No. 57 on the 16th
February, 1966 and state:

(a) whether the inquiry m:ututed
by the Chancellor has becn comple-
ted; and
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(b) if so, the outcome thereof?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Vice-
Chancellor in question was suspended
by the Chancellor on the 1st April,
1966, and served with a show cause
nctice for terminating his services.
The reply to show-cause notice has
been received by the Chancellor and
is at present under his consideration.

Liberated Areas of Azad Kashmir

4055. Shri Hari Vishau Kamath:
Will the Minister of Home Affairs
pe pleased to refer to the reply given
to Starred Question No. 423 on the
24th November, 1965 and state:

(a) whether the liberated areas of
the so-called Azad Kashmir to which
the Constitution and the Lawsg of the
Indian Union had been applied and
over which the jurisdictional autho-
rity of the Union and State Govern-
ments was exercised after liberation
in September, 1965, are not so at
present; and

(b) if so, the present position with
regard thereto?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The areas have
since been vacated by our forces under
the Tashkent Declaration, and are now
not under our administrative control.

Library im Koshikede

4056. Shri Warior:
Shri Vasudevan Nair:

Shri Kappen:

Will the Minister of Educatiom be
pleased to state:

(a) whether Government  have
sanctioned the setting up of a library
in the University Centre at Kozhi-
kode; and

(b) if so, the reasons for not imple-
menting the decision so far?

(Shri
The

The Minister of Education
M. C. Chagla): (a) and (b).
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Third Five Year Plan proposals of
the Kerala University, duly approved
by the Government of Kerala, pro-
vided for a branch of the University
Library at Kozhikode. The develop-
ment of the University Centre at
Kozhikode itself has been delayed be-
cause of a change in the site for the
Centre since proposed by the Univer-
sity. The original site was found un-
suitable and another site has been
chosen for acquisition, When the land

- becomes available, construction of the

buildings for the library as well as for
the departments of the University
Centre will be taken up.

Private Colleges in Kerala

4057. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Educatiom be
pleased to state:

(a) whether the Government of
Kerala or Kerala University has taken
any action to enforce the statutory
obligation of private colleges to set
up the Managing Committees; ang

(b) if so, the result thereof?

The Minister of Educatiom (Shri M.
C. Chagla): (a) and (b). Only a few
Arts|Science and Professional Colle-
ges have not yet constituted manag-
ing bodies as stipulated under the
Kerala University  Statutes. The
question of approval of the constitu-
tion of Managing Bodies of these
affiliated private colleges, is engaging
the attention of the University of
Kerala and the colleges which have
not yet constituted these bodies will
be asked to comply with the relevant
provision in the Statutes.

St of Production in F.A.CT.

4058. Shri Warior:
Shri Vasudevan

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether the Fertilizers and
Chemicals Travancore Ltd., Alwaye
have stopped production completely
from the middle of March, 1966; and

Nair:
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(b) if s0, the loss incurred daily?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
factory stopped ammonia production
with effect from 26th February, 1966.
Superphosphate production, however,
continues.

(b) Loss of production incurred
daily is valued at about Rs. 1,36,000.

F.A.CT.

4059. Shri Warior:
Shri Vasudevay Nair:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have re-
ceived a representation that a Com-
mittee of enquiry should be set up
to go into the affairs of the Fertili-
zers and Chemicals Travancore Ltd.,

Alwaye; ang

(b) if so, Government's reaction
thereto?

The Minister of Petroleum and

Chemicals (Shri Alagesan): (a) Yes.

(b) It is not considered necessary
to set up an Erquiry Committee.

1 et Qehnl
ial T ng

4060. Shri Yashpal Singh:
Shri M. Rampure:
Shri Firodia:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is proposed to set
up industrial training  schools in
various refugee colonies;

(b) if so. the trades which will be
taught in those schools; and

(c) the qualifications for admission
into the schools?

The Deputy Minister in the Minis-
iry of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
Two Industrial Training  Institutes
have already been set up, one at
Mana and another in Dandekaranya.
A third Institute has been sanctioned
and will be set up shortly at Hastina-
pur in Uttar Pradesh. The total
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number of seats in these three Insti-
tutes is 628. In addition, about 450
migrant boys are under going training
:n existing Industrial Training Insti-
{utes in various States.

Stipends are given to all displaced
students admitted to both types of
Institutes.

(b) Standard ITI trades of Electri-
cian, Fitter, Machinist, Mechanic
(Motor), Turner, Welder, Black-
smithy, Carpentry & Sheet Metal and
General Mechanic Courses. *

(¢) The normal qualification for ad-
mission to LT.I. trades is upto Matri-
culation Standard. However, in view
of the special circumstances of mig-
rant boys even those who have pass-
ed the Eighth Standard are admitted.
For the General Mechanic Course, the
candidate should have passed at least
Class V.

Diploma Holders im Engineering

4061. Shri Indrajit Gupta: Will the
Minister of Educatiom be pleased to
state:

(a) whether Government have re-
ceived a proposal from the Govern-
ment of Bihar to treat their two years’
diploma holders in Engineering at
par with three years’ diploma holders
in view of the higher minimum ad-
mission qualifications of the former;

(b) whether he is aware that on
this demand the students and dip-
loma holders of the polytechnic insti-
tutes at Patna and Ranchi went on
strike from the 11th February, 1866;
and®

(c) if so, Government's reaction

thereto?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). On receipt
of a proposal from the Government
of Bihar regarding recognition of two
years diploma course in engineering.
the State Government was asked to
furnish details of the courses followed
by the polytechnics at Patna and
Ranchi. While furnishing the details
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of courses, the State Government in-
formed the Central Government about
the strike. A representation in this
respect was also received from the
students.

The matter was examined iu detail
ang the two years diploma has since
been recognised by the Central Gov-
ernment at par with normal three
years diploma in engineering for the
purposes of employment in the ap-
propriate field.

Kerosene Oil Supplies to  West
Beagal

4062, Shri Indrajit Gupta: Will the
Minister of Petroleum amd Chemicals
be pleased to state:

(a) the quantity of kerosene oil
supplies asked for from the centre by
the West Bengal Government each of
the months from January to April,
1966;

(b) thé quantity actually supplied
each month; and

(c) whether any estimate has been
made of West Bengal's requirements
for the remaining months of the
year, and any firm commitments
thereon?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) The State
Government asked for a monthly
quota of 36,000 K. L. for West Ben-
gal from March, 1966 onwards. Prior
to this month, there was no regula-
tion on the movement of Kerosene
to various States. ‘

(b) The supplies made each moath
are:

“January 1966. 23,356 K.L.
February 1966, 18,057 K.L.
March 1966. 27,697 K.i..

(c) The West Bengal quota for
April 1968 “has been increased from
20,500 tonnes (26,300 K. L.) to 23,000
tonnes (29,500 K. L.). The increased
quota is considered .adequate to meet
the requirements of the State.
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LTI Ltd, Bangajors
4063. Shri Linga Reddy: Will the

Minister of Communicatioms be pleas-
ed to state:

(a) the capital invested by the
Central and state Governments in the
Indian Talephone Industries Ltd.,
Bangalore; and

(b) the dividend paid on the capi-
tal invested by the Government of.
Mysore? .

The Minister of State in the depart-
ments for Parliamentary Affairs and.
Communications  (Shri Jaganatha
Rao): (a) The authorised share capi-
tal of the Indian Telephone Industries
Ltd., Bangalore, is Rs. 5 crores. The
capital invested by the Central Gov-
emment in the Company is Rs
3,58,74,500, and the capital invested
by the Government of Mysore is Rs
31,25,000. No other State Govern-
ment is a shareholder of the Com-
pany.

(b) The dividend paid by the
Indian Telephone Industries Ltd. for
the year 1964-65 to the Government
of Mysore at 5 per cent on the shares
held by the State Government amoun-
ted to Rs. 1,56,250,

Infiltration of Mizos into Assam

4064. Shri Liladhar Kotoki:
Shri P. C, Borooah:
Shri N, R. Laskar:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Will the Minister of Home Affairs:
be pleased to state:

(a) whether Pakistan has lodged a
protest against the alleged influx of
Mizo refugees from Assam into Epst
Pakistan;

(b) if so,
thereto; and

(c) whether it is a fact that Mizos
who had crossed into East Pakistan

Government's  reaction



11933 Written Answers CHAITRA 30, 1888 (SAKA) Written Answers

are trying to infiltrate into Assam in
the guise of refugees?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defemce (Shri Hathi): (a) and (b).
The Governent of Pakistan have
inter alia protested that the action
taken by the Government of India to
put down the disturbances in Mizo
area has led 1o the movement of
“refugees” into Pakistan. The Gov-
ernment of Pakistan have been, in-
formed that some bands of Mizo re-
bles who have been permitted by that
Government to cross into East Pakis-
tan cannot be considered as ‘“refu-
gees” in the generally accepted sense
of the term. The Government of
Pakistan have been requested to in-
tern these Mizo groups and return
them to the Indian authorities for
necessary legal action against them.

(c) The Government have no such
report so far.

Engineerfng Institute at Faridabad

4065. Shri Maheswar Nalk: Wil
the Minister of Education be pleased
to state:

(a) whether an Engineering Institute
designed to turn out 480 middle level
technicans annually will be set up at
Faridabad with the YM.C.A. and West
German Collaboration and the Union
and Punjab Governments; and

(b) if so, the details of the scheme
and the ways and 'means by which the
finances are proposed to be raised?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Govern-
ment of India has agreed in principle
to establish an Engineering Institute
at Faridabad for training of middle
level technical personnel. The details
of the scheme are being finalised by
the Government of Punjab.

The expenditure on the project will
be shared between the Government of
India and the Government of Punjab
after taking into consideration what-
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ever contribution the Y.M.C.A. will

make available.
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Fertilizer Factory at Panvel

4069. Shri Tulshi Das Jadhav: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether there is any proposal
to start a fertilizer factory at Panvel
in Maharashtra;

(b) if so, its 'main features; and

(c) the total amount involved?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) to (c).
Yes. Mls. Maharashtra Agro-Industries
Development Corporation Ltd.. have
submitted an application for the estab-
lishment of a factory at Panvel in
Maharashtra for the manufacture of
4000 tons of single superphosphate per
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month. The Corporation have indi-
cated the capital cost, including the
working capital to be of the order of
Rs. 62 million.

Disturbances in Delhi

4070. Shri Gulshan: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether Government have in-
quireqd into the disturbances on the
14th March, 1966 at Chandni  Chowk,
Delhi:

(b) if so, the result thereof; and

(¢) the number of Police  Officers

held responsible for this?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c¢). The
matter has been looked into by the
Delhi Administration and the  Chief
Commissioner’ conclusion will be avai-
lable to Government shortly. Some
corrective measures have been taken
by the Delhi Administration in the
meantime.

Attack by Armed Pakistamis in Nadia

4071. Shri Gulshan: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether according to a news
item of the 24th March, 1966, armed
Pakistanis attacked Indians in Nadia
district; and

(b) if so, how many people Wwere
killed and what is the total amount of
property looted?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). According to
the information furnished by Deputy
Inspector  General of Police, West
Bengal. 18]20 Pakistani nationals tres-
passed into Indian territory on 22{23.3.
66 night at about 02.00 hours and raid-
ed the house of an Indian national of
Chhatira and decamped with cash and
ornaments worth about Rs. 4270. The
dacoits used fire-arms and crackers
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during the commission of dacoity
causing injuries to some persons. A
case has been sgarted.
Schools and Colleges in NEFA
4072. Shri Rishang Keishing:

Shri Rameshwar Tantia:

Shri D. C. Sharma:

Shri J. B. S, Bist:

Will the Minister of
be pleased to state:

Home Affairs

(a) the number of Primary, Secon-
dary and Higher Secondary schools and
colleges now in existence in NEFA;

(b) how the present figures compare
with those of the last year of the
Second Five Year Plan;

(¢) whether Government have taken
a firm decision about the 'medium of
instruction in the schools; and

(d) if so. the particulars thereof?

The Minister of State in the Ministry
of Home Affairs anq Minister of De-
fence Supplies in the Ministry of De-
fence (Shri Hathi): (a) to (d): A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6100 66].

Plan Allocation for NEFA

4073. Shri Rishang Keishing:
Shri Rameshwar Tantia:
Shri D. C. Sharma:
Shri J. B. S. Bist:
Shri Liladhar Kotoki:

Will the Minister of Home Affairs

be pleased to state:

(a) the total financial allocation in
the Third Five Year Plan for develop-
ment of NEFA;

(b) how far physical target of
Third Plan has been affected; and

(¢) if there has been any sortfall. th
reasons therefor?

the

The Minister of State in the Minis-
try of Home Affairs and  Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Rs. seven
hundred and fifteen lakhs.
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(b) and (c). By and large the physi-
cal targets have been achieved. Al-
though the actual figures of expendi-
ture for 1965-66 are not yet available,
no appreciable shortfall is anticipated.
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0Oil Production

4075. Shri D. C. Sharma: Will the
Minister of Petr and Chemical
be pleased to state:

(a) the target of oil production
achieved by the end of the Third Plan
period and the shortfall, if any; and

(b) when India is likely to be self-
sufficient in respect of oil?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) As
against the target of 6°25 million metric
tonnes per year by the end of Third
Plan, actual production rate achieved
was 4'06 million metric tonnes per
year.
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(b) Self-sufficiency is not likely to

be achieved during the Fourth Pla:,
period.

Case Against Sucha Singh

4076. Shri D. C. Sharma:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs be
pleased to state:

(a) whether the Challan  against
Sucha Singh, the prime suspect in the
Kairon murder case, has been prepared
and presented to the court;

(b) if not, the reasons therefor; and

(c) the amount spent on the extra-
dition of Sucha Singh from Nepal?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukala): (a) No, Sir.

(b) Investigation had to be complet-
ed in various parts of Punjab, Rajas—
than and U.P.

(c) Rs. 18,479.76.

Campaign Against Eve-Teasers

4077. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) whether the Delhi police has
recently launched a campaign against
eve-teasers on complaints received in
this regard;

(b) the number of arrests made on
this charge during the campaign: and

(c) the action taken against the ar-
rested persons?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) A drive for curbing eve-
teasing was launched by the Delhi
Police from 28-3-66 to 3-4-66.

(b) and (c) 110 persons were arrest-
ed during this drive. Of these, 5 per-
sons were discharged and the cases of
remaining 105 are pending in the
courts.
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Nagas Collaboration with Misos

4078. Shrimati Renuka Barkataki:
Shri D. C. Sharma:
Shri S, M. Banerjee:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a considerable number
of armed Nagas had infiltrated into
Mizo Hills and helped the Mizo Natio-
nal Front volunteers during the recent
disturbances;

(b) whether it is a fact that Nagas
had taken an active part in the attack
on Champai outpost on the Burmese
border;

(c) whether it is also a fact that on
the 6th March, 1966, 12 Naga “army
officers” went to Tuichang on Cham-
pai road and blew up a culvert there;
and

(d) if so, Government’'s reaction
thereto and the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
Government has no such information.

(d) Does not arise.

Television in Delhi Schools

4079. Shri M. Rampaure: Will the
Minister of Education be pleased to
state:

(a) the number of Schools in Delhi
already covered by television teach-
ing:

(b) the number of schools to which
television teaching is likely to be
extended in 1966-67;

(c) whether this system of educa-
tion will be rxtonded to other States
also during 1966-67; and

11942
(d) if s0, the names thereof?

The Minister of Education
M. C. Chagla): (a) 255.

(Shri

(b) to (d). The extension of the
scheme to new schools in Delhi or in
other States depends on the availabi-
lity of T. V. Sets and the phased pro-
gramrme of Television development is
executed by the Information and
Broadcasting Ministry. At present, it
is not known whether the programme
will be extended in 1966-67.

Candidate on Live Register of
Employment Exchange

4081. Shri Guishan:
Shri Kishen Pattnayak:
Shri P. H. Bheel:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to state:

(a) the number of candidates on the
live registers of the Employment Ex-
changes throughtout India as on the
1st March, 1966;

(b) the number of graduates, non-
graduates and scheduled caste candi-
dates among them?

(c) how many of them w-re pro-
vided employment, category wise; and

(d) the number of Central Govern-
ment Depratments and Ministries
which  recruited the staff through
Director General of Employmnet and
Training, Delhi upto 1st March, 1968,
with total strength of staff, category

wise?

The Minister of Labour, Empioy-
ment and Rehablilitation (Shri Jaghi-
van Ram): (a) to (c). Statistics in
respect of educated and scheduled
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caste applicants are collected at half- December of each year. Available
yearly intervals ending June and information is given below:—
No. on Live No. of Scheduled No. placed
Register as Caste applicants  in employment
Catcgory of applicants on 13.12.1965 included Col. 2 during the
vear 1965
1 2 3 4
Graduates (including Post-Graduates 86,058 3,254 25,213
Matriculates (including Higher 7,585,775 €0,231 1,58,900
Secondary passed and Inter-
mediates).
Below Matric 17,43,640 2,38,273 3,86,078
Total : 25,85,473 2,91,758 5,70,191°*
(d) Recruitment is not made entries relating to Sub-Inspector im

through the Directorate General of
Employment and Training, but
through the Exchanges.

Eligibility for the Post of Sub-
in CBI

4082. Shri Guishan:
Shri P. H. Bheel:
Shri Kishen Pattnayak:

Will the Minister of Home Affairs
be pleased to state:

(a) the conditions of recruitment
for the various posts in the CBI for
directly recruited candidates; and

(b) whether it is a fact that for the
post of sub-inspector in the CBI, the
minimum educational qualifications
prescribed is second class graduate?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) A  state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-6101/66).

(b) No, Sir. The minimum educa-
tional qualification required is inter-
mediate or Higher Secondary. Atten-
tion is invited to column 7 of the

the Schedule to the Recruitment
Rules at Annexure III of the state-
ment. ‘

Fallures in Higher Secondary Schoois

4083. Shri Gokaran Prasad:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Education bc
pleased to state:

(a) the average pass-percentage of
students of all classes of Higher
Secondary Schools under the Delhi
Administration;

(b) the number of students who
appeared in VII, IX and X classes ig
Higher Secondary Schools under the
Delhi Administration during 1964-65;

(c) the number of students who

passed or were detained or who failed
in each of these classes; and

(d) the steps taken to check the
wastage of human energy in the
form of large-scale failures of stu-
dents every year?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The
requisite information is being collect-
ed from the Delhi Administration

*Information regarding the placement of Scheduled Caste, category-wise is

not available, but the total No.

of placement out of 570,191 is 58,681.
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and will be laid on the Table of the
Sabha in due course.

Murder of Watchman

4084. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that on the
31st March, 1966 a Young night
watchman of a firm in Asaf Alj Road,
Delhi was found murdered in the
office basement;

(b) if so, the details thereof; and

(c) the steps taken in the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) It was a murder for gain.

(c) A police patrol party appre-
hended the two accused persons soon
after the occurrence. A case of
murder was registered at Kamla
Market Police Station and is likely
to be challaned shortly.

Ukhrul Sangsak Road Bridge

4085. Shri Jashvant Mehta:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that on
Ukhrul Sangsak Road in Nagaland, a
wooden bridge was destroyed by
Naga Hostiles recently; and

(b) it so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathf): (a) Yes, Sir.

(b) On the night of March 28, 1966,
some miscreants suspected to be
Naga hostiles burnt the Boftlong
Nungshong Khong bridge on Ukhrul
Sangsak Road.

Political Situation in Mizo Hills

4086. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri R. Barua:
Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose
to send a delegation of Members ot
Parliament to Assam to study politi-
cal situation in Mizo Hills and West
Bengal; and

(b) if so, the details thereof?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There is-
no such proposal.

(b) Does not arise.
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Central Reclamation Organisation

4090. Shri Linga Reddy: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the work so far done by the
Central Rehabilitation  Reclamation
Organisation in the country under the
Five Year Plans for the development
of the Andamans; and

(b) the schemes it is proposing to
take up in the Fourth Five Year
Plan?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):
(a) The work done by the Reclama-
tion Organisation in the Andamans
up to 15th April, 1966 is as undei:—

(i) Tree felling 1,003 acres.
(ii) Windrowing 1,087 acres.
(iii) Stumping 22 acres.
(iv) Root cutting 521 acres.
(v) Raking 203 acres.
(vi) Harrowing 1,087 acres.

(b) An area of 45,300 acres is pro-
posed to be reclaimed manually as
well as by the R.R.O. in Andamans
during the Fourth Plan period.
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Telephone Exchange, Badarpur

4091. Shri N. R. Laskar: Will
Minister of
pleased to state:

the
Communications be

(a) the progress made in establish-
ing the Automatic Telephone Ex-
change at Badarpur, Assam;

(b) the reason for delay in estab-
lishing the exchange; and

(¢) the probable date by which the
exchange will be opened?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) to (c). An automatic ex-
change at Badarpur has been com-
missioned into service recently.

Telephone and Telegraph Office at
Kaligan)

4092, Shri N. R. Laskar: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that a tele-
phone-cum-telegraph office was sanc-
tioned for Kaliganj in District Cachar,
Assam;

(b) if so, when this was sanctioned;

(c) the reasons for the' delay in
constructing the line; and

(d) when the new office will start
functioning?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shril Jaganatha Rao):
(a) Yes.

(b) September, 19864

(c) Non-receipt of full requisite
stores at site, specially Copper Wire
and Iron Wire,

(d) It is not possible to indicate the
precise date in view of the uncer-
tainty about making available the
requisite quantity of Copper Wire
which has been and continues to be
in short supply.
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Students Opting for Higher Education

4093. Shri Jashvant Mehta: Will the
Minister of Education be pleased to
state:

(a) whether his attention has been
drawn to the recently increasing num-
ber of students going for higher educa-
tion in colleges; and

(b) if so, the steps taken to diversify
the trend of the student population
rushing to colleges?

The Minister of Education (Shri
M. C. Chagla): (a) The Government
are aware that an inereasing number
of students are going for higher edu-
cation,

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6102/86].

Telephone Exchange Building at
Tiruvanndmalaj

4094. Shri Dharmalingam: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government are aware
that the Telephone Exchange at
Tiruvannamalai in North Arcot Dis-
trict is in a rented building and is
very congested;

(b) it so, whether there is any plan
to construct a building for it; and

(c) when the construction will stast?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) The telephone exchange
is located in a rented building.
Against justified accommodation of
2325 sq. ft. accommodation to the ex-
tent of 1845 sq, ft. is available.

(b) Attempts are being made to get
a plot of land for construction of a
departmental building.

(¢) This will be taken up after the
land has been obtained.
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Telephone Exchange Board,
Tiruvannamalai

4095. Shri Dharmalingam: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government are aware
that the telephone exchange board at
Tiruvannamalai is old and worn out;

(b) if so, whether there is any pro-
posal to replace it; and

(c) if not, the reasons therefor?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) to (¢). The switch
boards in this exchange were installed
in 1957 and 1959 and cannot be said
to be old. They are also in good
condition. There is a large waiting
list and capacity of the exchange is
being increased by replacing it by an
automatic exchange of 300 lines
capacity.

Telephone Connections at
Tiruvannamalai

4096, Shri Dharmalingam: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of applicants on the
waiting list for telephone connections
at Tiruvannamalai;

(b) the date of the oldest applica-
tion; ¢

il
(c) the reasons for not giving con-
nections so far; and

(d) when these applicants will get
connections?

The Minister of State in the Depart-
ments of Parllamentary Affairs and

Communications (Shri  Jaganatha
Rao): (a) 40.

(b) 10-3-1965.

(c) Inadequate capacity of the

existing exchange.

(d) The present 200 lines manual
exchange is being expanded by re-
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placing the equipment by 300 lines
auto exchange. The pending demands
will be met soon after this work is
completed,

Book on Guru Govind Singh's Life

4097. Shri Kindar Lal:
Shri Vishwa Nath Pandy:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that
UNESCO is considering to publish a
book in several languages highlight-
ing the various phases of Guru
Govind Singh’s life; and
reaction

(b) if so, Government's

thereto?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). On the
request of the Government of India,
UNESCO has agreed to bring out a
publication  consisting of selected
hymns from the Dasam Granth (the
Book of the Tenth Master, Guru
Gobind Singh) on the occasion of the
300th birth anniversary of Shri Guru
Gobind Singh, The idea is to bring
out the proposed anthology in impor-
tant foreign languages under
UNESCO’s Programme of Translation
of Representative Works.
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Arrears of Pay of Teachers in Delhi

4100. Shri Shiv Charan Gupta: Will
the Minister of Education bhe pleased
to state:

(1) the cases of arrears of pay of
teachers pending for over six months,
one year and two years in the Delhi
Administration;

(b) the cascs of arrears of pay of
language teachers regarding revised
scale of pay of Rs. 170-380 in place of
100-250 sanctioned to them in 1961;

(¢) the reasons for delay in making
payment; and

(d) the steps Government propose
to take to liquidate these arrears and
ensure prompt payment of dues to
teachers in future?

The Mipister of Education (Shri
M. C, Chagla): (a) to (d). The re-
quisite information is being collected
from the Delhi Adgninistration and
will be placed on' the table of the
Sabha in due course.
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Kidnapping of Former M.L.A, by
Mizo Hostiles

4102. Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Shri
Lalmauria, a former M.L.A. has been
kidnapped by Mizo extremists; and

(b) if so, the steps taken to trace
and free Shri Lalmauria?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The local administration as well
as the security forces are constantly
on the look-out for persons reported
to have been ki&apped or missing.

Development Plan of Kotla
Mubarakpur, New Delhi

4103. Shri S, M. Banerjee:
Shri Panna Lal:

Will the Minister of Home Affairs
be pleascd to refer to the reply given
to Unstarred Question No. 1276 on the
let September, 1965 and state:

(a) whether the redevelopment plan
of Kotla Mubarakpur area has since
been finalised by the Municipal Corpo-
ration of Delhi;

(b) if not, the progress made in the
matter and the time it is likely to
take in its completion; and
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(¢) whether it is factually correct
to state in the Delhi Administration’s
Gazette Notification No. F.4(63)/62-
1&H, dated 2-12-1963 that “the land
(of the Triloki Colony inter alia) is
required to be taken by Government
at the public expense for a public
purpose, namely, for the planned
devclopment of Delhi (Kotla Mubarak-
pur)”, when the Redevelopment Flan
of Kotla Mubarakpur, Delhi, is still
not in shape?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b), The
Re-development Plan of the Kotla
Mubarakpur area has been prepared
and has been submitted to the Delhi
Development  Authority and  the
Municipal Corporation of Delhi. It is
not possible to specify the time limit
for its finalization. The Delhi
Development  Authority and  the
Municipal Corporation of Delhi have
been requested to expedite their
decision.

(¢) The Tirloki Colony is covered
by a notification under Section 4 of
the Land Acquisition Act (Notifica-
tion No. F.4(63)|62-1&H, dated 2-12-
1963) published in the Gazette of the
Dclhi Administration dated 12th De-
rember, 1963, The re-development of
ae Mla Mubarakpur is a part of the
as faned development of Delhi. The
,@eve]opment plan of Kotla

barakpur was to be finalised after
notifying the area, in question, for
acquisition.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OUTCOME OF TALKS BETWEEN PRIME
MINISTER AND UNDERGROUND NaAca
LEADERS

Shrimati Tarkeshwari Sinha (Barh):
I call the attention of the Minister of
External Affairs to the following mat-
ter of public importance and I request
that he may make a statement there-
on:
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The outcome of talks held recently
between the Prime Minister and the
underground Naga leaders.

The Minister of External Aflairs
(Shri Swaran Singh): The delegation
of Underground Naga leaders called
on the Prime Minister on 9th April.
Subsequently, the leader of the dele-
gation, Shri Kughato Sukhai, met her
twice for further talks. The main
purpose of these talks was to help re-
move misunderstanding and misgiv-
ingg in the minds of these Naga lea-
ders and to create a proper atmos-
phere for further discussions which
are to take place later. Matters like
working of the agreement in suspen-
sion of operations and functioning of
the Peace Mission were also discuss-
ed, There was no occasion for discus-
sing anything concrete or definite
about changes in the present set-up
of Nagaland. Government firmly
believe that any solution of the Naga
problem will have to be found within
the frame-work of the Indian Union.
Subject to this basic position, they
would give their earnest and serious
consideration to any proposals which
may be made for changes in the pre-
sent set-up of Nagaland. I need hard-
ly say that there can be no question
of interfering with the Naga way of
life, or with their aspirations for the
pursuit of cultural, economic or other
development suited to their own
genius and the requirements of the
area inhabited by them. Indeed, it is
Government's sincere desire to do
everything possible to promote these
ends.

2. These discussions have helped to
build up a certain degree of personal
understanding and confidence which
are essentia] for a satisfactory settle-
ment of such a vexed problem, They
have also helped further strengthen
the present arrangements for the
maintenance of peaceful conditions in
Nagaland, ’

3. The Prime Minister also had the
benefit of discussions with the Gov-

1888 (SAKA) With Naga

Leaders (C. A.)
Chief Minister of Assam and the Chief
Minister of Nagaland, and kept closc-
ly in touch with them during the talks.
The recent conduct of the Rev.
Michael Scott also came up during
the discussions. We expressed our
strong disapproval of Mr, Scott's con-
duct in addressing communications
about this domestic question to foreign
governments and authorities and made
it clear that Government would not
tolerate any such attempts to inter-
nationalise the matter about this
domestic affair. It was made clear to
us that Mr. Scott had acted wholly on
his own and not in his capacity as a
member of thc Peace Mission, He
tried to explain his conduct and ex-
pressed regret. In view of the expla-
nation and assurances given by him,
Government have agreed to extend his
Inner-line permit for another month.
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4. As the House is aware, the Naga
problem has been with us for%many
years and has led to prolonged and
serious violence in the past and con-
sequent misery and hardship to the
general public of the area; much blood
has been shed of those who are our
own nationals and countrymen. The
current suspension of  operations,
which called a halt to this tragic pro-
cess, has by itsclf been a great
achievement and has, by =nd large,
helped maintain peaceful conditions.
It is to be hoped that as a result of
the recent talks, and such further
talks as may take place, a new atmos-
phere will be promoteq which will
help make this peace permanent and
lasting in character, so that the at-
tention and resourcds of the adminis-
tration can be devotdd wholly to pro-
mote the economic development and
general well-being of the people
living in the State of Nagaland.
Honourable Members will, no doubt,
appreciate the need for utmost
patience and understanding in resolv-
ing this vexeg problem. Government
trust that they will have the support
of the House in thcir present scarch
for a lasting and constructive solution
of the problem in consultation with
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Shrimati Tarkeshwari Sinha: In TR .
view of the direct talks going on bet- T R =z &Y i ﬁff g
ween the Prime Minister and under- Srar ?
ground Naga leaders and also in view
of the assurance or understanding Shri Swaran Singh: About Rev.

which the Minister of External Affairs
gave to this House that Rev. Michaecl
Scott’s utility as a member of the
Peace Mission will be reconsidered,
may I know whether this matter was
discussed with Naga leaders that, in
view of the direct negotiations with
the Naga leaders, there was no utility
of the Peace Mission now and
whether the Peace Mission is likely to
be disbanded?

Shri Swaran Singh: It is correct
that the function of the Peace Mission
has progressively decreased in content
as a result of the direct talks that are
now taking place between the Naga
leaders and the members of the
Government. It is also correct that
Rev. Michael Scott’s activities, about
which-l have made a reference in my
statement, are activities which a mem-
ber of the Peace Mission should not
indulge in, but in view of the expres-
sion of regret by him, we thought that
nothing would be lost and we might
be able to keep the confidence of the
Naga leaders if he was permitted to
remain here for one month more.
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Michael Scott, T have already made a
reference both in the statement that
I read out a little while ago and also
while replying to the supplementary
question put by Shrimati Tarkesh-
wari Sinha.

o} gwH W7 FTATT : S WG,
¥ qor & I e /& A S
grar ? & quan g fr ag 7o fF i .

weuq AR . I FaT 6
% N F IWHT CE WA 7 AW
Ia faar g

ot geR W weUw : Ag @) @A
fedl FNTEE N FHAR TR @ L. .

Mr. Speaker: Order, now. U¥F #gH
R g A aR R g

oft gww W= wouTa + w4 o 47
Tl O TEAT AT 2w A 7
W §T9 & oy qge A fdw fe,

wEaR AW . HE W9 5 A1E
S I C I

&Y gR W wOATT : Ig TF QY

weaw WET FrE g7 i TfEgd |
¥ @l a® Fg @ E & A9 d5 9l
Ig& T N AW AT IX o @ &

WA

digew w= woww :  WaW
HET, IR A TH AEAT A, L ...

W W 9 A fR W
qm?
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Shri Hem Barua (Gauhati): May I
know whether the attention of Gov-
ernment has been drawn to a state-
ment made by the selfstyled Prime
Minister of the so-calleq Naga Fede-
ra] Government, on his way back from
Delhi after he had a second round of
talks with our Prime Minister, at Dum
Dum airport, which says:

“My Government has its own
Constitution, We do not  have
to do anything with the Indian

Constitution.”.

In that context, may I know why it
is that our Government,—since the
Naga hostiles have stabilised their
position as an independent govern-
ment and since the Naga hostiles have
not budged an inch from their original
stand on independence,—instead of
flirting with the Naga hostiles in the
best tradition of a Bombay film have
not told them in a straightforward
way that there can be no discussions
or talks with the Naga hostiles unless
and until they give us an assurance
that they are ready to function within
the framework of the Indian Union?

Shri Swaran Singh: The hon. Mem-
ber has more or less repeated what I
have stated about this 'very matter on
the floor of the House. We have made
our position quite clear that what-
ever solution of this so-called Naga
problem has to emerge has to be
within the Indian Constitution. After
our having made that statement quite
clear, it the other party wants to find
some peaceful method of resolving the
dispute we presume that they are also
moved by the same desire to find
some method of finding a solution
which might be acceptable to both.

About this nomenclature that they
adopt of the Federal Government of
Nagaland and all that, I think the hon.
Member ang his other colleagues are
fully aware of one thing, and 1 would
request him«to have s word with Shri
Nath Pai who is sitting to his right. ..

Shri Nath Pal (Rajapur): I am not
a member of the negotiating team.
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Shri Swaran Singh: 1 am not refer-
ring to the negotiating team; I would
request him to have a word with Shri
Nath Pai in regard to the expressions
that are used by these Naga hostiles. . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is neither a member of the
Peace Mission nor of the negotiating

steam.

Shri Swaran Singh: He is very much
interested in this as an important
Member of this House. The expres-
sions that these leaders of the under-
ground Nagas use should not be taken
purely in the form in which they are
projected; they have just adopted a .
nomenclature; there is no question of
any government functioning as such;
if any party just clothes itself with
any name, we should not be misled
by the name; we should go by the
content rather than the nomenclature
that they adopt.

Shri Hem Barua: I am very sorry.
1 have a copy of the statement. . . .

Mr. Speaker: The hon. Member
wants to know whether the leader on
his return made that statement.

Shri Hem Barua: Besides that, the
hon. Minister is unfortunately trying
to play on words. It is a fact that the
Government have told us on  the
floor of this House that they are going
to have a discussion with the Naga
hostiles within the framework .’ the
Indian Constitution, but during the
course of the talks that our  Prime
Minister had with these Naga hosti-
les, on no occasion has she or has the
External Affairs Minister made it
clear to the Naga hostiles that the
Government are prepared to talk with
them only within the framework of
the Indian Union. Have they ever
done that at all?

Shri Swaran Singh: I would like to
make that clear that the Government
of India’s position has been tully
explained to the Naga leaders on more
occasions than one.

Shri Hari Vishnu Kamath: Have
they accepted it?
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Shri Swaran Singh: A delegation of
Members of Parliament had gone to
Nagaland, and I think Shri Hem
Barua was also on that delegation. . .

Shri Hem Barua: Yes I was there.

Shri Swaran Singh: They know
fully that the Government spokesmeg,
in the course of their talks and in the
course of their discussions with the
leader of the hostile Nagas, have made
a very clear statement that any solu-
tion of the problem has to be within
the framework of the Indian Constitu-
tion. That position has been explain-
ed to them more than once, and it has
been clarified here.

Shri Hari Vishnu Kamath: But have
they agreed?

Shri Swaran Singh: The question
has been asked ‘Have they agreed?’.
1f they agree, that is the end of the
talks. We are continuing our efforts
to persuade them to agree to this.

Shri Hem Barua: On a point of
order. The External Affairs Minister
hag said that if they agree to our
proposition there is an end of the
talks. That is what he has said. That
means that the Naga hostiles have not
agreed to the proposition of our Gov-
ernment. Then, what is the use of
having talks beyond the Indian Union?
This is anti-nationa] and anti-India?

Shri Swaran Singh: Since they
continue to adopt an attitude which
we do not want them. to take, and we
want them to accept the position which
we have clearly enunciated, there is
all the greater reason why our efforts
should continue to persuade them to
our viewpoint; there is all the greater
reason why the talks should continue.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhf): Sometime ago, when a dis-
cussion on the same subject had come
up, if I remember aright, it was the
hon. Member, Prof. Hiren Mukerjee,
who drew the attention of the House
to the necessity of not saying certain
things which might prejudice the
talks, which might create difficulties.
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Shri Nath Pai: He often misleads

the House. Do not follow his advice.

Shri Hari Vishnu Kamath: You may
follow it sometimes.

Shri Nath Pai: Sometimes, but not
always.

Shrimati Indira Gandhi: If the
House will place its confidence in me,
I can say that I have spoken to them:
and I am satisfied that the talks are
going in the right direction. I am not
able to say more at this stage.

Shri Hari Vishnu Kamath:
delicate.

Very

ot gew W wewm W
wgiea, ¥ A g far ) R qerar
fe mom AR N TS F oaw
¥ agr ARy FEAd s Ay
g

weam WENT ¢ W, WER |

ot gen @ woaw : § wg
T §WV ATRATE | F AW AATT

bR LR i

oW R . W9 & gEa ae
WEITE R IFE T W oW
T ¢ 9T T g & I F @w
OF T 7T gAY A HF AG
g

ot gow W wBATT A SW
FT g3 Su< ey |« & § qur av
fiF sare welt 7 T ST F 9 T@i

wrow  WEET . ArET, "WET |
I am asking him to resume his seat.
Two other Members have also put
their questions. Now he wants to ask
again.

o gON ¥ wIAW : AW W

AT FT I fewaTEy |
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waw Wy ;- ¥ g aee f
Fg gt § fo Ay amren q@w
TR EWRwmEr TN @ §)

Shri P. C. Borooah (Sibsagar): s
it a fact that the underground Naga
leaders, at the suggestion of the Rev.
Michael Scott, a member of the Peace
Mission, proposed that the Peace Mis-
sion be replaced by a Peace Commis-
sion manned by people outside India
and Nagaland? If so, what is  the
reaction of Government to that?

.

Shri Swaran Singh: There is no
need of any such Peace Commission.
It is not our intention to accept any
such suggestion.

Shrimati Renuka Barkataki (Bar-
peta): Is it a fact that one of the
proposals discussed was the appoint-
ment of a Parliamentary Committee or
C ission to r d what fur-
ther steps have to be taken to assure
tul] autonomy to Nagaland once the
hostiles agreed to give up the de-
mand for separation?

Shri Swaran Singh: If I have under-
stood the hon, lady Member correctly,
it is a suggestion. . . ,

Shrimati Renuka Barkataki: Whe-
ther there was a proposal to appoint
a Parliamentary Committee or Com-
mission?

Shrimati Indira Gandhi: I did not
make the proposal and they did not
suggest anything.

Shri 8. M, Banerjee (Kanpur):
From the reply of the hon, Minister,
Shri Swaran Singh, it appears that
while Government wil]l not tolerate
such statements or such viewg of Mr.
Michael Scott, they will tolerate him
for another month. In view of the
Prime Minister's assurance to the
House that the whole thing is moving
in the right direction, I would like to
know whether they have ascertained
or confirmed that Mr. Michael Scott
has relation with Mr. Phizo, because
there was a chain between Mr, Phizo
and Mr. Michael Scott.
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Shri Frank Anthony (Nominated—
Anglo-Indians): He is his host in
England.
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Shri Swaran Singh: The relation-
ship between the Rev. Michael Scall
and Mr. Phizo is, I think, well knowu,
it has been mentioned on the floor ol
the House on earlier occasions also. It
is a fact that the Rev. Michael Scott
has been helping Phizo in the UK.

Shri Hem Barua: He was his host
there.
Shri S, M. Banerjee: Whether

Phizo is still trying to influence the
Naga hostiles to have his own problem
or his own wiewpoint gettled or accept-
ed through Mr. Michael Scott? Has
that been ascertained?

Shri Swaran Singh: It is a matter
of detail; I won't know the detail.

8hri Daji (Indore): While wishing
godspeed to the Prime Minister's
efforts at solving the problem—she
has assured us that we are nearing a
solution—I would like to know whe-
ther reports have reachedq Govern-
ment that this dalliance and flirtation
with the self-styled Prime Minister of
Nagaland has duped the leaders and
Ministers of Nagaland to this extent
that some Ministerg are ever thinking
of resigning because they have not
been sufficiently associated with, ana
taken into confidence in, the talks?
Will Gavernment assure us that in
future talks, whatever talks are going
to be held, the duly elected and
constituted Government of Nagaland
is taken into full confidence so that
such misunderstandings do not arise?

Shri Swaran Singh: The Govern-
ment of the State of Nagaland has
always been kept fully in the picture
in the course of the talks, and I have
mentioned in the statement that the
Chief Minister of Nagaland, Mr. Shilu
Ao, had already come here two or
three days ahead of the arrival of
the Naga hostile leaders, and he was
kept fully in touch with the talks
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and with the matters that were dis-
cussed, and I would suggest that it
is not quite fair either to the Central
Government or to the Government of
the State of Nagaland to make any
suggestion that the leaders or the
Ministers of the State of Nagaland
are not being kept in the picture.
“They are fully kept in the picture.

st amaw fag (FET) © A@ER
9 9% T A ATmH F O3y
e #X F9 q@ 4g gOd @ |
T F 5 FS § I a7 qwae et
e o Fifew & aw g——Afe
ag ITH WY A [EEHI ST AT
& AT A N gAR AW AT §
IAX TG AT L FAEAAT FI R § |
g qEae wweEfEr Wi s
T AT & a1 3w Afgai A @@ w7
AIAET §, TR 9T FeX F g A W
fawars X @ §, 98 9 qF w0 7

=it wwoi fag: Y FEET aRT A
st R T § AR § wr iR arm A gy
Ay T, @ ) 57 gy fww
AT

<t O HET TIW(TAT) : WIRE
gfram F wwrla wwlt qwEiar S
wifr & fod fagigy amm Jamet & ang
wafia amat &1 ag wiwwma § fF awe
F ey wwaT S i ¥ fod fandt
ammHt #1 §9 3 guE fa § e
Frat & ford, sRd R faae s &
oy Tt @ 7 § qar wofaa Wge
# ST SrEaT § 6 & g A § A
T AR T FT I F A9 AT A
AT Ao § 7

Shri Swaran Singh: I would like to
.clarify one position, that any decision
that we take about Michael Scott is
not intended to be taken in consulta-
tion with the Naga hostile leaders.
It will be for us to size up the
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situation and to take a decision. So,
we do not want the Naga hostile

leaders to have a sort of decisive
voice in influencing our decision about
Michael Scott.

About the other question as to
whether any concrete proposals have
been made to the Naga hostile
leaders, I think we should accept
what the Prime Minister said a
moment ago, that she is satisfied with
the trend of the talks and at the
present stage it will not be wise or
proper to go into the details or the
substance of those talks.

Shri R. Barua (Jorhat): I am satis-
fied that Government has not been
provoked to indulge in large-scale
shooting of the Nagas in spite of
serious provocations, but I want to
know whether Government has assur-
ed itself that these peace talks will
be pursued to the logical end in
spite of all provocations.

Shri Swaran Singh: Certainly it is
our endeavour, and the endeavour
will continue to find a peaceful solu-
tion of the problem.

Shri D. C. Sharma (Gurdaspur): I
feel happy to hear from the Prime
Minister that the talks went on in the
right direction, but may I ask the
External Affairs Minister one ques-
tion?

The Nagas have many ramifications.
There is the Naga Liberation Front
doing political work. There is the
Naga military wing which is indulg-
ing in hostile and military activities.
And there is the extra territorial
branch of the Naga leaders which
gets arms and equipment from Pakis-
tan and which goes for training also
to Pakistan and other countries of the
world. And they have links with
Mr. Phizo, Mr. Scott and other per-
sons. May I know if these leaders
who had talks with the Prime Minis-
ter—I wonder if the External Minis-
ter was present there, anyhow he can

say ...
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Shrimati Tarkeshwari Sinha: He

.should be present there.

Shri D. C. Sharma: I want to know
if the underground Naga leaders who
held talks with our Prime Minister
represented all those different wings,
.extraterritorial, foreign, military and
others, or they were only representa-
tives of one wing. That is what T
want to know.

Shri Swaran Singh: It will not be
correct for us to recognise any such
. so-called ramifications as the hon.
Member says and it will not be wise
for us to say that the leaders whom
we talk to should include among them
representatives of the so-called wings.
‘They are the leaders with whom we
started talks and there was as a
result of these talks suspension of
operations. We find that their influ-
ence more or less runs because peace
is by and large maintained. There-
fore, there is the presumption that
they speak on behalf of that group of
Nagas which so far has not accepted
the present position of the state of
Nagaland. It is not for us really to
have that type of analysis as to which
wing is or is not represented.

Shri D. C. Sharma: On a point of
order. It only shows how well in-
formed we are about the Naga
problem,

Shri Nath Pai: Have you modified
Yyour rule?

Shri D. C. Sharma: What modified?
I am raising a point of order and I
am submitting very respectfully that
they have so many different wings,
the military wing, foreign wing and
all those wings. If these Naga
leaders—I respect them—would not
take milk, I will give something else
for them to drink; I regpectfully want
to ask whether these Naga leaders
whom our great Prime Minister con-
tacted represent all these different
shades of opinion representing differ-

ent approaches to this problem of
Nagaland. That was a simple ques-
tion.
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Shri Swaran Singh: They claim to
do so.
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<t fasgara qedm  (FEAYR)
S fr oY wur Het wERaT A qamn
2 fr fadig At & oft qratery gar
¥ ag w8 AT A E q-
ae-qat & oY wrfea gwr ) & reer
[ E o T ot avart g 9w W
arat & #r€ v wwfa gf &, afz gé g At
wrsafagEd ?

oY vt feg - @ w1 HY e forw
T § 1 Kmmaow A wg
%A |

st s Wi qedt (faemie)
WO & 9q ATE &1 qv fadw 7
T/ 4T 97 AT JEHT OF faity F107 78
a1 fi5 =t JATET W9 JEE IW AWG
fadw wat q qar ATTHT F I A
fltw T O, Afew ww 99 feafa &
qfcada € a1 g S &€ I W qEA
¥ wqQe fear mar & fv osa 9 afv-
fegfaal & ofmdw @ m@r &, arm
qT AN FHEGT B R WAL ¥ TR
farar s & s =g g fF gum way
St 7 At & foree wWww @ aw
FQ g9T FT I 41 FT /T IAR TR
frmifegn @ s W fadw
AT ¥ gETHT g HaTg # AT 7@
&, afe 7€, Y FaT AT EA K qrAwear
wege o v @ g 7 afe 1 %
LR IR AR e L

Shri Swaran Singh: This matter has
come up on a number of occasions
and I have said that I had advised-
Shri Lal Bahadur Shastri that it
should be shifted from the Ministry
of External Affairs and that position
of mine continues. We intend to take
some steps not to keep it in the
Ministry of External Affairs. As to
whether it is to be kept with the
Prime Minister or with the Home
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Minister, it will be for the Prime
Minister to decide after sometime.
ft srevrE T e wTo g
@ T AT AT FgaAT ¢ AT T4} TG o
g?

e W ;9 %g R E 6
TR s RE

o TW AT g (FEEmR ) :
# o =W A wERE & 9w
AT A < Sfi=T wrgar § foras S
wgr & fin of wTe ¥ 9 Tty w qawrg
A AT e T & 1 T ¥ A
e W g A @ R s
e Y HE) WY ¥ G g ¥ AR W
#F wEard £ A ¥ feur Su ayw #
foreY g & @ T #Y @ A 9
gafae & w9 ¥ qa ag fdew &
=gt § fF Aol wgiem A ST el
Y A A Y /v § for ag wafe-
9 § w9 srafaaa @ 99 W1 F o
ATEAT T 9w § | § SrE v we
AT FTAT A ATGAT § | W AT
AT @ gNE @ T g 1 S
wTag Wl g § fom ¥ F aga =%
ary & 1 Afew swafoaa feoge se@
HATY | T A FE AN AT THTAT G
frar } Afe PRw A v ey & fp
IR @I TEE R g W AR ¥
Y F1E ATAAT AT qF AT AT AV
ITH ¥ WG F U2 @A FT g ST
& AfT gaT wel ot G § fr Qe
o1 gET | wafay e o d e
ay faRw sl S ¥ 7@ &%
RFTVA ¥H g fafed w7 ¥ ¥ F Sife
e F gAw fmn &, qf ag @ Ay
& @ ST )
Shri Swaran Singh: We have said

that he has expressed his regret,
and it is again contained in my
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statement. There is no wrilten
regret as such, and therefore, I can-
not produce a writing to that effect.

Tro Tw wAg wfgan : 7 & A
2| Tt 9T X IHF 0T WA F a9
IE! FT AT A famr @ 9w @
THTUA FT T qQI @ fag F A
oré 9 | ¥ YW A IgIA F@ fHEr
TG T & e TG v )

st i fag o 9Ed qed W
R e A KrwErd

TWo TR wAEL AfgaT : qR 16
HEAT G WX W % ar & & w@rav
affF e e A e g fe = o e
A ARy T AT AT AT W@

SR ARG : § 7w qEAT § )

o T FAET Wgwr : 50 I
I T AT WY TE € | g welr Wy
oo 1w @ & @ R fowTT

VW WA . @ F ST
TAATC & E ar T v€ |
Shri Hari Vishnu Kamath: It ap-
pears that Rev. Scott has gone scot-
free, Sir.
oft fen® qz® (T=EgR) @ Tw
qTH &Y AT A o fordg W @ A
Fgar § 5 & wid w § o g
ITE 9T TEH AT ST WY 24 HIS F¥
OHAFT TN & GEA WIHWETT 9T
W97 FTAT & Ay FEr &

“There was violence in the far
away Mizo Hills.”

TF q6 AT Fear ¢ & & Wy 1@
£ WX g0 a6 Tu WAt S FwEey §
fram fer s aga e iana &
gaT wgar g fFowm ogw Qav
gl ¥ g § AW JE
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Naga Leaders (C.A.)
a w1 wigsw ¥ fAg waw= et wrwEr-
g T fo O oA TR &1
AT g TE F0?

Shri Swaran Singh: There is no
question in it. So, there is nothing
to reply.

st femw qzame : § HA g
T W E

WO WG HAL AT G A
WA Fqgd..... .

ot feme QAT ¢ EEEE ar
9% @ E | T I awEar §
1 AT st § o fadw & ar
qIawe & a1 ¥ FEdEed § ?

Mr. Speaker: There is no question
that he has to reply to.

Shri Swaran Singh: I could not
really fully understood the contradic-
tion that the hon. Member is refer-
ring to.

Shrimati Indira Gandhi: Sir, firstly,
with regard to the Mizo Hills, obvi-
ously, I did not mean that they are
far away from my thoughts or far
from the Government’s point of view.
It is just in the sense that Chandi-
garh, say, is nearer to us and certain
areas are further off. Since India is
a very big country, many parts of
India are far from Delhi.

wt foq qeme oot &Y
ST Wl § a1 0T T T A §

o Tw AAFT g : ARy
T A § TR RAEE G
Mr. Speaker: Order, order. Let us
hear the Prime Minister.

Shrimati Indira Gandhi: Hon. Mem-
bers have put some words into my
mouth. That is why I want to clarify
this. I have not said that the talks
are nearing solution, as I think one
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hon. Member just now put it All I
said was that I thought that we are
moving in the right direction. They
are still at a very delicate stage, and
I honestly cannot say what will
happen at the next stage, whether we
can continue or not continue. They
are at a delicate stage. From the
last talks, I had reason to hope that
they would move further in the
right direction. This is all that I can
say. Nor did I say, as Dr. Lohia has
just now implied, that the Nagas
have openly accepted that they were
within the Indian umion. They have
not made any such statement. But
we have made it clear, as Sardar
Sahab has put it, and, ag I said,
cannot discuss this matter now.

To WM WY wfgar : wEw
T ag ¢ 5 9 W o A AT &
& T o At fea  qe @
F &Y WS AT

—

12.35 hrs.
PAPERS LAID ON THE TABLE

JOINT CONSULTATIVE MACHINERY FOR
CENTRAL GOVERNMENT EMPLOYEES

The Minister of Home Affairs (Shri
Nanda): I beg to lay on the Table a
copy of “A scheme for joint consul-
tative machinery and compulsory
arbitration for Central Government
employees”. [Placed in Library. See
No. LT-6076/66].

e AT Y THo THo AT |
sft mdhr (fe) : duwgw &
TRATRTAEE. . ..

R Wpd T S A
#) q@TaT & | Order, order. Shri
Banerjee.

Shri S. M. Banerjee (Kanpur): Since
the statement has been laid by the
Home Minister, it appears that this
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[Shri S. M. Banerjee]

scheme for joint consultative machi-
nery and compulsory arbitration for
Central Government employees has
been finalised. Before it was finalis-
ed, I would like to know whether all
the suggestions given by the various
Central Government employees’ fede-
rations have been considered, accept-
ed and embodied in it.

Shri Nanda: The hon. member can
see it for himself. I believe this is
what we have' done.

Shri Daji (Indore): It is a very
important matter., I request that
tomorrow we may be permitted to
put some questions and clarifications
if necessary.

Mr. Speaker: That is a different

matter.
Shri Nath Pai (Rajapur) rose—

Mr. Speaker: I told the other day
that those members who want to put
questions on papers laid on the Table
might send an intimation to me.
Mr. Banerjee gave that intimation
and I have allowed him.

Shri Nath Pai: I did not know that
Mr. Nanda was going to lay this
statement. (Interruptions).

Shri Hari Vishnu Kamath (Hosh-
angabad): This was not mentioned in
the bulletin.

Shri Daji: We cannot put questions
without going through the document.
Otherwise, his reply will be “you can
see the statement”. So, tomorrow we
may be permitted to put questions.

Shri Nath Pai: Will you allow it
tomorrow?

Mr. Speaker: He has other reme-
dies which he knows.

Shri Daji: Not that we will defi-
nitely ask questions, but after read-
ing the document, if we want, we may
be permitted to seek some clarifica-
tions tomorrow.

APRIL 20, 1966
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The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): The Home

Ministry’s demands are going to be
discussed for two days and this
matter can be discussed.

Shri Nath Pai: It is not a question
of raising a debate at this stage. We
know as much as Mr. Satya Narayan
Sinha that the Home Ministry's
demands are coming. Negotiations
for this have been going on, he does
not know, for six years. There were
assurances given by Mr. Hathi to the
representatives of the All India Rail-
waymen's Federation to the effect
that the explanations and modifica-
tions which they sought will be in-
corporated. Today we are taken by
surprise that a flnalised scheme has.
been placed on the Table. Are we
not justified in asking whether this.
assurance has been implemented
before finalising this scheme? Let
Mr. Hathi, who is here, explain.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Banerjee,.
Mr. Sharma and others were here and
all the suggestions they had made
have been incorporated. (Intcrrup-
tions).

Shri Priya Gupta (Katihar): Mr.
Hathj called Mr. Peter Alvares and
myself, the General Secretary and
Assistant General Secretary respec-
tively of the All India Railwaymen’'s
Federation representing 12 lakhs of
railway employees, i.e. more than 50
per cent of the Central Government
employees. We demanded certain
clarifications. Our President gave it
in writing, but they did not reply to
the points. He said, “I will give you
time up to July. You can submit
your clarifications again. Only then
it will be finalised”. On the 14th
April, during our discussions with the
Prime Minister at 4.30 PM. in her
chamber, along with the eight charter
of demands, we said that we are
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already having a permanent negotia-
ting machinery and therefore the
JCM—joint consultative machinery—
should not be ‘imposed on us. We
gave her a copy of the agreement of
1951 between Shri N. Gopalaswami
Ayyangar, ex-Railway Minister and
Shri Jaya Prakash Narayan, ex-
President of the All-India Railway-
men’s Federation, detailing the three-
tier permanent negotiating machinery
including arbitration. We told her
that the proposed JCM machinery is
only for those Central Government
employees who have got no forum
for joint consultation and resolution
of disputes. We have already got
one. Why should we be deprived of
the right conferred on us during the
British times? The Prime Minister
told us, “Give me a month’s time. 1
will have it examined with the
ministries concerned and then call
you again for discussion”. I do not
know why the Home Ministry has
imposed this thing all of a sudden.
The clarifications are not yet made
known. Would you kindly postpone
it? Let the Prime Minister say whe-
ther jt is correct or not.

Shri Hathi: We had a discussion
with Mr. Priya Gupta and others.
They made certain suggestions. They
wanted some time . . .

Shri Priya Gupta: You did not
reply to the clrifications,

Shri Hathi: I am not accustomed to
this high tone. If you talk slowly I
shall reply to all the points.

Shri Priya Gupta: We wanted a
clarification. You agreed but you did
not give it. :

Shri Hathi: It was said that almost
all other unions have agreed. I said,
if you do not agree we shall say that
we hope the other unions which have
not agreed will also agree. That is
what I said.

hri Priya Gupta: No, no. You
d ...

sal

Mr. Speaker: Order, order. If he
does not agree, that can be discussed

CHAITRA 30, 1888 (SAKA)
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when we discuss the Demands of the
Home Ministry.

Shri Priya Gupta: Sir, let the
Prime Minister say whether this is
not correct. She gave an assurance.

Mr. Speaker: Order, order.

Shri Priya Gupta: Sir, it is a ques-
tion affecting 12 lakhs of railway
employees. The Britishers gave us
the right. That is being taken away.
Let her say that she will review the
matter at this stage.

Mr. Speaker: Order, order. I am
asking him again and again to resume
his seat and he does not obey.

M g W weEm (3AW)
LT HENTT, TE TIT ALAY Fq1A ] |
T 9 WA gl AERd A Fgr fw
TN FTH AAZ HEAT § GATE A Y o
FfFT T gAY A9gR FeA ¥ 99y
7@ oY, 7 g qETaT T A 5@ gy
¥ A qerqrEqe Aifq e TE E swwr
€T ¥ @Y gU T TW 9T agt 9= @
I arfe 3 &1 Y gw uea fa ™
% | WG a9 S oy A d?

werm gy : & aa w1 s femrar
a1gar § fF Y qRfe 28 71N # wraw
guT ar 3@ 3 wgr wm ar fw e fafa-
T aTgw fd o & a1t ¥ agi @i
QX § ok T arga 3@ 9T wf
AT FIAT VG §ATAE I #1 g
&)
Shri Harl Vishna Kamath: Previous

intimation?

Mr. Speaker: Yes, dg  fafaegy
QA feAl HFama w1 ¥ 1 WY I
TFT gL TF W fearm v qwx § )
Iq #7 gegar feama 2 )

Shri Priya Gupta: I do not speak
on that.
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Mr. Speaker: That is not my fault.
The House has to get the opportunity
and not a particular Member (Inter-
ruptions).

STATEMENT SHOWING ACTION TAKEN BY
‘GOVERNMENT ON ASSURANCES GIVEN BY
MINISTERS

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications  (Shri Jaganatha
Rao): Sir, I beg to lay on the Table
the following statements showing the
action taken by the Government on
various assurances, promises and
undertakings given by the Ministers
during the various sessions of Third
Lok Sabha:—

(i) Supplenientary Statement No.
I—Fourteenth Session, 1966.

(ii) Supplementary Statememnt No.
III—Thirteenth Session, 1965.

(iii) Supplementary Statement No.
VI—Twelfth Session, 1965.

(iv) Supplementary Statement No.
X—Eleventh Session, 1965.

(v) Supplementary Statement No.
XIII—Tenth Session, 1864.

(vi) Supplementary Statement No.
XV—Ninth Session, 1964.
(vii) Supplementary Statement No.

XX-—Seventh Session, 1964.

(viii) Supplementary Statement No.
XVIII—Sixth Session, 1963.

{Placed in Library. See Nos. LT-6077/
66 to LT-6084/66].

Some hon. Members rose—

Shri Hari Vishnu Kamath: Sir, on
this statement . . .

To W AT Mfga (v
) AEgel AERT A WWG A
AN FP ST ¥ F o
) 0F wAr ¥ § | 9 T F@EAw
€ 99 & svmn H...

Mr. Speaker: Order, order.
XKamath may resume his seat.

APRIL 20, 1966
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Papers Laid 11980

Shri Harl Vishnu Kamath: I got up
first.

L

4
3
o
g
y

wAgT sfgwy - 9w &

EEEEY]

o 1
23
e g
‘72
2
3

WER WY FEW Al W
W@ ) FEe gfw omr T .

To TW FAEe Afgm : wrw@
L LR AU

Mo TM wAPR afgm w9
Ag@EET FT F QA @ q@ gA A
Ay ol T[] F WY )

e WERd . Wd W &3
aTEy | S@ & & J|@ AW

o W wfem - @
R Fg & fay w3 WF FFoar
fadem 1wt W faean §, @@ @R

Shri Hari Vishnu Kamath: By your
leave, Sir, about the statement laid
by my hon. friend, Shri Jaganatha
Rao, I would like to urge—before
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that, Sir, I find that what my col-
league, Shri Nath Pai, said the other
day, about the survival of the noisiest,
seemg to be coming true, because I
stood up earlier but somebody else
was allowed to speak—

oft arft o@ @E ¥ oW &Y
g w a1 aw oy § e g
g AT gy g

Shri Harl Vishnu Kamath: I would
like to remind you, Sir, of the assur-
ance you gave in this context, on the
last occasion, that a committee of the
House was itself examining this
matter and the report of that com-
mittee would be placed before the
House. Under rule 323 the Parliamen-
tary Committee on Government as-
surances js expected to examine this
matter from two standpo nts: (a)
the extent to which such assurances,
promises, undertakings, etc. have been
implemented and, what is more im-
portant, (b) where implemented,
whether such implementation has
taken place within the minimum time
necessary for the purpose. I raised
this question last time also, and, Sir,
you were k'nd enough to say that it
‘was being examined by the Commit-
tee. We have not had the report of
the Committee so far.

Mr, Speaker: We are expecting the
report of the Committee soon.

Shri Harl Vishnu Kamath: I would
wurge you to enquire of the Minister
whether any assurances are still pen-
ding from 1962, and even before that
from the term of the last Lok Sabha.

Mr. Speaker: At this moment how
<an I ask him for that information?

Shri Hari Vishnu Kamath: He is in
a position to give that information.

Shri Satya Narayan Sinha: T do not
know how many times I have to
repeat it. Just a few days before,
when the Demands for Grants of the
Department of Parliamentary Affairs
were being discussed, my hon. friend
raised this point and I gave fuil
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details as to the assurances which are
pending. Should I repeat it?

Shri Hari Vishnu Kamath: Do not
be sulky. What has happened since-
then?

Shri Nath Pal: Say it with a smile.

Shri 8. M. Banerjee: The other day
I asked a question in the House for
information about the grant of for-
eign exchange to the various indus-
trialists for medical treatment abroad.
I particularly referred to a casa
where £10,000 were given to an
industrialist from Punjab. You said
that in your case it was only £10.
Sir, you said that the Finance Minis-
ter should lay on the Table of the
House a statement giv.ng information
about the various amounts given to
the various industrialists. Si-, I would
request the Minister, through you,
that it should be done in this session.

Shri Swell (Assam—Autonomous
Districts): Dr. Lohia has suggcsted
that a discuss’on should be held on a
document that has been placed on the
Table of the House. I do mot know
why you should not allow a special
discussion on this document.

Mr. Speaker: If in answer to &
question a statement js placed on the
Table, I cannot allow a discussion on
that.

Shri Swell: The whole country is
being (Interruptions).

Mr. Speaker: Order, order. It has
become a habit for members to get
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‘

Wo T WAk Wfgwm 1@
e fear g

ot ETE . TAAE N <
PR T W

WO WERY T a@ ¥ &
TF qgi 9T AFY T4 qraq A A 3L
g ol g W, @ fom ag @ ¥
ST

g0 T wAgT wifgm : fe
g sl ow faerg Qfsy 0 a@Er
WX ¥ @ awr 9 | fah dRT
€@ 91T &7 g8 foar s § o

Shri S. M. Banerjee
has referred to me also. I want to
explain that the Finance M nister
told me the facts that he had in his
department. I was going abroad and
1 had what foreign exchange was
given to me as a Member of Parlia-
ment. I said that I wanted to have
a medical check-up. Therefore some
increase of £ 10 or &£ 12 was made.
Now the reply of the Ministry is that
because I did not protest and did not
say that I wanted more, there was
no occasion that they should have
given me more. So the Finance M n-
ister conveyed to me that it was my
fault and if I had asked more I would
have been given more.

Mr, Speaker:

Shri Harl Vishnu Kamath: If you
had protested they would have given
more?

Mr. Speaker: That is what the
Finance Ministry said. I am only
explaining it. I have no grouse

or complaint in that matter.

ANNUAL REPORT OF SaLar JuneG
Museum Boarp, HYDERABAD

The Deputy Minister in the Minis-
try of [Education (Shri Bhakt
Darshan): Sir, 1 beg to lay on the
Table a copy of the Annual Report of
the Salar Jung Museum Board,
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Hyderabad for the year 1964-65, alonﬁ
with the Audited Accounts. [Placed
in Library. See No, LT-6385/€6].

NOTIFICATIONS UNDER PERSONAL INJU-

RIES (COMPENSATION INSURANCE) AcT

AND ANNUAL REPORT OF EMPLOYEES"
StATE INSURANCE CORPORATION

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): I beg to lay on the Table—

(1) A copy each of the following
Notifications under s2ction 24
of the Personal Injuries
(Compensa.ion Insurance Act,
1963:

(i) The Personal Injuries
(Compensation Insuraace)
Second Amendment Sche-
me, 1966 published in Noti-
fication. No. SO 1120 in
Gazeotte of India dated the
9th April, 1966.

¢ii) The  Personal Injuries
(Compensation Insurance)
Second Amendment Rules,
1866 published in Notifica-
tion No. SO 1121 in
Gazette of India dated the
9th Apri], 1966.

[Placed in Library. See No. LT-
€086/66].

¢2) A copy of the Annual Report
of thsz Employees’ State
Insurance Corporation for the
year 1964-65, under section 36

of the Employces’ State
Insurance Act, 1948. [Placed
in Library. See No. LT-
6087/66].

1249} hrs,

COMMITTEE ON PUBLIC
UNDERTAKINGS
TWENTY-EIGETH AND TWENTY-NINTR
ReporT

Shri D, N. Tiwary (Gopalganj): I
beg to present the following Reports
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of the Committee on Public Under-
takings:
(i) Twenty-eighth Report on the
Head Office of Hindustan
Steel Limited, Ranchi;

(if) Twenty-ninth Report on the
Durgapur Steel Plant of Hin-
dustan Steel Ltd.

—

12.50 hrs.

STATEMENT RE. POLICE FIRING
ON ADIVASIS IN PANCHMAHAL
DISTR.CT OF GUJARAT

&t amdt (frme) :owEd o
# fa3z7 o WA § 5 owar
WEd W g 3 9§k auw
fm & Afm iz ¥ TN =
A & wwfy & @3

&t ®o wWlo wnilt (FER) :
T g s e

o T WA WifEa (Fara):

v W ;& w9
e & qEa WY A} gar

Shri Ranga (Chittoor): I requested
the Speaker already and may I now
repeat my request that the Home
Minister may be pleased to make a
statement on the firing incident at
Panchmaha] in Gujarat.

Mr. Speaker: I was given to under-
stand that there would be no ques-
tions.

The Minister of Home Affairs (Shri
Nanda): Sir, as desired I am giving
information about the in-ident in
Shzchera Village on April 17, 1966.

According to information furnished
by the Government of Gujarat, a mob
of about one thousand (1,000) persons
comprising members of the Dharala
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communi'y and Kolis attempteq to
dacoity and arson in village Shehera
of Panchmahal District at about 3 p.m.
on Sunday, the 17th April, 1966.
These persoas were armed with bows
and arrows and slings. The State
authorities had prior information of
the attempted dacoity and accordingly
haj despa ched an armed poli.e party
to Shehera on 17th morning. When
cane charges and tear-gas provad
ineffective in dealing with the mob,
firing was resorted to under orders
of the Taluka Magistrate who was
present on the spot. Three members
of the mob who were injured as a
result of the firing have been admit-
ted into hospital; two other members
are suspzcted to have been injured
but were apparently taken away by
their companions when they left after
the firing. Twenty-two persons were
injured at the hands of the mob in-
cluding threz police officers and
seventeen police-men; injuries to two
police offi:ers appcar 1o be serious.
Fortunately there have been no deaths
as a result of the firing or the clash
The District Magistrate and the Dis-
trict Superintendent of Police reached
the spot imm-~diate]y after the firing
and brought the situation completely
under control. The State Government
have reported that this incident was
not due to scarcity conditions or un-
employment or demand for food but
was motivated purely by th? ~riminal
intention of committing dacoity. In
fact. he rasidents of Shehera who had
earlier informed the authoritics of the
likelihood of an attempt at dacoi'y
held a jwublic meeting after the
incident and expressed appreciation
for the protection afforded to th=m.
The State Gove~nment has ordered a
maris‘eriel inquiry whose report is
awaited.

Shri Dinen Bhattacharya (Seram-
pore): 1,000 dacoits?

e wEw ;g oAt Ty
daer gar @1 @ew ¥ & 90 g
a qem | (reww) @ F
T Qardifeogy @ g7 g ww
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fe g & miqR #% fF =iz @
a1 oy, & = @ A@ w€mn,
T A wEeHr 4 A % 5 qAw
€ gAaad 0 .. (STEIE) wmie
wrET |
o TW AP Wfgan : i
& Tt ¥ oy qwEE & |

Re. Lal Denga’s

12.53 hrs,

RE. ALLEGED LETTER FROM LAL
DENGA TO PRESIDENT SUKARNO

o TR AR ST (FeaaT2)
T3 s ArA¥M 7 ¥ it A
faar §, 9awr TF WAL AT A

“Historians claim that we, the
Mizo people are the Mongoloids
originated from time immemorial
from the southern part of China
and migrated towards the present
habitat”’—

EacR R LrE Ecad R RS
“between India and Burma

through the Shan State of Burma
in about fifteenth century.”

FFET AT E fr ww & A
gEeg AL §, fw TS § az WA gy
g

“Our Chiefs ruled over separate
hills and valleys with supreme
authority and their administra-
tion was very much like that of
the Greek City-States of the
past.”

wWRagag ez ad § 5 ag
faagxr ata g § 1 7Y feel @@
& o 1A AR AT T @)

0T § IR AT BTN TG T
T @ § 5 wryi gy qeh dfsa
I AT FIIEFT CF Ay SET
©g7 frar &, & wwaa § fr maa 40
afrm g aife g s, ® swaen
3T Iy - & 7% a% 7 9, gafe AR
w&{ g 91T g % St awf a
FINTE:
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“Their top leader and spokes-
man, late Pndit Jawaharlal Nehru
released a press statement on the
oth August, 1948 and stated,

“The tribal areas are defined as
being those along the frontiers of
India, which are neither part of
India, nor of Burma, nor of an
Indian State, nor of any foreign
power.”

ST F g ¥ mg oW
r & E 5 oag T W
FHT A ) 8 T wma e

oF SERRWA sAE g9 T AR
X F@AT AT 1942 T ATE {4

“Consequent upon this procla-
mation the Lushai Brigade and
the Lushai Scouts actively fought
in the Burma Front against the
Japanese aggression. In fact, we
were in a semi-independence
status during the British period.”

weow WERd @ @9, WE WY
gz sag fF ww @ ARy § ?

T W AT Wfgar - ww @
T ¥ T faeRd WA Wk S

I @@ |
ww AT ;w9 3g ar Afw
@ ar &

o W wARgR |fgm o Afew
@ ww ame § Afew woww
Ll
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The Minister of Home Affairs (Shri
Nanda): This is supposed to be some-
thing whi.h has been addressed to
somebody and s:ized in the course of
a search. It is because of these :hings
and because also of the disturbances
that have occurred, we know that we
were facing a revolt. This has been
overcome. It is only a part of that.
We are dealing with it effectively.
What exactly has he asked for? In
the course of discussion on the lioma
Ministry’s Demands let them ask any
question and we will answer that....
(Interruption).

Shri 8. M. Banerjee (Kanpur):
There it has been said that the Prime
Minister said something.

Shri Nanda: Somebody has written
something. It is not that we accept
anything of that at all. It may be
absolute'y wrong; everything may be
wrong. Something had been scized
and they wanted to know what it was.

Mr, Speaker: What Dr. Ram
Manohar Lohia is urging is that this
attitude alone would not be in the
interest of the country. He wants
that in th2 interest of the coun‘ry it
is desirable that a statement made by
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[Mr, Speaker]
one persoa here—it may or may not
be correct—should b2 contradicted,
that these statements are wrong posi-
tively.

Shri Nanda: We are contradicting
it absolutely. What I said was re-
garding the question whether
sucn a letter has a-tually gone or
delivered; otherwise, everything has
becn said. We are dealing with it
cffectively both ia action and we
certainly repudiate every thing that
has been said.

Shri Swell (Assam Autonomous
Districts): May I draw your attention
to one particular thing in which Lal
Denga has made a quotation from a
press release of the late Prime Minis-
ter, Shri Jawaharlal Nehru. Now for
the Governm:nt to say that such a
statement has not been made and a
flat denial of this would not produce
any effect. What I would suggest to
the Home Minister is that the enlire
press relzase relating to this date, the
9th August, 1946, supposed to have
been made by the late Prime Minister
should also be placed before Lhe
country. Proof should be produced
that such a statem2nt has never been
made by the Prime Minister.

13 hrs.

My second submission is this. The
Home Minister said that discussion
about this and related matters to the
Mizo Hills may be taken up under
the demands of the Home Ministry.
But may I submit to vou that the
situation in the Mizo Hills is too
serious and it cannot be dealt with
effectively in the time that has been
allotted to the Home Ministry? Ther2.
for, I would submit that some time
must be fixed for a separate discus-
sion on the Mizo Hills situation aris-
ing from this let'er.

Mr. Spe=aker: It cannot be done in
tCiis manner.

Shri Mem Barna (Gauhati): Sir, as
« matter of fact when Mr. Nehru
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wrote like that, in August, 1947, he
was not the Prime Minister of India.
He was only a Congress leader. e
became Prime Minister in Septem-
bor,1947. He was not the Prime Minis-
ter when he wrote like that. What-
ever it may be, thare was a Question
today in this House about this letter.
On 25th Mar:h, 1966, the Minister in
response to a Call Attention Notice
stated that su.h a letter written by
Laldenga, the President of the Mize
National Front to the Presid:nt ol
Indonesia was in'ercepted. We just
wantei to know the contents of this
letter. 1 would request the Home
Minister, if he has the contcnts of the
lett:r with him, {o enlighten us on
this.

Mr, Speaker: This is what has been
laid on the Table of the House. Shri
Shahnawaz Khan.

The Deputy Minister in the Minis-
try of Labour, Employmsnt and
Rehabilitation  (Shri Shahnawas
Khan): I beg to move....

o T wAwx ®fgar : &
o7 § W agE g = ..

oTT WEE . WTEY, W7 1
uq W19 IAET Afew I a9 B
1o ]
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we w wige Wfgm ;T
wrg wifcam G9Age § www
qfea § gz T@FR F qIfaw |

weTw AR WY, WIET |
He should resuma his seat now.
Shri Shatinawaz Khan

g T v ¥ A oAw
g HT AfaT Fad § W I
X TE g |Far |

—

13.03 hrs.
ELECTION TO COMMITTEE

Employees’ State Insurance Corpora-
tion
The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habiliiation (Shri Shahnawaz Khan):
1 beg to move:

“That in pursuance of section
4(i) of th» Employees’ State In-
surance Act, 1948, read with rule
2A of th2 Employees’ State Insur-
ance (Central) Rules, 1950, the
members of Lok Sabha do proceed
to elect, in such manner as the
‘Speaker may dire-t, one member
from among thems:lves to serve
as a member of the Employees’
State Insurance Corporation.”

Mr. Speaker: The question is:
“That in pursuance of section
4(i) of the Employees’ State In-
surance Act, 1948, r~ad with rule
2A of the Employees’ State Insur-
ance (Central) Rules, 1950, the
Members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may dir2ct, one member
from among themselves to serve
as a member of the Employees’

State Insurance Corporation.”

The motion was adopted.

13.04 hrs,

DEMANDS FOR GRANTS—contd.
MINISTRY OF Foop, AGRICULTURE, CoM-~
MUNITY DEVELOPMENT AND CO~
OPERATION—contd.

Mr. Speaker: The House will now
fake up further discussion and voting
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on the Demands for Grants under the
control of the Ministry of Food, Agri-
culture, C ity Devel t and
Cooperation. Out of 8 hours, 3 hours
and 35 minutes have been taken. So,
4 hours and 25 minutes remain. Shri
Digambar Singh Chaudhuri,

Shri S. M. Banerjee (Kanpur): Is
the Minister replying today?

Mr. Speaker: Yes. We will go on
upto 5-30 p.m. How much time will
the Minister {ake? An hour will do?

The Minister of Food, Agriculture,
C ity Dev:lop and Co.
operation (Shri C. Subramaniam): A

little more than an hour; then, I
might reply tomorrow.
Mr. Speaker: All right. I will give

time to more Mambers. There is such
a larg> demand from Mombers to
speak. I will not be able to give
more than 10 minutes to any Member.
Members should confine themselves to
10 minutes.
st fro fwe Wl (wqu)

werw wgea, & awAw g fs ot
AT T HAY O AT T ST w
§ 5 gard 3w ¥ AT &Tw awET W
sy Jfeqa g ...,

Mr. Speaker: He will get only 10
minutes.
13.05 hrs.
[Mg. Drrury-SpEARER in the Chairl

ot (7o (Go WINA : TH X7 IA
) 7ggE w3 @ § e g age ¥ e
gy wfww ¥ wfos samr gy @@
SETEAA & 63 H 457T™ 56 TA LA
HITAT, 64 ¥ 62 AR 65 AT 2T HAAT
ok Tt ql® & &1 1965
74 §@ 67 ESR TT H/ATT |
wawTa @ & fr gm ad¥ A gard
g argR & wfawifas w31 davar ar
WE W a0 azad
T fF J0 N g7 N9 N wAwT QY
@ A ITN KW a1 F1 A5 v
ey Kag WY wqArEarg fe
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[ fzo fao atwd]
TN fosgr i EaRkE & & svwegr aw e 2 ?
v g £ §Efadz Wt § o @ - anfex & fF @R wfas sy ¥ ¥
Qi F a7 T AR o @S § afeww @F fred & @ & @

FfFET A F fowmm 31 s =g
forsraa qg & i &7 aweawl W g
w3 F foe ot aOF gEa fFy o &
ag T IIgE A &1 faewr ¥ aR
W ¥y fagw =% 5§53 @
wd § 5 o« @ e fam ad e
AT G aF GHET g AT &1 aFar
g

gl aa At frgmadarfs
frow a6 o Franal ¥ forgi fe o
T 91 I F AT oY i I W
YA FH 14-15F0 A7 S A=A
famdfmEftimiag e A &
WA I IGEITTF IATEH
® IR Ot fF I9E1 I W WIE
& w19 I g HaA¥ S § I AT qIEAT
gfran 3 feem & ag @
a7y & fr ag wius S s @ A IE
w® g A AT g &7 F3 qq Wy
I @ o foag s ? K =d o
frama g ok o9 ama Ft aran 5 faesr
a4 fra feam A 100 79 e =1 fay
T IV 100 A9 w A oo Faa
faelt oY 3@ & 200 7 W Fav o
HfeT 9% T qee T wiwr &9 fAw
faaY #17T 989 100 A G231 FF 9T
faeY oY Y 9T 200 AT WY &1 FY
T A g ww faem ®
wfiFs d1 &+ & §w ¢ W@}
T T ARET  AG FET ATET
f& WX g IR TgTET A gH W
fiag faset o SwTEA wzRd Al
wioq g wiew faseit ? 9@ a% o9
EFT ST AG) F34 (5 feamy #Y S
IJqa & Ifeq 7 A g fad
oW a% S wEw JEd &3

f framl § SoeA Y ag.d & o9
&1 A gF | ww fee Yw
oot daT @S fFar 5T 39 &7 ST
g fe IR I w9 A o
R LW § 9@ Wi @ fear
A 6 T 7 aTAT Y AT T AT
qrag 12 %97 79 W I gE A
wma frdza F3ar g i o framt  a=9
S w\ # & 37 F fog Y oy Imv @
g A AT H AT | 9T qF A9
IWTEA FT FIHT G F21F G Q@ IS
& "IT T a9 1 Y W@y 7@ R
R fFam Sena 333w A I wiaw
Tw fawd a9 qw e afus oy
@ ¥ fag Nefea 28 & a7 § 1
WG T WY T A9 FY MTET AG FA
fr ST faaml § SAEY Suw &
oY ar faedy & Sad gErfac srofEt
w1 e ufaw W T G @ aw
frat # of9 wfus ST #@ &
&= 78 6l 1 gw WY &Y ag faEre
AT 93 o fRaml £ o T= T
fFami FY R AR § T9@T L O 9
faw av ot g gg Afa a w fe 7%
IATRA T AF T ATHHL qed Ieg (A
FErgR w6 5 feam e
Faar @ dar w2 faw ¥ 5 9 woer
I #1 3faa Aeg far @3 1 w@ A
faeeit & Y ara A A gei @y feamt
) WY B IW aqF 7Y & FE F A
N @0 = 7 fFaw ST
JarA F2 fomd ¥ fe < sfaa gew
et Jrq W &Y IR 79 & wng ?

% @ T ag fags w€w s
JaTEA ag & g faar ¥ Al Ry
T[WraT J@ | w99 fea & fae
R & gl & G Wy § O



11997 D. G. 1966-67

IO A Par | gwraafE
wicagad IR § 1 g AT fE
AR FFW ¥ Awfw QR wond
JIEIF IFT TAT 9A § G
T ITATZA I TFAT § ATHT 99 § 390
w1 fa=rd & graal ay femdl &1 @ik
fara & ITAeT FT § | GAIL 9T oY
wisE § MG 5 76 AT 14 A
T frew a§ a9 g @ wafs W
T I¥ QAL 76 FUF 93 A4 fwar
N ag g qgEr g Az gy @
w9 qgar Ty 1 ¥ aua g faer Fard
##g A awd fax § wgr f5 savadw
& w9 § aqr faars #1 F9 gAT §, WO
sATF F A § 7F f¥ agi foy 1899 ¥
fagar faars &1 F100 7 goav ST ag
39 ¢ A A gar § ) WG N &
WA AR A T W og A g
AEAWHFATHT FT QO FIAT agT I&q
Qamar g1 R va & fag fewri #
grrdt #v =wfiw & wfew sgar
IS gr ST g | X o9 A fadeA
AT 91gar § v gw agT § s ¥ fag
TRAFNTaFYE QT ITH
foe Nz B17 aF §, IgT @ FwETH
® g 5 ¥ faq Az o9 Y a4
gy & X awt i fF oot fawrd
FaEAT B 9PN F fAT TIY w1 ga
*X ? ¥ arar § A sgAgrag D ATy
WY G FE) )

@ad aa & 1g fadea s Mg §
& a8 a ) Nt ¥ forg w1 oz ey
& fau aga & qfaed @) T 7
el § S fra w1 oY 4 & $ree g
9 & fau gfaardl &1 v 80
e 2fad ow & $v2 T WX ¢ a@ dwd
WY &7% g1 7Y T4 1 F4Aa aqr A T )
W T 73 $Rd § IT w1 AW 4T A
fen T § 1 g ga v Y oF sematos
T S & azar wvgar § g ag § o
&z wY Ivitfr g § At W W R
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fey Y § SUT AWM A wgr I|H ww
FqTET &, GATH F, AGE ITHT 77 SATAT
agtew fey oy & | 77 €7 9@ AN
% 5 agr SqgT ¥ a1 argT ¥ Svew Ayt
& A I § AR T Sva fRaT IEr
g & | & ad fagza wxaT 9mgar
£ & o< ga gy & fo geazd @9,
A Fqal & FX1A & @A
wfgd, STHT eEw g Mgk 1 9]
ag R@AT uTvE § gon 6 &9z Y fmww
Y fay da@ 136 aafagl & fay
fea A oF sdwn e mn, 99 fw
F&Y sars arefaar 3 sfoerm £ sgaeqr
F) TEIT ) WX W9 IAIEA QAT
Az A W FY ATH FHAT A
&z #1, 57 FY qTHE &7 1 WG F W
e ey ghaa 93 gu & afw
ITH AT T aen ws Tag g,
qgi a7 v7d @a qr g &, 9 dmy
are 7% 8, &9 fav & agm fF i arg
A A sTvar F AW 1 AT AT F
gTaT T Al 7 T wW A @I AY
F&T FAT NfFT | st § ) Ao
& FT W FIW ¥ FW w7 AW E,
T ATERT A ToNT F@ TN
Ofist T &Y ARIHA I AT AT T @
arg A & e g £ gar Amar ST
TG T GAET I UG IG ¥ g
grir 1

IuTeAw wEEw, w9 & redw ar
agFIfear & aravg § g1 agar g )
[A A & a FgAr 1€ ¢ 5 agE-
faat &7 3T WA HA 2, SEH ATH
qT ~am 7Y fear war g1 59 3w & wa
¥ wgIfkar ¥ Y F17 frar @ ag @
yuafrF g A qA ag FEA H ANT A
f& g7 & ga e 1 &% 57 F1 g
¢, 509 T w34 w7, afz 3% ag fmer
& fau w1 T stra AT &< &) I ay
STTRT AR KRN 1 WY & & 9 A
¥ ®17 & @, fa¥ ¥ @ el F
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[ fzo fro qimt)
~OFTH T T AR g9 F @ WEOe §
9 FA T oW €W @gwian
qrrgf 1 W feATT 100-200 wIX &7
fgma AF) @A 91, ag wwgsd A
figm w1 g7 I A faed A A=
oGl § M A a , IW ¥ WAA AT @
& cam fram s @ fawm gm )
‘gt oEt &z Frmadfza &5 ¥ an3
&1 [T AT 47§ 7 69 1364
w3 grwar g, 2l 37 wU7T 69
WA A F 195 FLT 94 T
war & 1 afaw o F 9 56 wUT 37
W 4T, S TG SHIT 27 FUT
‘34 7@ AT E Iq I A 4F ATH
api €1 7 %2 8% g = I w1
€T AR KA F L E Saihiwile
w fwiraa dagi

# faam 8w f g Y wr3iT
a7 §, Wi gaTa o ofw dRE A
QA1 ¥7 AT & Gy O WA T@Y
W IR IRME T AT oF F
qErafy s oF § gk ¥ (et ®
wEF AT FHA 7 6 §1 § Sely
g1 4 fraga s¥m fF a g =gy
§ 5 dm & o= qwETR A wraAT dar
Y, e g fa $T F19 T W A9
S | fF G ar A e Ay
wgifear &1 % 9% & g §, ok
T AW W@ § S N gEr 7 fam
w3 1+ &% fadgw sEm f& ww
fod & =1, A f& gewfa@r =
gy §, Y wgAfE & oF w1 un
afl @ W g, AN R @ e
wfem & 4 o A& a7 @
€ SAE GEW T 9T ¥ @RY |
W GAT AE FG A a8 W A
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@ g @ E,
UM 9§ @ OE, W WY
fegam 1 a7 ¥ w=E) SEER
¢ vw o w5 & &
Wfar agwx g N sw Nw
 ¥7 ¥ I wgwa afafs @
Wi v ¥ @ oav & ¥ fygwawm
& g gd #Y wgat ofafagal &t
wagT frr & ok mF gw Wy
T g g § faen fs fod
§ @y ggwif@r & & a1 @Y
fF s7ar g swrm osmar g SEv
TRAIOT s § fag ag & 2
o W owxa & gwd I
foe # ag wme w1 ¥ sm m@r
g & gmt fay wan & &5 Tmw
sz 1 faawr wraw fog @ &
T g, afsr afz 3@ ¥ Ty @t
qAT § W IEF W A FEA §,
™ adF § ST g famr o,
ot & guwar g f5 ag wgwfar
w &3 N ag §%a & & qar
wgt & fa¥ e W@ g

e wgEw, g8 A foar
e 2 fad g 1 & quy W@
q f& azmfar & da & fa, @
% gafa & fd Radf &5 & dgw
¥ 3 W fwm o w0 e
ey gt feod &5 60-61 FadY
A ow &5 & fay wawr @ o,
Uq A 45 T § T ¢ | I9E
ufeFt gy ¥ WX "fus a3 W
g1 & 9T N &9 A ¢ vad
wey ¥ §o gEE M ARAT §,
afFT § @ fadeT w€ 5 SA
gaml ¥ R ¥ ke ¥ & s
sfer g A @, wwm wdft
¥ w7, g Y, W IJumaE
g, wiaw &7 ¥ WO gEAr
w1 owngar f R oww ¥ oww oA
fewrfn wig d@at wgigq ¥ A w¢
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T 5 ¥ O smEgfes gem §
fod &8 & am ¥ AFAT 7 fAm,
e 1 wia @A & fay, 39
T A4y o famr #¢ W) W f§
fom aw@ & g7 10 @ # foi
IF & 9 § fav w7 gaTa wd@T
fast g swgar Wi ga wgwifa &
AT T oW 4§ awi o

Shri Karuthiruman (Gobiche:tipala-
Yam): 1 support tne Demaads for
Grants of thie Ministry of Feod, Agri-
<ulture, Community Development and
Lo-uperation.

I really commend the fortifude of
our koud Minister for having faced
this grave food situation. Long
speeches are made by hon. members
on the Opposite as well as on this side
and very rarely we find that they have
given any pructical suggestions for in-
«creasing production. 1t is very easy
to criticise anybody and it is very easy
to say that food should be made avai!-
able to each and all. Really our
Agriculture Department has done a
wonderful work. As a farmer work-
ing in the field, I can certify that be-
cause of the research work that has
bzen done by the Agriculture Depart-
ment, we have reacheq at least these
targets in food production. I have
been using the seeds of the Agricul-
ture Department in paddy and in al-
most all other flelds. As early as 23
JYears back, I had realised 60 maunds
of paddy per acre on an average cf
100 acres; it was due to the research
‘work done by the Agriculture Depart-
ment. But the necessary encourage-
‘ment is not given to the Agriculture
Department. The Agriculture Depart-
Tent is treated as a third rate or fourth
rate department of the Government; it
is only the revenue department or
some other cenartment that is given
the first grade and the Agriculture De-
partment is treated as a third rate
department. Because we are short in
‘food production. bacause we are facing
e fond problem, we have been at least
thinkin? of agriculturists. Previously
the plight of tha peasant was “unwent,
unhonoured and unsung”: nobody cared
for him. Kven now nobody would
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have cared for him but for the ghar-
tage of food. Theiefore, so far as we
are coacerned. I can say, “long live
shortage”; as long as shoriuge is
thore, the farmer is recognised. Of
cours:, that should not be our aim.

We want to know whether the foud
prob.em will be solved. I am an
optimist and I can say that, with the
exisiung irngation and other facilities,
I can teed 600 million people wiih a
good nutritive food; I can say this as
a practical farmer. Are we moving in
the right direction? Yes; our agricul-
tural scientists, agricultural demons;-
trators and agri.ultural research scho-
lars have done very good work; they
have produced good seeds. Thanks to
the National Seeds Corporation, it i3
doing a very good work. In order
that the seeds do not get adulterated,
our Food Minister should see that ths
seeds are certified as pure and they
maintain their stability. Even the
hybrid seeds that have been produced
by the Agriculture Department are
good ones. The latest types of seeds
which have been introduced, namely,
Taichung Native-1, Taichung 65 and
Tainan 8, are giving wonderful re-
sults. All our farmers are readv to
take them to their farms and are ready
to increase the product'on. I have my-
self taken Hvbrid shorgam CSH 1 for
my farm and have sown it in 20 acres;
and I am sure to get 5000 pounds per
acre on an ave-age of 20 acres, {e,
8.000 kilos per hectare. I have taken
from the Agriculture Department ragi
seed which has given me an yleld of
4000 kilos per hectare, ie, 4.000
pounds per acre. I have taken bajra
seed—it is to be used for dry condi-
tions and with proper irrization I have
got an yield of 1.500 kilos per acre
These are the achievements of Agriculs
ture Department. 1 invite all ths
members to come and see my farm in
Coimbatore district.

An hon. Member: Is it in a village?

Shri Karuthiruman: 1t is certainlv in
a village and nnt in a town or city like
Bombay or Delhi.

Therefore, it is the d'ity of our Gav-
ernment and the peovle tn sunnort and
encourage our young scientists to de
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further work. Mere seed production
will not ao. To get better yields, we
should huve good manures. What are
the manures that we can use? So far
as I am concerned I can say— of
course, 1t is a controversial matter—
that witnout using fertilisers, I can get
an yield of 60 maunds. Even as
early ay 1940, without using ammo-
Dium sulphate or any chemical ferti-
liser and by using compost and orga-
nic munure, cow dung, etc, I have
got an yield of 60 maunds. But how
is it possible to expect every farmer to
secure such increase in production un-
unless he takes to intensive cultiva-
tion? Thergfore, chemical fertilisers
are also necessary. :

When the question of chemical fer-
tilisers comes up, there is a controversy
that we find here about how to have
these fertilisers and how to increase
the fertiliser production. Anq what is
done is not supported by so many hon.
Members. They just find fault with it
whether it is this deal or that deal,
and they call one as unpartriotic and
the other as patriotic as if thos2 who
criticise these deals alone are patriotic
peop'e and those who support the
fertilisers d-al are not patriotic. The
people who support the deal and talk
in favour of th m are not in anyway
less patriotic; they do not have even
an atom less of patriotism than those
who criticise, either in their actions
or in their lives or in the practical
sida of things.

In the circumstances that prevail in
our country today, the use of fertili-
sers is very necessary. During the
three Five-Year Plan periods, our
planners. the so-called planning mem-
bers, have been industrv-biassed and
have been urban-biassed. They have
not devoted much attention to agri-
culture and they have not shown a
rural bias. Thev have not devoted
much attentinn towards increase in
production and tow-rds the pror peo-
p'e and the agriculturists in the vil-
lapeq. If only the foreign exchange
which had been enent on the imnart
ot fanderaing had hran gnawt on the
establishment of fertiliser factories, I
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think much of the food problem would
have been solved by now. But that
has not been done. All our foreign
exchange has been drained away in
the esiablishment of industries, and
when the question of agricultural pro-
duction and the production of fertili-
sers and the setling up of fertiliser
factories comes up at the fag and of
the Third Plan period, we find that
there is no foreign exchange available
for setting up of fertiliser factories.
And people start attributing motives

even if we acept help from
foreign collaborators who Wwant
to help, by calling it unpatriotic

and so on. If only the planners
had planned for two or three factories
to be set up for fertiliser production
in the First and Second Five Year
Plans. I think we would have been
able to solve ever so man: problems,
and by this time we would have been
in a position to ask the American ships
to come to our shores to take away oux
goods and our nutritive foodstuffs to
other parts of the world where there
is shortage.

Even in regard to the use of fertili-
sers, one must be very careful. Nitro-
gen, phosphoric acid and potassium or
NPK should be balanced in such a way
that we shall get the optimum results;
soil tests shou'd b2 conducted and the
fertilisers should be uscd in a balanced
way to each and every c-op and crop
pattern. If we do so, then we can
certainly solve the problem.

In a good season, there is 50 per cent
increase in production while in a had
season there is 50 per cent less pro-
duct'on. We should. ther~fore, s=e that
there are proner incentives given to
our agriculturists so that thex wi'l be
ab'e to rise to the occas‘on and they
will see that our food problem will be
solved.

The next thing is to give them im-
proved seeds and prorer irrigation
facilities. We have so far concen‘r-‘ed
onlv on very big jrrivation prniecte,
We have not prid murh atte-tion to
the minor irrieation nroiec's. We hava
not done also anvthing to tan the shb-
soil water and the underground water.
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In the foreign countries, even in places
where they have got only ten inches
©of rainfall, by having tube-wells or by
tapping the underground water at a
depth of 1000 feet or 2000 feet, they
are able to take the water and irrigate
the lands in spite of the failure of tne
monsoon by having recourse to lift
irrigation, and thereby they have been
able to get all the crops successfully.

The next most important thing is
the price offered to the poor agricultu-
ral ryots. Unfortunately, the price
offered to the agricultural ryots is not
fixed by the farmer but by the ICS or
IAS officers sitting in the four-walled
single room; it is fixed by the 'urban
people. The policies that are followed
are consumer-oriented and are not pro-
ducer-oriented. In whichever country
there is a producer-oriented policy, the
agriculturists have produced more
and there has been abundance of pro-
du-tion, and wherever there is a coa-
sumer-oriented policy, they have not
produced more and there is still
shortfall in produc'ion. Take, for
cxumple, Russia there they have just
concentrated only  on consumer-
orientej policies, and, therefore there
is shortage in production there. But
in America wheore there is producer-
oriented poli v, there is excess in
production. Even the communist
countries  like Russia, Yugoslavia
and Poland want to secure help from
America where there is a producer-
oriented policy.

As regards the price fixed by the
Agricultural Prices Commission, even
if the agricultural ryots represent
there viewpoint, that is not taken into
account: that is taken only as an ad-
vice and that is not put into effect.
Even in the matter of marke‘ing, the
poor agriculturist does not get the
benefit.  Whenever a shortage is there,
Government come forward with their
procurement policy.  When Govern-
ment  enter the market to purchase
food~rains at the procurement prices
fixed bv them, they just become un-
popular because they go on pracuring
from the producers at that price. But
those who are capahle of doing black-
marketine are well off. When Gov-
ernment introduced control, then there
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is another market which is prevailing.
Some people who are anti-nauonal and
anti-social get the benefit, but the good
people do not get the benefit of the
price at which it is available in the
blackmarket. Therefore, I wonld say
that let there be a levy system of pro-
curement. But the moment there is
a levy system, some hon. Members
start criticising it. The levy systemis
there for a national cause when theie
is shortage in production, so that the
people who produce more can get some
advantage while the people who pro-
duce less will be at a disadvantage.
Per acre, so many maunds of paddy
or rise should be fixed and the
balance should go to the free market.
Unless there is a national levy sys-
tem of procurem>nt all the available
produce should go to the free mar-
ket. The levy system is in order to
feeq those areas where there is
statutory rationing. In the villages or
the areas where there is no statu-
tory rationing, the agriculturist should
be allowed to rctain with them a
certain part of the production to
allow for costs etc, and beyond
that there should be free marketing.
Therefore. it is bet'er to see that par-
tial control is there. There shoulg be
two prices so that the man who pro-
duces more should have the advan-
tage of a greater price. If you give
incentive prices and if you give all
the facilities required for the frrmcers
to increase agricultural production, I
am sure you will gsee that the fcod
problem can be solved,

As Goldsmith has said:

“Ill fares the land to hastemirg
ills a prey,

Where wealth
men decav,

Prinees and lords may flourish or
may fade,

A birth can make them as a birth
has made,

The Rold reasantry, the ro'intrv's
pride, When on'e destroyed,
can never be supplied”.

The question is whether w2 are going
to ensure the evistence of thiz b-13
peasantry or not. If we ensure the
existence of this bold peasantry aud

accumulates and
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give them all the faciiities, I am
sure we shall be ab.e 1o solve the

" fcod problem.

Shri Surendra Pal Singh: (Buland-
shahr): During the brief time I have
at my disposal, I shall vonfine my
observations to the production aspect
of the food prob.em only, because I
feel that no food Minister of the Cent-
ral Government can solve this
problem unless there is increased
ag.icultural produ tion. There is no
deanying of the fact that all is not
weul with our agriculture, and that
there is stagnation in this very vital
seclor of economy. This has been
admitted by Government thems:lves.

It is rather a sad commentary on
our p.anning system that even atter
our three Five Year Plans, our agri-
culture has come to stay in a position
where our average annual production
during the Third Plan period is like-
ly to be less than what it was in the
Second Plan period. During the 'ast
year of the Second Plan, production
had risen to 80 million tonnes, waere-
as the average annual food production
during the Third Pian is gcing to bz
somewhere near 79 million tonnes.
This is not much of a progress. It
is true that our overall production of
foodgrains in the country has ia.:eus-
ed by as much ag 75 per cent since
Independcnce. But that has pewr: a3
a result of extensive measures taken
by Government by bringing more
virgin land under the p ough and by
providing more irrigation fa-ilities
elc. and that has not been as a result
of any improvement in the per-acre-
yield. So long as improvement in
agricuitura] production ig on!y the
result of  extensive measures, this
problem will not bz so'ved, ull our
efforts may be neutralised by the
enormous vise in population and so
manv ot-~~ economic  factors as
result of which the demand for food
is increasing every day. Our silva-
tion rea'ly lies in our ability to in-
crease our per acre yield, whica is
very important. I am very sorry to
s1y that in this respect the Govern-
ment have not taken effective steps
as they ought to have. Even our
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experts in this country have said
that the per-acre yie'd has not in-
creased very much. In this cennec-
tion, I may quote Mr. Swamunathan,
who is the head of the Botony Divi-
sion in the Indian Agricultura! Re-
search Institute, who, while speaking
under the aegis of the U.3. Inforn:a-
tion Service, said that the jer-acre
yield of important fooigrains -r the
country has remained static all
through since Independence. I wauld
request the hon. Minister of Foodi and
Agricu.ture to give this matter his
utmost attention and see that crery
effort is made for increasing our ver-
acre yieid.

All this makes us feel that the cut-
look on the food-froat, on the .gri-
cultura] front is rather grim, Somo
very drastic steps have to bz tuken
to make a break-through so that we
can sustiin the improvement in agr.-
cultural sector for g number of years
and then alone we can go over the
hump of the Malthusian trouble.
Mere palliative ang traditisnal think-
ing wil not do. It is an.ient histury
that taught us that nations have
vanished from the surface of cartn
when their agriculture lagged behind
and when there was stagnition in
their agriculture.

Wwe have to give our utmost atten-
tion to the prob ems of the agricultu-
rists. I wou d like to congratulate the
hon. Minister for the steps he has
taken in this direction. He has start-
ed the ball rolling in the right direc-
tion. We also wclcome the decisions
taken at the recent Chief Ministers”
Conference where they have clear’y
defin~d the administrative responsi-
bilities and also the obligations of the
State Governments and the Cene-
tral Government for carrying
out th> various development plans. We
only hope that the pious promises made
by tho Chief Ministers wil be carried
out by them faithfully in the future.
Their performance in the past has not
boen very good and th-re is a great
d-al ts b~ saii about that. I hop= that
they will be able to fulfil the promises
made at the recent Confcrence in the
future,
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The next important question is why
is there stagnation.in our agricu.tural
production? There are many reasons
for that. I have no time to go into a.l
of them. 1 will briefly touch wupon
two or three riasons which according
to me are important.

Firstly, the greatest handicap this
country or this nation suffers from is
the lack of national characier und the
lack of spirit of self-sacrifice. The
whole nation is faced with a moral
crisis. No nation in the world with
the moral fibre as wcak as ours can
make any progress in any field of hu-
man activity, whether it be agricul-
ture or anything else. I have to raise
this point because every now and then
the hon. Minist:-r of Food ‘and Agricul-
ture refers to the Japanese agriculture
and the amount of progress that that
country has made in that fleld. I am
sure that he must have made an ana-
lysis of the reasons behind this trcmen-
dous progress made by Japan. The
main reason is the character of that
nation where everything works like a
clock. I would 'ike the hon. Minis-
ter to tell us whethcr we have such
a spivit in our country. If we have
not—I am sorry that it is thea a
reflection on the leadership of our
country—] appeal to Mr, Subra-
maniam not as the Food and Agricul-
ture Minister but as a dynamic leader
of the country to tell the House whe-
ther h2 and his collegues have done
anything for improving the wnoral
health of the country. If he has not
done that, he must do som~thing
about it quickly; that is very impor-
tant.

The second reason is the well-known
extrema poverty of a large number
of small farmers in our country. who
constitute nearly 80 per cent of our
rural popu'ation. This extrcme pover-
ty has come about as a result of their
being neglected by the Government. I
am very sorry to sav that the prasan-
try of India has becn neg'ected by the
Gov-rament fo- a long time. Firstly
the British Government. n-~glected
them. That at least is understand-
ahle, 1 am sorry to point
out that our own Govern-
ment have neglected them. They
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did not do it deliberately, but that has
happened because of their emphass
on industrial improvement. The agri-
cultural sector was not givin the same
attenlivn as it deserved. Tney have-
more or less ailowed the thingg to druft-
in the hope that our agriculturists
would find for themselves. Be.ause of
this neg:ect, our tarmers have not re-
ceived the neccssary protect.on and
hclp required from th: Government.
with the consequence that they could
not rid themselveg of this oppressive
poverty. Actua ly their back is broken
now. In th:s connection, observations
are at tim:s made that the Indian far-
mers are very conservative, they are
lethargic, they are averse to adopting.
new and modern methods of agricul-
ture, etc. I can boldly say that thisis
not correct b:cause I am 3 farmer my-
se'f and I live in a village. The fact
of the matter is that it is not their
aversion to adopting new and modern
methods of agriculture, but their eco-
nomic condition is so poor and they.
are so heavily under d:bts that they
are unab'e to improve their lot. They
have not got the resources to get the
necessary inputs. The required.
things are also not available in time.
If they are given the same {facilities.
as are made availab'e to the bigger-
farmers in our country, I am sure that
they wi'l be just as good ag anybody
else in the country. Then, it will
be possible to increase our food pro-
duction by at least 20 per cent with.
th2 existing knowhow in our counlry.
I can give my own example. I am not
an cxpert in agriculture. I am just
a farmer taking help and advi-e from
the local peop e. On the basis of the
existing knowhow, my average pro-
duction of all the foodgrains is 20 per
cent, 30 per cent more than the ave-
rag~ for any locality. T can sav that I
do not use any mod-rn techniqurs; I
do not make use of chemical fertl'sers.
I am relying more on proper rotation
of crops, green manuring, comnnst
manuring. organic manuring etc. With
this my production is 20 per cent more
than the av-rag>. The rrasin for this
is that I am ab'e to provide a'l the
inputs in abundance and in time,
which the poor farmers are not ~ble
to get. That is their main handicap.
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[Shri Surendra Pal Singh]

1 would urge upon the Food and Agri.
culture Minister to give hus utmost
attention to this problem of pov.rty
-of the smail farmers and do something
about it.

How can we reduce their indetedness
-as early as possible, is the main ques-
-tion. We must make finances availa-
ble to them in the requisite quantity
-and at the cheapest rate possible as
much as they want. After 15 years of
independence, all that we have been
-able to do is to make available only
15 p.r cent of the requirements of the
farmerg through the Government agen-
cies. I will cal the Indian farmer a3
the poorest industrialist in the country.
He is compelled to borrow from the
money-lender 25 per cent to 40 per
cent of his capital requircments, I will
cha’lenge any big industrialist or even
the Finance Minister whether he can
run a business successfully with g bor-
rowcd capital at 25 per cent to 40 per
cent interest. It is very important, Sir,
to make funds available in an abun-
dant measure to our small farmer so
that all his requirements can be met
in time. Then only we can have any
increase in agricu tural production.

Many spcakers who preceded me
have spoken about the remunerative
price. It is true that prices of agri-
cultural produce have gone up. But
they bear no relation whatsover to
the cost of living and other things
which the farmer has to purchase for
his requircments. The cost of living in-
dex is going up and the prices of com-
modities which the farmer needs are
going up in a very vcry high propor-
tion. But the farmer is not getting
adequate price for his produce. The
Government must evolve some sort of
a scientiflc pri~ing formula which must
have some relationship with the cost
of living ind-x, so that the farmer is
ab'e to make both cnds meet. Un'ess
we give some incentive prices to him,
his aconemic condition will not im-
‘prove. There is no use giving him
only loans, which he has got to return
som-~ day with interest. The Gosvern-
ment must cvolve a satisfactory pric-
ing policy in this connection, so that
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his economic condition can jmprove
and his production can go up.

Then, Sir, it is very essential that
the tarmer gets some extra income 1
the rural area itself,—apart from his
land. B.cause of the pressure of popu-
lation and because of the pressure on
land, he is finding it difficult to make
both ends meet. It is very necessary
that some industries are set up in the
rural areas so that th.y can ¢arn some
extra money and supplement their
income.

We all know, Sir, that education in
the rura, areas is of a very poor qua-
lity. The boys from the rural areas
cannot compete with the boys in the
citics for any emp oyment. The far-
mers cannot also afford to send their
children to cities for the purpose of
education. I would urge upon the
Government of India, through you, to
se> that the educational conditions in
the rura] areas are improvcd so that
the boys there get good education ani
then alone they will have a Dbatter
chance of competing with the city boys
and get bettcr employment opportuni-
tics. That will a 82 help the economic
conditions of the farmer.

Now, there is another important
question—the sawai system which is
prevalent in the U.P. and Bihar States.
Under this systrm the seeds are given
to the farmers for rabi crops in the
month of September or October and in
the harvesting season, that is in April,
they take back the seed in “SAWAI”
“quality”- i.e. for one maund A they
take back 11 maund in six months,

This, Sir, is the worst type of usury
indulged in by the Government De-
partment; this is really very bad. We
raised this matter when Sardar
Swaran Sinzh was the Food and Ag-
riculture Minister and he was shocked
to h-ar that the Government Depart-
ments indulged in such practices. He
a'so promised to ook into this matter.
But we have not heard anything so
far. Perhans he had no time to look
into this. We would request the pre-
sent hon. Minister of Food and Agri-
cu'tur~ to look into this question of
sawai system through which the poor
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farmer is made to part with 10 seers
of grain. 25 per cent of his produce
for the secds he borrows from the
Government, With these words, I sup-
port the Demands,

Mr. Deputy-Speaker: Shri Biren
Dutta. Yesterday, when I called Shri
Biren Dutta, another Member, Shri
Bhajahari Mahato, spoke. Now I am
calling Shri Biren Dutta.

Shri Biren Dutta (Tripura Wes.): I
take this opportunity to raise my
voice of protest against thc calious
attitude of the Government towards
the people of Tripura. This Govern-
ment professes very much concern for
the welfare of the triba] people. The
prople of Tripura live in ‘the hill areas
adjoining Assam, near the disturbed
Mizo district. Unlike many other tri-
bal areas, Tripura is Centrally admi-
nistered territory.

The callous and cruel neglect by
of Government of the Tripura people
and the failure of the Government to
supply the requirements. specially of
food, in Tripura is causing very
serious concern to the Government of
the Union territory as well as to the
people there. The Government has
put us, two representatives in Purlia-
ment, behind prison bars ever since
1962. Shri Dasaratha Deb has been
returned to this Housc three times.
He is an undisputed leader of the
Tripura people. He has been kept in
detention. 1 was also kept in deten-
tion. 1T do know what is going to
happen. - When I had an opportunity
in the Agartaly jail to meet the Chief
Minister, Mr. Singh, ] expressed to
him my wish that I may be given a
chance to come over here and tell the
House the truc story of what is hap-
pening in Tripura.

In 1962, Tripura had only a popula-
tion of 9 lakhs. After that, due to
influx from Pakistan the population
has increased to 14 lakhs. Because
of the naturec of the terrain, r'though
there is heavy rainfall in Tripura, the
production of food is not sufficient to
feed the people. But plenty of jute
and mesta are grown. These are des-
patched to the jute mills which pro-
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duce jute goods to earn valuable
foreign exchange.

In 1963-64, the Central Govern-

ment allotted 32,500 tonnes of rice
and 6,700 tonnes of wheat to Tripura
making a total of 40,000 tonnes of
foodgrains. In 1964-65, the allotments
were 40,500 tonnes of rice and 1,600
tonnes of wheat making a total more
or less the same as in the previous
year. This year there has Dbeen
serious failure of rain and there was
really no crop in hill areas where
the seeds are sown on hill tops.
When, therefore, the need for supply
from outside has become the great-
est, supply by the Centre has been
cut down to half. Now, not an
ounce of rice has reached Tripura.
1 was in Agartala day before yester-
day. When I met the acting Chief
Minister, he told me that there has
not been sent to the Tripura godowns
even an ounce of rice till that day.

I am drawing the attention of the
House to this serious situation. The
Government has opened only 35
fair price shops in and around Agar-
tala town covering only a lakh of
people. But in the hill areas, where
there is reslly a serious crisis, there
is no such provision. The press run
bun by the Congress Party or by
other independent people has given so
many details of starvation cases.
Starvation deaths have been already
reported in Mohanpur, Kamalghat,
Bamutia, Ramgatia etc. The Chumanu
area of Kaila Sabar sub-division is
passing through a severe crisis. This is
mainly inhabited by tribal people
who practise jhoom cultivation. Last
year, the forest department stopped
this jhoom cultivation. There are
about 1,500 tribal families involved.
They have had nothing to earn in the
last year. Now in that area, rice is
selling at Rs. 75—80 per mound. Peo-
ple are alrecady moving from the hill

tops towards the plain areas. Nearby
the Government established three
tribal rehabilitation colonies with

much ado; they started schools. Hous-
ing arrangement was also there. Now
all those colonies have been deserted
by the tribal people.

312 (Ai) TSR
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[Shri Biren Dutta).

I can give you a list of persons who
have died. The Government has in-
quired. But these have been record-
ed as deaths due to mal-nutrition!
The SDO and other people have cleur-
ly said that these families cannot be
saved unless they are supplied with
food. At the same time, no relief
works have been started. I asked the
acting Chief Minister why he is not
making any relief arrangement. He
said, ‘We have no rice at all in our
stock’. Despite this widespread
famine, no relief work is there. The
people cannot go on under such cir-
cumstances. This is what is worry-
ing me.” I will have to return on the
£3rd to Agartala back into prison, be-
cause I have come only for 15 days
on parole. I earnestly want to draw
the attention of the Food Minister to
this in the hope that his human heart
may be touched by my appcal to him
that he should immediately rush food-
grains to Tripura. They sanctioned
only 2,000 tonnes a few days ago.
What has been told by the Acting
Chief Minister is that rice is to be
lifted from Hujai in Assam. That is
good, because the transport will be
easier for the Tripura administration;
it can arrange the transport without
difficulty. Tripura has got only §
miles of railway. The foodgrains
have to be moved by road. This has
to be done before the monsoon sets
in. Landslides occur on the Agartala-
Assam road with the onset of the
monsoon. So if the rice is not rushed
before the monsoon sets in, before the
end of May, I do not know what may
happen there.

Already on March 10, 11 and 12,
there was complete hartal in Agar-
tala; throughout the Territory, Gov-
ernment had to close down schools
and colicges for seven days. People
were satisfied by the promise that
tood was being rushed. They were
told that the Chief Minister had gone
to Dclhi and he would arrange for
food. Yesterday or the day before,
he returned. He is reported as having
sai” 1n Calcutta—I have seen it in
tac Calcutta papers—that he requires
19,000 tonnes of rice and that the
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Central Government had
provide it.

I will make a request to the Food
Minister. This is a very small quan-
tity. 35,000 tonnes of rice can meet
the needs of Tripura for a whole
year. This can be provided from
Assam godowns. Sometimes it is
given from Bihar or Orissa. But that
takes much time. If these 35000
tonnes of rice are supplied and an
order issues here and now to that
effect, and arrangements for wagons
and other things are made immecdiate-
ly, there may be some safety {or us.
Otherwise, I cannot say what will
happen.

So I will request the Food Minister
to do the needful. I have even written
to the Home Minister regarding all
these things. It seems there must be
demonstration and struggle to get
these things. Nobody can resist dying
people from demonstrating for their
basic needs. This js a backward area
without any communication, without
any proper arrangement foy supply of
food and if the situation is allowed
to continue, it will mean playing with
fire, with the life of the local people
there. The present acute sufferings
of the people are primarily due to the
policy of the Government. One reali-
ses that in times of crisis, the suffer-
ings must be shared by all. But what
do you see? Food crisis has been uti-
lised as a God-send by the profiteers,
and blackmarketeers. They are mint-
ing money out of the tears, and toils
of the people.

Unde: such circumstanceg any
honest government should have taken
up the procurement of all the marke-~
table surplus, should have taken up
the trading in foodgrains completely.
Instead of that, what is Government
doing? The Government of India is
begging before every country, especi-
ally before America. for food under
P.L. 480. (Interruption) Giovernment
is begging before every country but
we have seen that it is especially so
with regard to the U.S.A. Instead of
taking stern action against the people
concerned, those who are creating the

agreed to
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trouble by hoarding and such other
acts, instead of taking such normal
steps which would have mitigated in
gome Way our troubles they have
gone to America. I have seen in the
Press reports how  philanthrophic
these US imperialistg are. It is clear
by the terms they have dictated in
regard to the concessions to the fore-
ign fertiliser monopolists before agre-
eing to release food 3 few months
back. And now, the World Bank
Official, Mr. Wondg has gone gtill fur-
ther and demanded majority shares
for the fertiliser plants, gnd this has
been in a way accepted by the Govern-
ment, This is a very shameful act at
least to me. Only it has been stated
there that the partner will be an Indian
whose share-capital will] be found by
the Government from public and
financial institutions. After all, he
who pays the piper will also call the
tune. Any protestation that despite
dependence on U.S.A. for everything
in our economy, including food, we
wil] still maintain our independence
is rapidly being proved false by the
developments and happenings in India.
Ang there are some people who talk
loudly about the honour, about the
self-respect of our nation, Our
country’s honour and self-respect and
even its hard-won independence are
being jeopardised by the  policies
that are being pursued by the present
Government. 1 would urge upon the
Government to think and see where
its policies are leading the country.
before it is too late. With these few
words I conclude.

Shri Narendra Singh Mahida
(Anand): Mr. Deputy-Speaker, Sir.
our formidable difficulties are, back-
ward agriculture, food shortage, rising
price-level, population explosion and

China. Poverty and under-nourish-
mentg are everywhere. The basic
trouble is that while farming out-

put hag risen by two and a half per-
cent. 3 year, population grows by
three per cent. Therefore, it is no
wonder that millions of our country-
men are undernourished. The land
does not yield as it should. In Italy

they get nearly 3,240 1bs. of rice from
an acre, whereas in India we get only
900 1bs. Our yield pf rice per hectare
continues to be one of the lowest in
world. This should be taken as a chal-
lenge and should spur us to more
vigorous and intensified efforts both
in the research institutes and in the
flelds.

The supply of P.L. 480 grains from
the U.S.A. has greatly helped us to
meet our food difficulties. But we
musf remember, it ig a temporary ex-
pecdient to get over shortage, This
grain import has been g permanent
feature and jts continuing availability
hag distracted our attention from in-
creasing food production.

We must learn to be self-
reliant in food. To achieve this if
necessary, wWe must accept a slower
pace of development rather than con-
tinue to depend upon external aid.
In these days, the tendency among
most developing countries is to ask
for more and more foreign aid. It is
certainly remarkable that a country
like Taiwan (Formosa) should proud-
ly state that it no longer needs any
more foreign aid. It has recently
closed down the Office of the U.S.
Agency for International Develop-
ment, Taiwan claimg that it has reach-
ed the “take-off” stage in economic
development and can now manage on
its own. In this process it has attain-
ed the highest standard of living in
Asia, apart from Japan, and has re-
corded spectacular progress in both
industry and agriculture. Admittedly
all this has been achieved with the
help of considerable U.S. aid in the
past six{een years.

We are also receiving such aids from
the U.S.A. and other countries for the
lagt several years, and where are we
today? If tiny Taiwan can do it, why
cannot we do it?

The secret of success lies in the
effective utilisation of thig aid, with-
out forgetting the ultimate goal ©f
self-sufficiency.
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[Shri Narendra Singh Mahida].

Our effort to jncrease agricultural
production is not satisfactory. A
World Bank Team has blamed our ad-
ministrative machinery for the poor
results in agricultura] production. The
Team said that India does not lack
technical know-how, hard work, or
cven the necessary finances. But what
it suffered from was poor husbanding
of available resources. The Team has
presented a report wherein it says that
even the minimum land reforms have
not been implemented, legislation in
most places has been passed but there
was no real effort at implementation.

My State of Gujarat is heavily de-.
ficit in foodgrains production, to the
extent of about 18 lakh tons and hence
it ig left to the mercy of the 'other
surplus States for necessary food sup-
lies. The magnitude of food deficit
being every large, it will be extre-
mely difficulty for the State to achieve
seif-sufficiency during the Fourth,
Fifth or even the Sixth Plan period.
There is inadequacy of irrigation faci-
lities in Gujarat.

1 live on the bankg of the river
Narmada and every year about 36 mil-
lion acre feet of water flows down.
This is equa] to the flow in the Sutlej
Beas and the Ravi rivers and will be
enough to irrigate all the waters in
Madhya Pradesh, Gujarat, and about
seven lakh acres in Rajasthan, when
the integrated system as proposed has
been developed, Therefore the Nar-
mada project should be at once
taken into hand and implemen-
ted. Gujarat  State has a long
coast line of about 1,000 miles along
the Arabian Sea with the Gulf of
Cambay and Kutch. The coastal area
has been surveyed by the specialist
officers of the Indian Central Co-
coanut Committee and the Arecanut
Committee. In their report it has been
indicated that there existg great poten-
tiality for develop t of t
plantations in the coastal tract
Gujarat.

of
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Adequate attempt does not appear
to have been made for accelerating
the programme of reclamation of
ravine land, which is about 10 lakh
acres in Gujrat. In view of the ur-
gency of boosting up agricultural pro-
duction in the State, stepping up of
effortg in this direction is essential.

The country has been passing thr-
ough a very crucial period in respect
of supply position of foorgrains and
rising spiral of prices. The food
situation has not only considerably
deteriorated, but has caused tremen-
dous hardship to the people. The
price of foodgrains has continued to
rise and acute shortages have become
a matter of constant worry to deficit
States.

The critical food situation has
brought to the lime light, lack of
co-ordination between the Central

and State Governments, and want of
effective implementation of policy
dicisions and programmes for step-
ping up food putput, a problem which
has been before the country ever since
independence. A permanent solution
of thig very important problem lies in
the adoption of a long-term national
food policy.designed to achieve maxi-
mum production of foodgrains within
the country and ensuring equitable
and rational distribution of available
supplies of foodgrains al] over the
seeds.

The country has not been able to
turn the corner in regard to the food
situation. So, to increase food produc-
tion, 1 suggest the following.

The farmer should be provided with
fertilisers, manures, loans or credit,
plant protective chemicals and better
seed.

Some sort of incentive to the farmers
should be given to produce more and
more progresssively.
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Mearures should be taken to dis-
courage production of cash crops

which the Government has been en-
couraging to earn foreign exchange.

Necessary, technical advice should
be given to the farmers to enable them
to make the best use of their land:

Irrigation and water supply tacili-
ties should be increased and depen-
dence 'on rains should be minimised

A scheme of insurance of crops
should be evolved so that farmers feel
confident in adopting new and im-
proved methods of farming.

There should be rigid enfortement
of some law restricting only 5 certain
percentage of land for cash crops.

Agriculture, though it is one of the
biggest industries in the country, has
unfortunately not yet drawn enough
attention. There is no strong farmers’
organisation as such. We have a
feeble Bharat Krishak Samaj, and
I propose that we should have a very
strong Bharat Krishak Samaj or some
other organisation whereby the far-
mer’s voice is heard in the country.

Shri Ranga Rao (Cheepurupalli):
Food and agricultu~e have become the
two most important problems which
face our country today. We are tak-
ing important stepg to solve this pro-
blem, and I do not think that we have
progressed appreciably in these two
fields. The problems as they arise
are being tackled, but I fear that the
way we are tackling this problem is a
little bit discouraging. In view of the
importance of this subject, it natura-
1ly follows that top priority should be
given to it.

First we should think of crash pro-
grammes which will give us immediate
results, at the same time keeping in
view long-term programmeg for the
future. No one can deny the progress
that we have made in agricultural
development, but I still feel that with
the limited resources at our command,
the more fruga] and intensive appli-
cation of our resources at the basic
levels will yield better results.
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1 was rather surprised when some
hon. Member stated that we were
lacking in moral strength. ] personally
feel that the Indian farmer is second
to none, but it is an unfortunate fact
that he dose not have the tools, the
incentive, nor the finance to carry out
agricultural operationg as best as he
can. For thig there are various agen-
cies through which we are providing
facilities, but I personally feel, and I
think I am not far wrong in feeling,
that for the large majority of farmers
this aid ig beyond their reach.

I would class the needs of the
Indian farmer under three
broad heads. These are very neces-
sary to make any  singnificant
progress in the shortest possible tim:

First and foremost are the tools
with which he can improve his agri-
culture. You can classify his toois
from the very ordinary steel
ploughs to the rather sophisticated
piece of machinery called the tractor.
The second most important thing is
irrigation, whether big or small, cou-
pled with chemical fertiliser And
the most important of all is agricul-
tural credit to the small farmer.

As far as providing the farmer with
tools is concerned most of these
modern implementg from the pump
to the tractor are beyond the reach
of the small farmer; they are not
readily available to him for the sim-
ple reason that he is too poor to buy
them and too ignorant to use them.
The reason for this is that the Indian
farmer has been without these aids
for centuries.

One way of combating this is sup-
posed to be co-operative farming,
which is supposed to make available
to the farmer all the modern imple-
ments that would be necessary for
him to improve his methods of agri-
culture. All these years we have
seen what progress co-operative farm-
ing has made. As far as my know-
ledge goes, there has not been any
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significant advancement in that field.
The reason probably is the inherent
fear of the small farmer that by co-
operative farming hig basic ownership
of the land may be jeopardised. I
should say that the answer for this
is service co-operatives on a country-
wide basis. I honestly feel that it
would be the perfect answer to pro-
viding specialised facilitieg to the
farmer at all levels. In a small way,
but very unofficially and informally,
1 have tried this out by gettinz toge-
ther about half a dozen friends and
collectively buying a tractor and its
implements and so on. I can assure
you that it has proved very popular.
We are now thinking of forming such
a society for the benefit of a larger
number of farmers in our area. If
government give serious consideration
to the formation ot gervice co-opera-
tives on a countrywide basis, I am
sure il will cause a revolution in our
agricultural practices. Probably, the
only impediment may be the availa-
bility of adequate funds. I am sure
in an importtant matter like this, they
will be able to find funds. If necessary
the entire system of granting loans
to individuals may be scrapped and
those funds utilised for this purpose
because service co-operatives do serve
a much larger section than indivi-
dual loans.

You all know the various steps we
are taking for irrigation. We have
gigantic schemes; we have medium,
minor and so many other forms of irri-
gation. While these are going on, I
would specifically mention whether
it will be possible for us to tap sources
which are generally not included un-
der that head. For instance, 1 have
with great success tried filtar points
on the beds of rivers; T have done it
myself; 1 have helped others to do it.
Many of as, ; am sure, know what a
filter poin! js. It is one of the cheapest
forms of irrigation. The ground water
resources and water supply is so
copious and continuous that it lends
itsel? for large lift irrigation schemes.
Probably, I have not made detailed
studlies of it; it will cost one-fifth of
ordinary surface Well to have a filter
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point and it can be developed on the
banks of little streams and rivers in
which there is not enough water ex-
cept during the rainy season. I am
sure it will form a very large supply
of irrigation where there is no water.
The third and most important is
agriculture credit. We may have a
very impressive set of figures to
show that so many crores and
lakhs have been distributed. It
may be true but it you go into the
villages and look into the needs of
the really small, really poor tarmer,
it is on very rare occasions that these
men get any sizable credit. Even
where credit is available through co-
operatives or samitis, it is an unfcr-
tunate fact; that it is the comparatively
richer and influential man in the area
manages to get credit to buy a trac-
tor or a pumpset. It is in this field
government should take serious steps
to see that the poor man gets credit
rather than his richer counterpart.

Since you have rung the bell, 1 will
not take much time. It is commonly
felt that the Indian agriculturist is a
very poor farmer. That is not so. If
resources are made available, to him,
he can show that even ten times the
normal yield can be had without
sophisticated or unavailable imple-
ments. My good friend Mr. Karu-
thiruman wag mentioning that he
grows nearly double what is
grown in the surrounding areas
or even much more. I also
have a little claim in that regard.
1 can rightfully claim that the
average yield of cane in my
farm is between 60-70 tons in the
midst of an area which yields only
15-19 tons per acre. It is not to blow
my trumpet that I say this but to
prove that these things can be done
in similar conditions. I have alsa
grown successfully the price competi-
tion crop of 129:5 tons per ac,e in
1962-63. This has not been dcne by
any specialised method; it 13 because
I have used large quantities ~f natural
manure that were available together
with tertilisers and adequate water.
I did not have the advantags of any
specialisty except the basic advice
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given to me by the agriculture depart-
ment nor did I use machines or vari-
ous other things which are not avail-
able to any other farmer in the coun-
try. With these words I support
these demands.

Shri Kappem (Muvattupuzha): Mr.
Deputy-Speaker, it is with a sense of
relief that I rise to support this de-
mand. The relief hag come from the
the statement made by the miuister
yesterday that he is setting about
widening the wheat zone. 1 think
that the same idea should alsa be ap-
plied to rice zones also very soon. In
circumstances where sunply falls
short of demand and in a Jeveloping
economy such a situation is frequent
and people will have to tignten their
belts occasionally. Government will
have to introduce some sort o! a con-
tro} and regulation but they should
not be allowed to continue for more
than what is absolutely necessary.
So, I take this as a good trend and I
hope that the present zones with re-
gard to rise will soon disappear. I
carefully went through the pamphlet
published by the ministry entitled
programmes of agricultural produc-
tion, 1966-67. I fear that ihe Minis-
try is putting the cart before the
horse. The programmes are very
good; we have gone througn three
Five Year Plans, and we have invest-
ed a lot of money for agricultural
production.  Still, we have to de-
pend upon the charity of other coun-
tries for food. Of course, the unpre-
cedented drought which was experi-
enced in many parts of the country
is mainly responsible for the present
food situation. Even then we have
fallen short of the target we have
fixeq in the last two five Year Plans
except the first Five Year Plan.
What is the reason? Not because our
Plans were not good. Mr. John
Freeman, the U S. Secretary for Food
and Agriculture, in his speech deli-
vered at the Overseas Press Club,
said that India can obtain self-suffi-
ciency in food in five years provided
the Government’s programmes are
implemented. | would underline the
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word ‘impl ted’. Impl s
is the important thing.

Our experience is that the adminis-
trative machinery which is there for
implementation has always failed.
Even though we have covereq the
country with national extension
blocks, still, we have failed to ener-
gise the farmer and induce him to
produce more. What is being done
to gear up this administrative machi-
nery? It is stated in the pamphlet
that the administrative machinery
and the extension agencies are being
reoriented to give support to the new
programme. What exactly this House
wants to know is, how this reorienta-
tion is being done, because that is
the most important thing.

Another thing that I found when
reading through the pamphlet is that
certain important things have been
ignored or have been forgotten by
the Ministry. Some mention was
made here yesterday and today about
those matters, that is, soil survey,
soil testing and leaf testing. You
cannot produce everything in every
soil. For example, you cannot pro-
duce in Delhi pepper; whatever may
be the quantity of improved plant
and material you may supply and
whatever may be the quantity of
fertilisers you may put in, you can-
not produce pepper economically in
Delhi. So, it is very clear that you
cannot produce every crop in every
soil.  Therefore, it is highly neces-
sary for any scheme of agricultural
production that the land best suited
for each crop is found out. That can
be done only by an extensive soil
survey, and once the lang suiteq, for
each crop is found the next thing to
be done is to analyse the soil and
find out in which element or material
that soil is deficient. For example,
if a soil is rich in potash, it is not
necessary to add potash to that soil
If you do that, the growth of the
plant will be retarded. Just as a
man who consumes carbohydrates
alone will get diabates, so also, the
plant will get sickly. Therefore, it is
highly necessary to find out what
element the soil is deficient in. Then,
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add fertiliser to that, which is nitro-
genous or non-nitrogenous. Other-
wise, it will be a huge waste of this
material which is in short supply. I
do not find anything about this in
the pamphlet.

The third necessary thing is to test
the leaf. Leaf testing will show you
what particular element is being
drawn by the plant in larger quan-
ties from the soil. If it is nitrogen,
you can very well see that land will
become depleted of nitrogen. Then,
supply it. Thus if such a judicious
appliaction of manure is done, then
the production can be increased.

Having said generally about these
points, 1 want to make special men-
tion about certain specific matters.
The first thing I have to mention is
about the coconut. India is deflcit in
the production of coconuts. Every
year we are importing Rs. 15 crores
worth of copra and coconut products.
The demand for this commodity is
increasing year by year. This is a
big drain on our foreign exchange
resources. Unless the production can
be increased, import will have to be
allowed in larger and larger quan-
tities every year. That should mean
.a drain on our slender foreign ex-
change. The average production per
tree in Kerala, which supplies 80 per
cent of the coconuts and coconut
products in the country, is 40 nuts per
year; that is, 3,000 nuts per acre,
whereas production in some of the
far-eastern countries like Philippines
is 60 to 100 nuts. With a little more
manuring ang better agricultural
practices, our production can very
well be increased from 40 to 60 or 70
nuts per tree per year.

Shri D. C. Sharma (Gurdaspur):
Why are you not in the Ministry?

Shri Kappen: I am going to give
the reasons. Coconut is not g regular
plantation crop. It is being cultivat-
ed in road margins, on river banks
ang in the bunds of paddy fields, etc.
80 per cent of the farmers are poor.
So, they cannot afford to manure
this tree sufficiently. Not only do
they not manure properly but they
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exhaust the soil also and exhaust the
crop by undertaking the cultivation of
tapioca and other things, so much
so that the soil is deplcted of the ne-
cessary manure, and the production
goes down. Further, more than 50
per cent of the coconut trees in
Kerala, which supplies the bulk of
the coconut in India s the more than
50 years old, and it is calculated that
50 years is the economic life of the
coconut tree. So, it is necessary that
these trees ought to be replanted and
therefore, I would request, in the
interests of the country, that the
Ministry should take up the question
seriously, and a Board like the Rub-
ber Boarg may pe established for
coconut, so that particular attention
could be paid to this matter. For
planting and replanting, necessary
subsidy and necessary loans, as is
being done in the case of rubber,
may also be given to the coconut
cultivators. Unless this is done, we
will have to depend upon imports
in this regard.

I would submit one more thing
before I close, anq that is with re-
gard to subsidiary foods. There is
some mention about fisheries being
developed in the country. There is
large scope for fishery development
in Kerala, especially off-shore fish-
ing. T have got a scheme with me.
but since there is no time, I go not
go into it in detail. But I would tell
the Ministry that with a small invest-
ment of Rs. 9 crores, the present pro-
duction of fish, the landing of fish,
can be trebled, so much so that the
tragets fixed can be reached very
easily.
Shri K. N. Pande (Hata): Frogs.

Shri Kappen: I have no time.
With regard to dairy development,
so far as Kerala is concerned, the
difficulty is the absence of proper fod-
der. In the Kerala high ranges you
have got the grasslands; these gras-
ses can be cut and converteq intc
fodder, and by cheap transport it can
be transported to the varlous parts of
the State, so that the State which is
the lowest in the consumption of milk
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can have the necessary quantity of
milk,

st wEe (9mT) : SuTEE R
zg, & T [ &1 TAGH A & fao
gE gt § W F-fagw ¥ avag §
FG SIEHT ATEAT § | WY /14y A Aty
RF X WF grEg ¥ N a4 FE 8,
IAF 9T & & AT T QAT g
| TU WEE YAt FT g7 qe@dq
W 2 | 39 a9 & fad @AY guadiy
gl & MY 40 FOT TAT /W
BT ] 1 WA # S 3@ AW & 5
N A7 gET &, IF TR 1947
) i w9 g wfy s w5 fe
q1, 1961 ¥ Ig 99 =19 go1 WX 99
feeett 30 & wiwd gw 3@ A q@r I=ar
2 f& &g 1961 ¥ SEA 268 W
fex g@ d91, 1962 ¥ 353 W@
faet &=1,1963 § 430 @ foex
g9 97 WX 1964 # 263 9@ faex
%G 997 1 wowT wawa § 5 1961 &
A RS WA § | A 40 FAY ToUT WH
FE W NS WT §, W NS iy § ?
a1 & g 9y afeewior grm, ag e
g, SEsr gurer wifed, E av
@ 89 @ sgm @ 9 W ge
fa@y &7 @99, WY 997 979, °r
T |

T 40 FUT ¥ gH A qIU -
g, fafezn, dfwT & e o<
o fFa7 WX 9 §© 9] FUIET T FH
quar g, 8 @@ # 2@, s ¥
2w, T A% 7@ & I § wvE
werar § 0 38wk o fowraw A @
fr T F 3@ 9T EWET T HY, TR
Fa% 91q 91g ag WY 2 fr fawelr ¥
W g O d9T ¢ 9EA ¥ 2 W
54 T1® 68 I foeT dw w7 gg &
ok 8 w@ 70 W7 fAzT My w7 §,
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@Y qar wwar & fr 30 e faw
T FT W W = § W) 70 oY
w1 a9 § | R wE g gw
T WA B § & 9 & F e
HTEE A w1 § 1 T O e
H T § | T9 qW F #7 EN qre
LIk

¥ A ux W =EEE § 9K
F A AT § JAT AT A, A A
100 faex & I qw wfafew s &,
M & FE ©Td wrEwT § 907 e
=H TG I @ E, e & ag frdew
FT TEar § fF o ¥ 9T mw
qIW WA FX, TR 6 e fgg
WTET & fF 3w a6 Y o wardery
¥t Ao AR A W g, 9
Wq aft wETes & 9 ar wir g T+l
T | ¥W = ¥ g wfeard & fw
T G GEEE EY, @ IJEET fawr
B g, ag v ot T forar & ol
for @ =wEew o ¥ fRw
¥ gg feafa afY &, @gr o my afx
AT & AT A ET TS @y F
Y IAHT G A0 WAL & | AT gEH
T gEE & 5 A g o ¥ ae
FNET HOX &, ¥ g A & Fux
ST & ARy A 48 ) 3@ A
Y EXAT Wl o @Y ag T qain

F0 a1 & ag w7 EAE 6
T F M A9 T4 QT ¥ I9 9T
Y W T T FT I90 91T, T
IMA M@ Isgm o e
|87 ATET WY ared A N g T &,
JA A AT | WY 6§
ot & s gw W, A gfmm ¥,
I Hgvw, G A o A g,
w fa¥ g§ mmew w1 qw w1 Sfew
qer T wifgd ) afs gn o Sfa
o Y T A W wEE & fay g¥
& @1 far wew b, @ o @m
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[of wwrr)
sgfewe €Y I, W KW 7E W W W
T TN AITHFRE |

el A, JeEw wERE, W
ag wg & e ol 1966-67 ¥ TUE
¥ gwax ¥9 T faww & #at ¥ fa¥
T e 9 FOT TqAT IT G FA &
oy Tar & 1 AL & Wy § fA-an
gETa & | wEETEn F1 A e fraeny
2t Sqd uw o g foan § f s
Ty gt ¥ At g@ A g § AR
T Ia¥ g foran § fiv ot ot afiare
w 7a @i ¥ fa v wEf ¥
wfew ¥ ®ww a W wfeEe T@
g WIfEd | W A ¥ A wwEe
Tt f &, dfew wa gfw 7 QWY
wx g 17 § wwfay agwiar § ow
qfare N A7 ¥ wfos w3 gy
¥ fag ot =w &Y & wev fowr mam g
AR gTAT AR

s aq § ag W age AEan
g f5 N i wr, wowar § w4y,
Frat ¥ olT wEE W, WEE ¥ W
¥8 T & waew fFar mar g, SuE
¥ 1 @ 16 g faeT @ wmar ¢
aT 5 ©F W ¥ qmw, sfeem
& arel & o 80 ¥ FAT AW &
& TEk WIEA 400~500 forT &, aY
gt 9 afe @Ewifar & g a9
9T o A F I N @O F fay
w1t 7 7 &) 98 quETe & 99 99y
# gra g & 9T T g9 T aret A
& axdt § ) wfad 3w gEw g e
TE FY geT &7 aga eI

W §NT GEEIT ¥ WM 9
11 $OT T T A TH F &/ 99
@ &, IuH ¥ 7 *0OT T w1 @ A
o ¥ f frar §, awi & 6 g frart
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¥ gfafer o s fore g &=, @
WH Aa9q § 5 @& o & O
IR faex qu 9mar 1 3@ wEETQ
w91 ¥ A & gt & fad fredr
T B aRE oA o, dfew o
ot g wTEY F ¢ 1 wwi 9% W
TR ¥ 9 TS FAT T §, T W
ot faer-ie §, 99 W &F I
3F QAT A T Q@ w F
FIEM QI A =357 |

OF TgT I A ¥ g1 Ay &
AT A FEAT AEATE | g AR FY aqgEqT
g fgd | #Y g # 39 T 9,
TS qTE 97 AfTaT g 49, e
IF qg ' G &7 Y s @w
# 7€ 39, QY uFs q9fw § W 39 wF1
F1 arat Y afatar 7@ ¢ wwtay
& fawmr Y FeaT fzy fF et ser
Ygg o & 937 o g fom Of7 &
g "rw Y afc@ieET & ) A 9y f
wgT § e, FuFAT W WEE aw
WS WIS AAAT I F | A A
s iggImMmar FT W
g @ o™ ATt § g &9 faar s
i AT el st N
gfear 78 & 1 safaw Wz Tl
¥ OF aga wveT ¥ feur & | IEA 0w
TR SATAET AT FAGT F1 @grat &
]| @ GEer fwar & arfs @R o
goqmst #1 fear s /% i =
& fFar & 1 @ IWEd 1 ag I
are & falr 2 aved & 1 gEd QY A
g, TF a1 ag fF @t w=sT gu A Ay
IET § § 9 IET AR gEe A
e q EHEST TR T AT wA §
I+ fAg FeT FE< g g W}k 3
wTH! qAT § F@ ST FT qIAY
T QAT Y Af we q<g ¥ J9mEr
QA IED W AN e N
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IW 9T wrae o W | & g §
fewsik o waem BmW R @

T BN |

W & a1 § oF wifed o wg
X gur s E | AW ®T W
wig & 39 woy sy fegew &, fagre &
42 w9 wfa ferew &, ST § 36 T
v R aew ey §, A A 43
W AT ¥ 379 & A WEOe
Fyeasar afgfres & | A A 3@
f& S 73w & foau guF g7 7 I
% QY 9g ZH go< w9y wfq fgea & wra
. fireret & 1 Qe feafy 3 By s @
fas Gerame @) @& § | 9w Ffawe
fastd § Fraat 1 a0 F@ F fog
oy g FHvE fasmr | s faew
o FT EF e FT F a4
T WIT 34 T AT 41 79 ufq fgea
frrrer fear | T Sor agA e AEY
3| TR grEww §eE ¥ feaa #
fede #1 oY feewrd fear a1 99 ¥ I
xgr a7 {5 gw 9 ¥ afest 1 s«
e § 1+ 78 WY uF Frw @ fE g
Jeqre LY agr & 1 & gt ¥ AT
g & A S ofed g F
qoe ¢, SEd! gy ® faee 3
Lutcll

Shri H. P. Chatterjee (Nabadwip):
Mr. Deputy-Speaker, Sir, I would have
liked Mr, Subramaniam to be present
here because I shall refer to him for
many things. But he is not here. Let
the Deputy Minister and the Minister
of State who are present report to
him. I shall speak about conservation
of soil. It js a very important subject.
If we overlook it, all our enterprise
for growing more food wi’'l come to
naught. Soil erosion is a very dange-
rous thing, much more dangerous than
even nuclear fission. Many establish-
ad civilisations had perished because
they failed to have control over the
soil. That happened in Mesapotamia
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in the Euphretes and Trigris rivers.
All their irrigation dams vanished.
That happened in North China and
Persia also. Many civilisations perish-
ed because the most preclous asset—
control over soil—was lost. That is
going to happen in our country too.
This must be looked into very care-
fully.

We have spent Rs 1810 crores on
major and medium irrigation schemes
and another Rs. 2200 crores on power
schemes, half of which are hydro-
power projects. That means, we have
spent about Rs. 2410 crores on river
valley projects. But the water poten-
tial created at cnormous cost is very
fast dying. Let me give an example.
Unfortunately Mr, Subramaniam is not
here. It is very important. In the
DVC—Damodar Valley Corporation—
the siltation is about 3 acre-feet per
square mile annually. This is not only
four times the original calculated rate,
but twice that in Bhakra catchment,
which was so far regarded as one of
the worst. The situation in Mayura-
kshi and Kangsabati is much worse in
the matter of siltation. In the latter,
the entire forest vegetation is positi-
vely denuded and the menacing gullies
at the foothills are to be seen to be
believed.

The Panchet Reservoir Sedimenta-
tion Surveys carried out in 1962 under
a C. B. I. P. scheme have shown that
from 1956 to 1962, i.e. in 6 years, 29
per cent of the dead storage and 8-5
per cent of the live storage have been
filled up. At this rate, by 1977 i.e. in
21 years after the construction, the
whole of the dead storage will be fill-
ed up and 30 per cent of the live sto-
rage depleted. By 1990, the whole of
the live storage wil] be filled up.

I have toured many of these areas
mysclf. This is an important subject.
Along with Dr. Gorie I toured many
places and studied it. For 7 days I
toured in the DVC catchment area and
the things that were shown to me were
really horrible. All the precious dams
wi'l be silted up in no time. Dr. Gorie
had estimated that the life of the Pan-
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chet dam will be 25 years according
to one calculation and 32 years accord-
ing to another. The sedimentation sur-
veys have shown that it is coming to
be true. We are hoodwinked by some
experts. I discussed this matter with
Dr. Rao and others. When calculating.
they take the whole flood zone. That
should not be done, because it is the
dead storage and live storage that
matters, Our experts are aware of
these things.
experts and our knowhow also. But
unfortunately our administrative peo-
ple think that soil conservation is al-
most a superstition and why should
we go in for that spending money over
afforestation and other things?

I attended the Srinagar conference
on soil conservation measures in river
valley projects held in June 1964.
There this matter was discussed. Ac-
cording to the government’s calcula-
tion, for 25 major projects, the total
catchment area is 3 lakh square miles,
out of which 30,000 square miles, i.e.
about 10 per cent, require immediate
soil conservation treatment, That is
their calculation, but it may be more
than 10 per cent. The money neccs-
sary for that is Rs, 363-40 crores. But
we sanctioned not more than half a
crore in the first two plans and only
Rs. 11 crores in the third plan. But our
experts say that Rs. 363'40 crores will
be required, if we want to keep alive
all these dams and utilise them, What
is the good of going in fcr (urther irri-
gation if we cannot preserve the irri-
gation, we already have? Our irriga-
tion potential is dying and we are talk-
ing of irrigation to increase our food.
This imbalance in nature is taken
note of everywhere in the world. Here
also, when Mr. Patil was the Agricul-
ture Misnister, he used to say like
that. He used to quote Mao Tse-tung
about the 1/3: 1|3: 1|3 ratio; one-third
under agriculture, one-third under
afforestation and one-third fallow.
This is the system which we have in
our country, that some fallow is neces-
sary. There was the national Palicy
enunciated in 1952, Our national
forest policy was that we must bring
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in one-third of our land under affores-
tation of which sixty per cent will be
in the hill areas. This is our national
policy but we have not followed it up.
The Centre is giving money. The Cen-
tre gives funds. But the States do not
carry it out. So I request that his
subject of ‘Forests’ may be made a con-
current subject. Otherwise the whole
nation suffers. In respect of river val-
ley schemes, the provision is about Rs.
2400 crores which we have already
spent. We are going on spending. It
may be about Rs. 3,000 crores and 10
per cent of that will be Rs. 300 crores.
10 per cent was also the recommenda-
tion made in the Bhuvaneswar confe-
rence where some of our Central Mi-
nisters and State Ministers participat-
ed, Their recommendation was also
10 per cent, but we are not daing this.

Mr. Deputy-Speaker: The hon.
Member’s time js up. (Interruption)
You are the second independent Mem-
ber.

Shri H. P. Chatterjee: I am the
only Parliamentarian who  speaks
about these matters.

Mr. Deputy-Speaker: Please con-

clude: there are other Members wait-
ing.

Shri H, P. Chatterjee: If you disturb
me it is very difficult for me to formu-
late ideas.

An hon. Member: Other Members
should be given equal opportunities.

Mr. Deputy-Speaker: Other Mem-
bers are also waiting.

Shri H. P. Chatterjee: We have, in
our Damodar Valley Corporation, fol-
lowed the Tennesse Valley Scheme of
the U.S.A. There is 54 per cent affore-
station already there. Their precipi-
tation was only 40 inches and here we
have 50 to 80 inches. As far as affore-
station is concerned it is not more
than 30 per cent, but that also is not
good forest. In forest parlance it is
called denuded forests. The trees are
cut down. Here in this Tennesse Valley
they had 54 per cent afforestation.
Even then they had gone in for further
afforestation. They said: ‘Have fur-
ther afffforestation or be doomed.”
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The figures of the forest area all
over the world are like this: It is 41
per cent in Europe, though highly in-
dustrialised. In North America it is
33:3 per cent; in Central and South
America it is 38'9 per cent; in U.S.S.R.
it is 45 per cent; and in Japan it is 67

cent; but in India it is only 22 per
cent.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri H. P. Chatterjee: We will be

nowhere if we don’t go in for affore-
station. I have only one sentence, Sir.
Dr. Gorie gave this scheme for the
D.V.C. namely, that for 15 years, by
spending Rs 19'16 crores, in the tenth
year a profit of Rs. 13 crores will
come. This is an investment also. If
we go on doing this, it will also give
employment to our people and this
will also save our dams, but we are
not doing this. We are spending so
much money in the dams, and they
wil] be silted up in no time if we do
not carry out proper soil conservation
works.

st QYTE W (WgEAY)  IaTemer
agleq, 19 ITWE &1 qTHA W@ FT
T #7797 g Fy Afq g a7
TAEA T 1 7 A IE —ww A
wreq-favieat, FfT 9T s /1T A9
faviw safdi & fam oW shaw @
Fqr ey wifys WEw ¥ AREGT |
wren-fadar & wvay & & o w0

qgel a Y ax fraT amt &
e &7 § Iwfa & e & § w7
SAEAT § | FTITT FT IIEIW ATAA § 1
fad sfw #1 vwfa § o wfq oFe
derare feadT Wt qg 5y, Ffw 97 e
sfEal § g @7 F ST AG
IIAT AT AT | WA F O AT GG
F AT &1 wiwEr & e F 40
sfawa frarfaay 3 #fa & gra a=w
aTAEAY w1 fad 20 sfAvA fgm &
fear o 77 & feqw of@m ot

.
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T wreer & fas 1/3 fger wfw
¥ dar w7 & W 2/3 femm q@R
g gl ¥ 41 waT ) @h AR
Wt w o § g & aw s
o< fasie @ ¥ fag +1E wresor Y
T T § W) UF FAA AT A
AT F AT T @A F HIL /I AT
Y gafaar T § I LSt w1 WK
& F A B 9T fai @ § R
TR agr W qg AT EF i &) I
Frfaat & Swit & fomwr arf w9 qar
forer 2 ar #fa o fadie @Y a=T @
IFY mfegt & fag 4 @ 78 wd
Y f A0 AT g el § oy v
Ffaoa & 1 A ewawz A afawr w1
TR e g T RId 1 TE Ow
AT " ¥ F FICE | A
A 9T fit @ el &1 frET @<
FA¥ AL I At 78 |IW & forEr W
¥ TIT FIAT @A § | FEy AT R
f& wa=l #1 $19 ag 18 | AfEw wat
q fFami & oraT =7 S A@ Wi T
a¥1 wifs feam oY Gx1 #var &
IgR A e w1 fafw wew T
gan 1 oF feae s Aot TE
FH 431 FIAT I 9 AT T §9
& 97w fau & Iaar & & faaar
fEamasraam § 1 49 & SEwT O
T wiwT I % |WifE I fafrw
T A€ @ar | faw T wfawa
¥ & oY A9 e ¥ SqraT 9K w
§ o\ g 3f7 ¥ wfos ¥ Afew ™
aF I3 qxd § 1 90 sfawg framal &
SitaT & ®1 Ja1 & fAQ o gfg
I AL

14.57 hrs.
| SHR1 SONAVANE in the Chair)
e A & gg wgAr < § fw
wrE-fiar & I & gw o acg
TG T § | T AW K A gEa §
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[t aviez W)

W W WA | e aTe 64—
65 % g 88 e faferaw = ¥ wfww
s & e sk o6 fafmw o
fa2wi & wwmar | g 94 faftma ==
™M ' W §gw s 75.5
fafrm =7 2w & d@r w@ W
® & o wfaw ¥ wfow Wi fafew
& fRwl & w #t qrwrEeT & A
o & a1 fafa @ g
2 fred arer & geifay § ww dw
¥ e § 1 ot s afa & s
wfEw sa & wravawar & | s
o iy qwwT g AR W * o @,
wfeF offe g ok ged det @
T A &1 oAT A& & fFoafw
® I gt A | F avan g g
T 21 1949-50 ¥ @raT™R FT JaTRA
54.05 fafras =7 a1 | 3@ T|@ FW
1964-65 % 88.40 fafaga v g1 mar 1
1950~51 ¥ qTITH FT IATEA 50.02
fafea® =1 a1 N 1965-66 ¥ 75. 09
ffrr @ i wmagy ™
WS I FT FAL U5 a9 { PHIae F0
9T 34. 35 fafegm == sgmer oo #
Ffegf AR aF a ad &1 1950-51
T AT AT IHHT CF PR AV Y, 1965-66
§, gEfaar & ¥ 25. 7 fafomw o=
sfas samzT g & 1 AT 7y Faw
T q%AT ¢ fF wE qrEeE W o
wTeA-fre T & gfic & aga @8 &
AT ) T 99 g F@ A
g AR Il # gmA @A T m—
TGAN WA, FH & T A6,
T e FEear wi sfame w0
W AR A B AR H o @ aw
areA-FNTar A a T T g ) qT
T Gy qTeT AEEET § FH G T
15 sfaww s wiaw g0 T dar wT
¥ a7 aw gw wrE-faw A T T
< F%Y, 7g oF e et A @
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I DT ¥ owEfy F Ao wY
fraw grEwsa seo fafamw @
Erf wR qiw 3wt ¥ s T ag Jew
AT YFST W TUT TF I AEH AT
W@ aq WY g 9iw Al F 3o wfww @
afew 540 fafeas = g de1 FT
T § 1 e adEd Xmar g 5 @
A AoET & A w0 s
T W I @ &) @ gfee ¥ ¥ 5o
HIFT WOH qTHA QAT AT § | Tg
qaadfa dioAT w19 § g 9w ast
1 FF IwEA 310.92 fafwma =
QT | A JOT AFA AT HOFA
363.48 fafsmm =@ Tar 405.6
fafeas 29 ¥ | qgeh AT & 5 aut
F T IJERA Y A F gEQA AT F
9 a9l FT g9 @ 52. 36 fafaaw
T T AR T A D qeEr w1
¥ @A Ao FA ¥ F9 IR A
g ¥ 41.68 fafma z@ Samw
a3r | fas afes smawEsar 1 qfd
& ford <t G & 5 ANt & dEd
QT ¥ qiF 76T F [ INRA § 155
faferaw =7 afas Iare gwT Tifgw

15 hrs.

o aur A G A
F wafa ¥ gara Tfvw wEa IR
W 62.18, 72.69, 81.1 fafags
T 4 | A GeET Y owEfy ¥ T
afeF srawEaml @ qfa & fay
xfes wwa I 112 fafaaw =
Ll il

62.18 fafaaq =7 & 72. 69 aur
72.69 ¥ 81.1 fafaaw =@ I
@I A OE ) @Y A

)
.
-
4
!



13041 D. G. 1966-67
Jeare galt dren & gen & 8. 32
fafeawr == e gwn | anfew gs@
g1 w7 & fadr Sy g § ded
TromT ¥y ge § mfew wew S
31 fafagw o wfts wam gem )

wE % & wwal & g 9%
frfeas ®a & wgr 97 w¥ar @ fF aAe
S ¥ gW W Wedl W QU ¥
e @1 [ifd @ Qdemmst 7
WHR aY 1949-50 ¥ AT § gAA
W aifew stge Saee awar faw
17 fafags eq st 31

R AW g §F fwQ o
&1 aifes wiwa ST 25. 66 fafaas
o ufus ¢ | ot ag & fs 15 aut
¥ g9 WO IqreA erwar foae agre
§ S8y 20, 25 whaww wiad SO
WHAT 5 9T H qIET § | W EH WTH-
T e ey & A S AT &
wfew ¥ a% gAY SNRA EHar
140 fafaga &= gt fgw | ot &
125 fafemm e sT T T & | AW WY
T 125 fafemw @ & @@ & Q@
&9 ¥ WY §RE ¥ | T A qai w1
7 o 3 fafraa wa & s Aty D
#t mafu ¥ w9 ¥ $w 20 fafogw ==
aar wfas ¥ wfuw 40-50 fafamT o
wgFT T HYE FIAT AT | TG UK
waTag feafa &1

wafy weRy, # @ AR &
AT 4% A9 FgAT AgAT g fF A
AT SO § T AWET $T AN
FE X AUGT @A | Jq qE 2w A
o ufq wf< 7% &rit, 9w % 2w &
WL I F7 79 fawreE 98 @ 9
a% 99 AT & SR F wfawe § 3
g 7 s faw @@ ®Y fF i
¥ B 59 A8 § Far fr Y wuy gy
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¢ s foa fag f wfe wr dar e
TgeT WA & 99 A% ¥ 0 A 4w
FHET T FAHT TE R v a0
T grer a1 § 7 W Wi e
T 3w ¥ qEEET W AW F T AN
gfuwiw s wed fafgear #1 s
T ) § o, afoss &1, @ sa% fag
ST #Y UFFT AT AT | FW FW g
e § fir ora WeT & @ A A,
#aw & 7f SOt & O IEH T ¥
fog ww%T dAT qEAT § 96T A€ ¥ W
AT FY g7 AN A qEE@ & | W T
dow = @ O, oy ¥few ¥ oA
N §are A § A IgE G X N
TETT & | A WG X JrAATEE TS F
FHIE F GUX A7 F G I A /Y
A AT § W@ §NT gE I AN H
e T AR /WM F wRT WISwAr
framarer A€k TR | WY W W & qATAA
¥ wrew-fave T @ T &1 gW WAl
T ®Y AT TG FT AT §, AAAwA
1 a1 a3 @

T 99 9Tt ¥ wgA & qx K A7
X § G0 CF 19-gd) FEAN AW
FTIT g W W F7a g e v 9|
9T e Y W wwe & araey —

1. wifRrTa wfi gur o
2. GETVHT FIG T T A2

3. & &% ar fear gz w9ar AW
@ ¥ §e 9 [ O
sy | ST QoET # 900
FOX § W& F 1500
FIIT q% ATEF B &7 TG
g

4. g fa=ré 1 srafawar |

5. ¥¥ fa=r€ grAeTHl oS-
faer ferar€ @rwraT &1 @t IgEWT
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qar 4 faurd deemst &
9 af % faarf ¥ fag
R qY

6. fauard % faq saus e W
et faoreit Sqwew fear
T | faere # o wfaw &
wftw o & wfq gfre &v

7. WG g SN o1 T fa@wor

8. ga T F YR |

9. JATF, FIYRE qUT T @IT HT
FH ¥ 9 IA9E IJATRA F
i apar wfas ears |

10. Ffa arg wfw w1 & § @7 )
% oy v & w1 e

11. Ff a7 faw § wae a9 99
1 wrfaa g

12. | 9T& q97 39y Afg$ Jasqr
aTer WA | AT 0T |

13. @RI FT 0 TAFT AT |

14. 913 faal F1 37q wfraE |

15. WA #1 "rEq ¥ af@dq |

16. 3, B, a1, RSAY, AT AT
AT AT FT FE FEE
arara & wfas goe Jenga
& faq ¥ soifw a1,

qA AT . AT G w7

§9g GueT a1 qar & 1 ¥ X, qF 4
€ T AT 1 T g w2
T

AT er: AT AR TN Q
my § I %7 $7 & GUAT T TZA F
T
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17. FF AFR T90 qET, T @
o WTAT OUHT § FEA B
TEIT T IWTAATH! FEH |

18. FEeq Afg & UFT &
TATIATAT IJITT AGATAT AT |

19. ¥ FA™ F1 FAifad F&
I ;W gl AT
qfcad & )

Some hon. Members rose—

Mr. Chairman: Shri Uikey—I think
he is not present in the House—Then,
Shri Chandak—He is also not pre-
sent—Then Shri Sivamurthi Swamy—

Shri Sivamurthi Swamy (Koppal)
rose—

Shri Sheo Narain (Bansi): Sir, you
are calling people who are not pre-
sent in the House. We are trying
to catch your eye and you are not
calling us. We are members of the
Consultative Committee,

Mr. Chairman: Order, order—Shri
Sivamurthi Swamy—
Shri Sheo Narain: What is the

order, Sir, you are following? You
are calling Members who are not pre-
sent in the House. Those Members
who are present in the House and
who try to catch your eye should be
called.

Shri Sivamurthi Swamy: Sir, in this
budget, for agriculture a very meagre
amount has been provided. In this
country we are receiving more than
50 per cent of our national income
from the agricultural economy, When
the national income coming from the
agricultura] sector i more than 50
per cent, justice demands that far
agriculture we must set apart more
than 50 per cent. At least 50 per
cent should be set apart for this de-
partment,
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In this budget, Y think, the total for
planning the social and development
services comes to Rs. 195 crores.
That means only } per cent is allocat-
ed for the developmental and social
services including agriculture, rural
development, animal husbandry, co-
operation, community development
projects, national extension services,
local development works, labour and
employment and miscellaneous social
development. This august House
will be surprised to know that only §
per cent is allocated for all the de-
partments of agriculture. 1 would,
therefore, urge upon the Minister to
influence the Cabinet and get more
money. Unless you provide for some
inputs in this agricultural economy,
there is no hope of getting self-
sufficiency in the country.

As the time at my disposal is limit-
ed, let me mention only the points
which are agitating the people of my
area very much. So many develop-
ment projects have been taken up in
the country by Government. One
such development project in my area
is the Tungabadra Praject. There,
under the crop pattern 1,25,000 acres
have been fixed for sugarcane cultiva-
tion under the Tungabadra Project
area. Another 2 lakhs acres have
been fixed for paddy and other crops.
Since 1,25,000 acres have been tixed
for sugarcane cultivation under the
Tungabadra Project area, it is but
natural that every agriculturist wants
to crush sugarcane by the side of his
own field. Now there are only two
sugar factories in this area, both run
by my hon. friend Shri Morarka.
From 1960 onwards the people of that
area have applied for a licence for a
co-operative society to start sugar
factories but, for one reason or the
other, the Government have not met
their demand. In 1953, in fact Rs. 6
lakhs was collected for this purpose;
but that society in Gangovathi has
been dissolved because Kilachand was
given a licence. H& himself could not
set up any factory. After that, an-
other attempt was made to set up a
factory in Kamalapur-Hospet and
312 (Ai) LS—9.
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Anegundi area by the people of
Raichur and they applied for a licence
in 1960. Yet, nothing has been done.

The Food and Agriculture Minister,
Shri Subramaniam, promised to visit
that area. I do not know when he
is going to do that. Here I want to
bring to the notice of this august
House that this Kamalapur Is not just
one village; there are 10 or 15 vii-
lages. 25,000 acres of sugarcane
crop are standing and there is no
arrangement to crush them. Every
year it ig getting dried up. The cul-
tivators are helpless. The land s
registered by our hon. friend, Shri
Morarka. So, the sugarcane should
be supplied to hig factory. But they
are not able to crush it. We do not
want the working of this factory to
suffer. We will supply them what-
ever they want. 5,000 agacres are
enough for one factory to crush at
the rate of 2000 capacity per day.
Even if he wants 6,000, we are pre-
pPared to supply it. Let it be regis-
tered as an agreement between Shrd
Morarka and the ryots. Since we re-
quire a minimum of four factories,
there should be at least two more
factories. Otherwise, the economy of
that area will be affected. So, I would
urge upon the Minister to grant
licence for the establishment of a
sugar factory in this area. In that
case, the people of that area will be
benefited very much. I assure the
Minister that there will not be any
shortage of sugarcane.

I congratulate him for granting one
licence for Kollegal. It goes to his
old district of Coimbatore where he
wag practising. Hig clients have
asked for a co-operative sugar factory
and he has granted it. I congratu-
late him for that. But I would say
that the same sympathetic considera-
tion should be shown to the people of
Raichur also. So, I would urge on
him with all the force at my com-
mand that he should immediately
sanction it.

This is not a request made by only
a few members or some ryots. 4,000
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to 5,000 ryots of that area have sent
a petition to this august House and
a mention of it has been made in the
Report of the Petitions Commuttee.
People of that area have already eol-
lected Rs. 5 lakhs or 6 lakhs and it is
lying idle in some bank without being
put to any use. At a time when the
Minister wants to increase the pro-
duction of sugar I do not know why
this licence is not granted. If that
licence is not granted, it will be doing
an injusticd to the people of that area.
So, I hope that the Minister in the
course of his reply will give the
assurance that something will be done
in the Tungabadra Project area
where 1,25,000 acres have been fixed
for sugarcane cultivation. .

Mr. Chairman: I would urge upon
hon. Members to confine their
speeches to ten minutes. I would re-
quest them to co-operate with me
so that I could accommodate more
members,

Shri Mahesh Dutta Misra
(Khandwa): Mr, Chairman, I am very
thankful to you for after a year or so
Mhave been allowed to speak in this
House. The problem of production
and distribution is so inter-related
that when we talk of the poblem of
production we are necessarily con-
fronted with the problems that face
us in the field of distribution. There-
fore, I find that conflicting opinions
have been given in this House and
people have tried to emphasise cer-
tain aspects only. The whole thing is,
that when we look at it from an inte-
grated angle, we find that our adminis-
trative machinery has failed to im-
plement whatever we planned for,
whatever Jaws we passed, whatever
targets we fixed. So, essentially, it is
a crisis of non-implementation. Un-
fortunately, there is a good deal of
shifting of blames and shifting of
responsibilities. The politiclans blame
or fix the responsibility on the ad-
ministration, the administration
blame the people and the people
would ultimately blame both the
politicians and the administration.
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Therefore, in such a context, even the
lack of moral health of this country
hag been referred to by our hon.
friend, Shri Surendra Pal Singh. That
is also responsible for the mnon-
implementation and for various other
failures in the field of food and
agriculture. ’

I do not wish to refer to it again
but I would only like to say that it
is one of the greatest problems in this
country as to how to get the work
done. We know a good deal about
agriculture and we have enough food,
both from internal production and
from foreign countries. But when it
comes to distribution, a Tot of it gets
into the blackmarket. Even today
people do nog complain about short-
age; they complain about prices, Food
is available in any quantity if you go
and pay the blackmarket price. I
have not been to Kerala but I think
there also food is available in any
quantity for the blackmarket price.

1 do not want to make any negative
criticism. So, first of all, I would like
to suggest that the time has come
when, in order to save democracy in
this country and in order to save our
schemes of planning in this country,
we must further decentralise the ap-
paratus of administration. Without
decentralising the apparatus of ad-
ministration, we would not be able to
solve the problems of this country.
In brief, I would only suggest that at
all levels, from the metropolitan
towns to the villages, there should be
countils of the representatives of the
people in order to supervise the work
that is being done in this country, in
order to supervise as to how our
officials and others are doing their
work. Unless and until the co-
operation of the people ig sought in
this manner, in an organised manner,
by giving authority and responsi-
bility and by giving duty to the rep-
resentatives, the efected representa-
tives of the people, from all walks of
life, nothing would be done in this
country and we would go on talking
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would remain static. Because, we
have reached a situation in which the
administration does not trust the
politicians, the politicians do not trust
the administration and people do not
trust either. So, ultimately we have
to decentralise power. If we decen-
tralise power and apply it in various
fields of food and  agriculture—be-
cause, it is one of the crucial pro-
blems of our country—we might be
able to achieve some success, we
might be able to check blackmarket-
ing and we might be able to check
hoarding, we may be able to achieve
our goals for which we have fixed
the targets. There should be targets
and plans made by the people. Of
course, a good deal of criticism has
come that plans are made from above.
If we decentralise authority in this
country and if we decentralise initia-
tive also, then the demand would come
from the people that they want to
make the plan and make it a success.

For myself 1 would only suggest
that whatever money you decide to
be spent on a particular scheme, give
it to the people and let them decide
the details of the plan, let them decide
as to how they will grow more food.
Do not give them the schemes; do not
give the money to the officers but
give the money directly fo the people.
1 think, in these 18 or 19 years our
administration has wasted so much
money without any tangible results.
If the people or their representatives
waste it for a year or two, it would
not lead us to anything worse, but
ultimately the people would them-
selves correct their representatives be-
cause they are so near them, and
they are so much in close contact
with the people themselves. There-
fore they will make them work, they
will influence them end they will
make them succeed in achieving the
targets and their objectives. There-
fore I only wanted to emphasise that
the time has come when we should
decentralise this machinery of ad-
ministration.
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Then I have only a few suggestions
to make., A good deal has becn
spoken about fertilisers. The ques-
tion of national self-respect has also
been referred to in the matter of the
fertiliser deal. I do not wish to go
into. the details but I only want to
request the Food and Agriculture
Minister that next time if he goes to
the U.S.A. he should also pay a visit
to a community, called the Amish
Community, in Pennsylvania and see
for himself that the average per acre
yield of the fields that are cultivated
by this Amish Community people in
the long run give a better yield than
the average American farm because
they do not use fertilisers and many
of the innovations introduced by the
Americans and propagated through-
out the world. There is a community
in the heart of America which defles

almost everything American.  They
do not have any contact with the
Americans except for selling their

grain. I would only request him that
he would also make g probe as to how
these people have become the best of
farmers.

About irrigation I have only one

suggestion to make. I have been
telling this whenever I have an
opportunity to say. We should con-
centrate on small and minor irriga-
tion. The best way of doing this 1s
this. There is a serious complaint
which hag been voiced by Members
that poor farmers have not got any
benefits from these plans, subsidies
and all kinds of things. 1 suggeat
that every poor farmer in an um-
irrigated area below 13 or 20 acres
should be given a well. There may
be major schemes; there may be irri-
gation projects, but every farmer in
an unirrigated area below 20 acres
should be given a well immediately
and, I tell you, within two years you
would solve the problem of shortage
of food. I do not wish to go into the
details of it;: I do not want to bring
mathematics here, but it is just a
question of thinking how. These
poor farmers who have had no benefit,
who have not received anything from
the Government so far. if they get
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a well, they would be able to produce
more because the well would not be
unutilised. A wel] taken by a big
farmer might remain idle but a well
given to a poor farmer would always
give something because the first
priority is water. Unfortunately, so
much emphasis has been given on
fertiliser. There have been examples
cited by Members that these fertili-
sers have destroyed the land: in the
long run fertilisers make the land
poor. I do not wish to go into that
. kind of thing of inorganic and organic
manure, but I want to tell you that
the first necessity is that we give
water to the poorest farmer in the
country. If we can provide him
with some water—ot course, it would
not irrigate more than 3 to 4 acres of
land; in certain fortunate areas there
might be wells which might be able to
irrigate more than 4 acres—and even
if four acres of land is irrigated by the
poorest farmers in the country, whose
percentage is more than 75 to 80, we
will be able to bring up the food pro-
duction in the shortest possible time.

I do not wish to take the time of
sthe House and 1 have some work
also, therefore with these few words,
I thank vou very much for giving me
this opportunity.

mruﬁ: mf‘m aav
WEETC WA § IR (= s
frw) : wwmfa wEE, s @Ey
WTUTSEF 91T 47 & 5 7 3w @ 9T
# mfvg R 2w § Ffy wearaw F avaw

Y F araw # a0
TG & L ARFS Iy WG
W &, A ant ¥ faw @ aw ¥
o @ @ € 5 g faviy feed W
N & 1 T fadig gt § W)
aft gu 2@ 6 ¥ 15-20 ant ¥ fow
TO% § iy ¥ Jome 79 § A #% g
w &Y I A G Ad

ol TF AT AR § wied
far 1 o DT W A g fF
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fow 0% & *09 55 fafmw =7 &
T @1 S wfewaw @ g ag
88 fafemw =1 a% g | guiw g
wWaW F g 5w ¥ gw +09 v0w
285 fafoaw =7 oFe W AR w& ¥
o foed fr et s . ..

=t g ¥ vgAW  ([9W)

Tty wgem, & "wEr saear
aTgAT § we § avr-gfa ag &

Mr. Chairman: The bell js being
rung, Now there is quorum. I will
request hon, Members to keep the
quorum,

st mwaT fAs: ofm & w

@ a1 fF gt A a9 7g § fF g
7zt $09 285 fafags oy o ¥
A & W aTe & A OF AqT A §
grdsr  fyadR &7 FA9 200
fafaa oae 9 arars £ I et & |
FAAST S fF 0F 7av o wEr wmar
? &t fF TF I AWE § Fg FO9
Fqa 200 fafqgs e ox @™ A
gw ag & & fr § S afawaw
§era gaq ¥ ag 88 fafwaw = §
Safs wAaTT ITG FH ThA T 225
fafaas = q<1 T § | SEEF RO
W ¥ ? wE O AW AEdl A
IF aary § AT T T I §
fr & & ot aF wias Qo 731 A
€ § 1 oY GO A S o AW Y W
1 e wewr ag & frogie afa,
AR e FR9R §, T § WK ag
o T W R § | a® h fee
T FT § 7 OO FE WAl | &9t
B ITfgU, I QK AMEY, Ia*'
IERT qEY w1 | g Sfwa war ®
AT T AR | AT F q@  fr i
JAM A FT A& § | a9 § 9w
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frarr X forarr s =fge | &g oY ST
AT TF GA G AL &1 FA |

s, & o7 @, IR TgEE ¥ AR
¥ falie sq0 ATwiad F&@ | AT 15
gt ¥ TaTq &1 Wr & wgFrq afafadi
¥ wfcg, semeder aamaN & afw
e feart &1 wfus ¥ afas = &
9 | & 9 g qgwrd afwfe
FT @ AN AT AT W F ag W
@ & | T9 W # sgFra afufot
TH FAR § 9 R X Ggw AR ¥
o, T, I, wER WX T
wgl fF FOq FOq AEET T W H
30 9T § AT AT FAG FAC 28
qEE § | S wor R I F fwsra
fear mar § FQ@ 360 FAS W
JEH ¥ T T F Fa9@ 9 wEal
a1 10 BT T a9 FO2 Tar fear
T | E AR O T § agErd
afafaat fada aX & w9k § 1 @iag
YTHTC FT 649 ¥ 9 MW & | @
wifow w7 @ § 5 Oiwea wfse
ORI qg FEN o s S fE
werra afafaal & af@ =fus @
wfuF IR FT HUL §F | g A I
Tt ¥ fag gur § Wk W @i §
it 7€ forwd § | O TG 6 EWT
wmr o § fF S qaadfg deen
¥ 9 a% feaml & @A & fag
w9 F07 12 @ 13 @ FTEWY
e wrfgw 1 R agEr afafeat
a9 FA9 FA9 360 FAT AT
;@ § o Afow ag § S fear
T | HR S gl AT & u
% WY AT T@W_T AT § A g TW@T AT
g€ f5 700 0T WA W "EFQ
afafad & gra fisat ) fgar I )

ot gF g e U wefan
W™ 7ATEg A W ¥ 7@ § forad
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ma\t%%w%hqmomzoo
a1 360 g T6H TN &, 39 9 &t av
1 R &A% 0 fFaEl w1 shi
ANy ANAT F W % |

rﬁuﬁwﬁza@mmﬂﬁﬁ
ford &5 o wfvear & ot efea
& § | a8 a€ Qe § 1 dfe
TEgw ®1 a8 @1 g2 § i few
T®@ %w‘rm‘zﬁ fewrom @

mtu’rtmﬁmﬁﬁ%ﬁaﬁ
%rﬁﬁt%sﬁmﬁzlgwuﬂn
g{ f& fod & e sfmm
ug%u%tgqﬁsivrﬁmm-
mraafas g AN FAT W AT

1 ¥ I ¢ 6 3% o fewfaga
9 § SETEdE ¥, ag 3B SV 6T W
2 o) e & fravor s g g
f& fyam swmfer awafad s
Tl § a8 °9 fod ¥ & wa §,
FER & @A § | § a8 |6 wg
I g s ao s eede
& afy o war faar W @ oAk
ez dadw B fam s @ g, g%
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[ v o]

wf@ faar s w@r & Jawr Faw 45
afawa ok §% &1 ¢ % qwET 55
sfawa ST &1 '@ & 1 98 ot
v e #1 a9 ¢ ok W
AA-TIFEAE GHT N wrEfesy
N g @ 7 F 07 FA9 2 gER
FAT T FOfer @A #v
i Fftew §, SO o e fo
&F ¥ Aew WA 15 AT a1 20
sfawa & sara w9 g gl o
xgm fF Fomfer derdw daw
AN A ¥ T @ E amaa A )
¥ wfmar § 1 S &g <@ av few-
foza w7 & @ Afgw g s Gfy-
fai g s fenfe aga T wm 31
foss Sz 3F o W 3% ¥ qrw
WqTRT & | IUE A FU 4 & 5
Y F AEET YT A9gE T §
F® @ agT O B § 1 W 7x f
o m g 5 et 91 S Srar-
@ § I wwaae fear oo
o #fer WaEfear 2 /R § FR AW
& 5w miw € WR 2 A @l
€ | owre | 4T & =) A N wEr-
oeat § a8 78 F g g, I
e N g @ O, & AR
@ AN quaT AE A | gwlaw g
ag @ & R & sww g §
1 2 9T GATERSHT B WA FH
& T A 1 e &< fom A 1w
25 TATC a% § AH WK gHT AT T
IS T 9 a7 @ § SR} Ffaw s @
£ v wrd AW SR ATEl § ag anfaw
afrew g i e efrgfer gfrw
& ek afw wfus  Serea-
wgvr framt ® fear smoad o

% TR OF Agar v foad gt
1 X ad qgd Y A @ | S O
g a1 fe o v ¥ § fefee
&ww § oiie @ afufaat §, afw s
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Yesy 3% T I ¥ wH 51 qfawr
SYAT I GEAY w1 W e,
W E A s E 1 aw
fod s safaafm R RER
| fx 57 ATt & fefew
& ¥ o wiww §F ¥ AR wfuw T
1ol oF AT arEm A wgr v B
ararsfeat & afcd {23 T aga s
g1 AW N T T § At ¥
st framt #t a8 @ ©: gfawa &
AT R 9 WG0T aF ¢ | 0% Q¥
g SR AT, ..

st forw e c AT E

st wmee faw ¢ & 9 ST wE
Qg | & o ¢ B g s adi }
% 6 B ¥ AFT 9 HE aF E |
R T ag 2&AT qEan € 5 wifae
femr & omw 1 gw o § f fod
& ¥ N wdw faear , wRwe
FIEAT "THe T ¥ 2 qede NY fyear
§1 P Faw 45 TEE wAT
ford &5 ¥ fromm & oK a9 a&
wae T ¥ o ¥ faear § 7 a@r W
55 qRde fenfoew & o &, @9 &
wiar ¢ foreer fF W we T® w0
6 stferwra wR 7 Sfaw & 1 6—7 s
7@ § W W) 9 sfowa # ag frew
& i gEET P 7 —ww
&5, fefgse &% WR SEwRE e )
qAAT qEE #g 99 £ f I g
%A E A g g fa W
afeT ¥ o7 Wt faae g W W 9
R R g AR A R @
AR | GTHTC WA .
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oft five srovaw : fier o, OF AT
T 77§, 9g gk 9 q@e a1
AR B: 9@ AT & g 9 W WA
& o g A W

st mee fas : & ot woa
qT W1 T TqH FE |

N & wwfer danfal ¥ ag
£ v § fr oF T @ &1 far
o AfeT IaET wTeeAfer W g
o fa w0 oo wr fefew
I} ¥ T v A famr Sra @Y W AT
waRY § i €2 fgw ¥ 1w NN
% ergiwe githwe @) @wan § 7 WR
QI wWF &F A A femm Im A

WA AT AEAT §, W GAET TG
afi & 5 afez w1 T ufuw &) afw
et g ¢ wfee w7 faaa @ ol
afez ufaw faert afgy fFaml =
o gag ¥ faae afgg 0 L L
(wwem) . . a@ 8w fF A
quiz ¥aw wRfea & faar amar g
o TF g s K g @roav o+ @
FER AU R G L am §
sfez @ o7 WX ggwEn § ifee &
I | g A X F AT IO gw A
fafese I o g d@a § O
T @ § O qgr ¥ wRw ™}, gee
o § fF fegae & IEe oy
W A g AT # & AR, fiF
Hifei 3 st I fored gt O &Y
TN T qF e g X AT
*! w5 gy v wfes & A aiw @

D. G. 1966-67 CHAITRA 30, 1888 (SAKA)
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o wfr §7, dfer wfwwae ol 2
@ T w @A frar § O ww A
w o @ et § fF W @ Ry
AT | Wt TS, W R e
T A 9T I &A% ¥ o w ¥
T 99 far @ o) WY 89 '
war ? gy fer Y o A, woiw ot
farnfedY X ), derar % ferfeY
R §1 fa@r mar o Wi T A o
g W fear § 6 wrar o e
T @O% &, w00 w07 avit Tt ¥
| fFar @ fs S g7 =y &
framal £ I Y qX 9 ag AT
€ 9 WNd g, I ot @w W
T R § i ww *fsz 8 O
AT &9 ¢ | &9 I§FT QAT W@y
& | frex @ 360 AT foar maT @
WX fgama AT mar @ fF S0 F 0T
12 & &0 gy 1970-71 ¥ |
N w9 FA¥ 25-30 AfqWA HI-
Hea dvarefeni feara) W & W &
faet ff ST wrawwar @ SEWT
25-30 SfawE | WX 1951 § =W
sfez a4 ¥ R wmar qv, 38 AT
Redt a1 | ¢F AT § g R FEA
QAT § WX g ag & fF ¥ agEd
afafoat 7 Fa9 BT & 9% @w 2
) § afer o i 1 9 N "
2@ &) dar ol T ¥
wag ¥ =i gf, o qfew aza X
g1 {1 WY wTeEt 7 59 &7 o fama
TF @F WA=, TF 0% g1 OF OF
fax & sow w3 fagr o, oY v o
g w1ga § fr <Y 49 3l qeET %
O QF @F &2 ¥ & & qEx
wow feqr 9w, wife @@ W Iw A
aga swifaa § R gw oy § R
TA-FeT qafead o & fayr
qawman

l"“ : It has ch d from

o1 &t 3 =i fear, I A qun auu-mcosum
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=it s fas : gAT o AE ]
& o ox fefer # @, afem swy
quadiy QT ¥ g9 9 & 5 oraw
@ ¥ H-UF W=, AgEWT H@H
fiFaT ama, agY T WeE 2T § W)
@ & Tl gaTa HaATed F1 A @R |

AW AZAAT ST FA FG GT—
wrorfea wfT & @) ¥ | I @w
sfa & qR A fawma § 0 & WY =g
g & swadfer wiw @ i @,
e wre § fF ww § Sod sfa
gt fome gFt T1fgd Y | waew W@
W Hifow #< @ AT ag e
STaEw § | 9 W@ 39 T 56 fadw
ar §, wew § WY Y UF o7 Sy §
# ¥8 wrarw § daw g & Fg
1o mefi & A ¥ oF wHEr wifva
gt @; U A o w §, A W Awt W
T §T I AR § | S F IgA
aRET ¥ W) W arefea fear @
guT ST e W e @, SEw
i & sy i & a) #§

O T FFW AET—

“The data thrown up by the
survey and the experience of four
years in the Third Plan suggest
that, as a result of the pilot pro-
jects (in co-operative farming)
certain areas or clusters of
potential growth have developed.
These include the distriots of
Dhulia in Maharashtra, Sambal-
pur in Orissa, Bhavnagar in Guja-
rat and Jullundur in Punjab. In
these areas, favourable conditions
have been created and a leadership
exists which is interested in the
programme and has a fair under-
standing of its essential features
and problems. Besides these
areas, there are certain pilot pro-
jects like Meerut, Meerut District,
Uttar Pradesh, where, with care-
ful nursing, the programme of
co-operative farming is likely to

APRIL 20, 1966
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develop encouragingly. In addi-
tion, there are isolated societies
which have also progressed well.
Taking the country as a whole,
however, cooperative farming has
not yet taken firm roots. Here
it is necessary to emphasize that
the programme is still in its in-
fancy. By its very nature, co-
operative farming will require
time before it can make 5 signifi-
cant impact on the entire country.
Even so ,in the areas mentioned
above, study leads to the con-
clusion that the programme has
demonstrated its capacity to step
up production and create the
potential for future development.
In other areas, the programme is
yet to develop.”

WA, T g FE 9w @A @
#, gH IR & % ge sy amfey
wife faega &9 & &Y 91X 9t o¢ gaa
fewms , 9gf = @ ‘A W A aN
W@ e | WY quadiy gemr #, qufy
ag wwY fafra 7€ glad, AfFw fex
¢ fr s0axde 10 eER AR WY
waw fHgr 9w, A SR agraan
2 SR e TENEE N Y )

AA-TFea<e 3T ¥ Hfee qar
-3 & W Fwodfesy 7 9 w0
frexr 15 ast & fear &, Sw & fo g
T4 AT e | "I 3G v sy
Rt #Y Ao |WiE @ 9
I gg gH A a9 | T E9g 233
e wd & w7 W gE
gy F WY & oK F09 FAa
T TR W B B § | T qremar
fefrsnwaagE ], w9 & o7 aw,
WFI 125 FTAT TR gL g AR g
QY g aeffa Qo F wvw @ @ E—
20 ¥ @Y w7 | foE WY Y gl
% 10 T & 2199 a® AT T FATA
ORI ¢, TgF TREIT FT4H 31 WK
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aex € 5 20 W w0 wwf I ¥
e & wiw wi foa faf e 2,
Y T 20 B G IF T AT
afafeat & af@ @ 1 g ™ faw
ARfmr @ LR Qawar g fa
T AR ¢ T g, wfew o oaE
HTEA £ AT FT T FgAE R
FT 9T, I A 39 gH A A A @,
afes s frar 20

FET FTRIA F AR F W W
¢ % 7 S @ e T g g,
o g wifed | 7@ 97w g
¥ g ¢ 1 wfe 9y o wwfa 9w §
gt ¥ oF fiw Mee & www §
FZAT M W4T, S, ST AR g
oWl T@ 9T gEr wieF qgr Ot gar
TN ¥ fFEN AU F9 WS A FY
qHAT AT, WEA-TIT @A F FEHTEAT
T Wy o s &5 F 9w
dfec Sfemem v § AR |/
Jaw X W FB T ) fogd %
FqE 10 FAT & W &, 99 f5
W ¥ W A 20-22 ®UT A q®@
q&M | qH G AT ¥ WY Y q@Ey
ge F v0a 70w 7-s FOT Y x@ &
foad &% 2 B AR @ @ & WK
4-5 FAT AT Ve ¥ §YA THAE
FafA T I W AR A
12-13 FUT TIY FT FAoH & T E,
AT I FAE WA A A9, &
g fafed) & am o1 ) &, weew
< faug ) I ¥ FH-0T F @1 AR
o Y 9t @ fF oS ¥ oawen
T GHTATT &Y T | i, agwEr
¥ wrag ¥ w¥ @ ¥ wiow T g
wiifr 3 T ¥ www g

wa & qrey | W9 F aney gl ¥
e ¥ g wigar § | ¥9 A
wzal ¥ ag % R AR W A a9
fear a1 @ & e Ewmife A,
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#frwe elatged arer g A QG
g 9T faw Jod @ Garamc agd
A T E 1 war A B, W
qeet 7 g A et ot £ e
qAET KT TR A T @
st & ? frelt Y gy fn fermrd
ey wfaw g4 91E, § 7 graew
Fag v Ay . ..

gt feg I @S
PRI MFafef 7 @ ¢, o
AR & QIR IF AT Y Y | (swwerr)

Q% RiAHT " GHTT WA
7y Tt & f ag quv st §, oo
IEFT At ¥ foar o1 wr g, a®
TAT |

Mr. Chairman: If there is a chorus,
he will not be able to 'meet any point.

=t e faw c f wg @ arfy
faaré o= Harm 1 waT @ 9 3,
forar f& SR e TT &) afr &
TR T AR A i
&A1 W79 F AT § A QW O faverw
& 5 Wi §@ T T W 5 ware
SATE FL T R | &f, ITT AF Forare
& 7z ®< awar a1, Wife 37 & w4
£ 1 T AW W FH FOT-F 0T dnifir)
& feama samar § 6 190 fafags ore
¥ qrY 3 WY @war gurt Aw ® AN
#g

Q% NI wOR T |

ot wree frw : famga @ &

v areflt arw AR srw
#

oft e fes : 190 w7 A
g d 139 100 Rfr ovy ¥ &
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[ v o]
¥ 50-55 fafwgs q¥® & qmY sl arcerts fem (a1)

fgars ¥ fo 1950-51 ¥ g femr
T ¥FT W 1965—66 F AT HFS
% 5w & 5 #0790 fafoaw qwe
¥ orat fgard &Y Wr 3 g s fafags
TFe # A F fAg 70T 915 FAT
gaar arfdd 1 g W 9ra &7
qaTew Ffew FT @ § T I IW
qA T AR 3§ 44 faferT owe
FFARPRRAGAI @I JHY
FO7 17-18 fafoqd gz &1 7 a5
g3 & A AT & fm o A el §
f& W g T o=t Ao #§
g B A Wi § R ST
# wOF R @A ARAT )
9 Waraw A A GET g9 § S
§ Seyww &S §fw w0 60
fefera™ TaT o WOTw g 3T Faw
AR EAMAY 1970-7 1 | A g
50 § | XUHT qawa q¢ € fF &9 &
e gd@wa § wE, w@ gt &
WY & 7g WY Jawrn 9w g 5 o
fagst wg @l #, @ QoA #
X 3 T, O AR weaw & 7 faar
AT 9 FOF 2000 FE GE
foar & | W9 Faw 4y AT F AT
® faan T q2g @1 FOT s9AT @W
& AT § |

Shri Nath Pal (Rajapur): Who dis-
putes that? You have reached your
monetary targets. I accept that, The
confusion is about the physical targets
and their achievement

Shri Shyam Dhar Misra: I am giv-
ing only the physical targets; I am
not giving the monetary targets. If
the hon. Member has not listened, 1%
is not my fault

Shri Natn Pal: I am liatening.

o T wwEr & SEF W ¥
qet fFaar qgar @, fRaw ae &
Iognr gur & ? o= fafaww ® W
*g @& 1A A g &) IW oW
1 & iy T A

= et faw : I WRW
Wt & qar gFAr g

ot fasm R (STwiw) oA
T WiFE 3 W E W A W owwar g
F9 qE W9 9 QTT AT T g0 F
ST, TERT AT FA1R | FG AT F W B
A [ ¥ @ F fog e T
qITE Q@ ?

o o Wo unew :  (HWAT) :
I T WY e W & I H J T B
™ WX qrdew ¥ fagr ww § onfE
o9 Y T § AT qE § faafa
o af § 1 @ W drer w1 wwg freer
wifgy aife g o o o oo &
IR W TF |

oft sz g w9 7 0 T
foerm |

# 7 vz @ f5 @i aw afe-
AT F T g, T 7 e
dwe frle gaT 8, 9 ¥ ¥ gfeamesia
F FET 75 9@ ¥ wOw g §
W A |

ot qma qrf: 7

ot mmee faw : R Aawr
g ¢ a g W qrER daey &
AT H& g I 4T HT T
1o efaar og § fr st qEe &
wiT qeT W SfeET gar @
T & e @ Ay Q)
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& fF o IR g @ § HTwer
e ¥ oA ¥ fag w0w
aa @@ offs § amr ad WK
T HT9 AT 1966-67 H OF A &
AT qfiqa @ AT AT ¥ W
i afow FT R E 1 G ¥ fAg o
T @ T § Wk e ¥ fag o
| T & AT § e dar g
LU S

O F AR ¥ w § §® e

*0q ] & fafoms o g T @

ML & I9 A FAT 20 a1 22 THe
o & | W A wifow 3y @ W<
@ & fr Q1 71 a99 S A AT WY
G F& gH IATEA FL )

sf & wwww ¥ § @F 9@ wE
AT § | AT AT A 7§ R
WEATE & AT & B e WA Srar
griogE@ e .. ..

Mr. Chalrman: T think the hon
Deputy Minister will conclude at
4 pm. He may leave the major
‘things to his genior colleague.

Ghri Shyam Dhar Misra: I am leav-
img oll ‘majer things to the senior
Alinister.
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# 77 %7 @ a1 f& Moo A A
AN Y T FE I 1 g oW
T & 1 FO9 1600 TT 1700 HAT
F oo faRwY & 10—15 a§ ¥ wmAT
T e w oF 9 #) firfoee
® | g 9 g% 09 99 /) T
T W OERA AW Qe
Ao g, mo s s 1
TH-GEE W A $O9 gH 7 99 O
AT WA FT A @EEST PIFaa™
R A 9T T & 1 a1 @ &
T fefgae &=X 7 g w09
g &) § AFT A< q TUL 9y w7
e steae 9T | %W q@ X
Tz a6 @ wmar € 5 W Sefeae
dT T30 7@ TR CfuwaE R
TR | W FEwF QL e
g fEER s wifgd | dw oW
&1 W SERATPET § | I§ g F
g e e & sww ¢
Y ARy A w49t &9, § 59
AT G STEAT §

A wEEl 3 i W A
W & § 1 a8 w o g B deT Al
sma I § 1 9g @) & 5 IR WY
gIR gl fewwa | 3B RN waw
gt & T© v g & afFw Saar
7 g & forar g wfey o fgama
qTaT T § @ R dRed
g AfFT wEwea f9 @R #;

smdt AR wig (9Adt)
N FFR R G E?

Q% WY |qTeg : 9 AT )

oft eqrerare st < 7z @ s A
Fas R I feraw 1suaw ¥

ROT IR E g X FA o oy
WA W w w6 Feed 6 S s
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[ v fa]

N g A AT @ @) g
@ o el A A e w
fae fre war @ax oéE ¥ fog
& &%, far oy

1557 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

T Wl F 9T § FgAT AIgAr §
f& wriifeey ¥ afa@, vfar S &
If o) @ e & 9t Y 79
& ©T ¢, 98§ & 5 wrawwarst A
w7 @ T & e e A a8
fo qmaat A =N § 1 gw ARy & &
org a3 ¥ e o ) 8% g
X o G@ra @gid | Afew IEEy
TF dW § | AR 9 Ja9T °F
T & | feaw s mar g fE R
arFY gATR AW ¥ Afedt ¥ § AR e}
YIS § IEF R A <A § @Y
IGHRT W a0 91 W F oy &6
@ar GEar § ool W Sy e
I P SER T F F fag
i I FRT TAT AIfgA | IqAT G
T & | Tmeg a@ WA | AfET
oaefaE ' 9 far S @ g 0 9R)
WA gw & @ | dwowem WY gar
¢ O @y W g & #% ) @
oA & fag 3 <A o= § 1 wfa
E AIes AT @F, 7o fA g W
| %X W@ €

oft o TW (WrERAT) : W W
&3 § ST W19 AW o <@ §, g
AXFH WY 2 WY AG E 1 g N A
F foq v § fo% d¥ & fag o
A g TR AT

st gew WX woww : WY R
faeaTa & | HW O &, g7 WY F
wny X § AR & fag ) s A
o Y MNew TG W
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sitwat areert feegy - 7wy
qEf T AN ¥ @ & | WY H oA
o § 7

Shri Nath Pai: May I begin now?
Has my hon. friend concluded his
challenge?

The way the crisis has burst on this
country this year in all its tragic
dimensions shows the colossal failure
of the food and agricultural policies of
the Government for the past 18 years.
This is a problem which has not come
all of a sudden. This problem has
been with us since 1943. I am quite
sure that Shri C. Subramaniam knows
that the first inquiry committee to
examine this problem and to find out
if any remedies exist and if so, how
to apply them, was appointed by the
then Viceroy of India in 1843.

16 hrs.

What the problem is is known. What
its nature is is known. What its
dimensions are are known. The re-
medy is known. Why do we fail
then? How is it that every third or
second year the problem visits us with
all its tragic connotations and the tra-
gic intonations which it brings along
with it.

In the first place, can we put this
problem in a better way than a recent
summary which has been given in just
less than five lines by Prof. Lindblom?
The article from which I am quoting
is in the latest issue of Foreign Affairs.
I hope there are many in their party
who will care to read something apart
from their own speeches. Prof. Lind-
blom gives a summary of what is
wrong with our agriculture.

“We know why the grain was not
more. Poor seeds. Exhausted soil
Little mechanisation. Crude tools.
Primitive ploughs and bullocks too
weak to pull heavier ones. Untrain-
ed farmers. Little capital invest-
ment in the land Low repute of
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manual labour. Caste rules that
block imovation. Traditionalism,
Ignorance. Inefficiency. Insecurity.

Corruption. Apathy”.

This is the list of what is wrong with
agriculture in India. We know it all
these years. We did not need a foreign
expert, a professor, to come and tell
us about this.

None-the-less the problem comes.
Why does it come? One reason is
this—I would like Shri Subramaniam
to contemplate about it very seriously.
He brought, we thought, a new dynam-
ism, a new understanding, when he
took over the portfolio. We have not
still given up completely that he may
succeed where many of his colleagues
and predecessors have failed. I would
ask him, is not the main cause this that
in spite of 18 years—this reference to
18 years appears often; I know it is
a hackneyed phrase, and I am not in
love with any cliche, revolutionary or
bourgeois, but we have to use this
phrase because the problem has been
with us all these years......

Shri C. Subramaniam: Every year
the number increases.

Shri Nath Pai: Every year the
dimensions of it, instead of diminish-
ing, get expanded. In spite of these
18 years, why does it happen? One
reason is that in spite of their long co-
habitation with this problem, they
have not mastered it, they have not
understood it. There is a drift about
the policy of Government. The Gov-
ernment remain vacillating from policy
to policy.

One single example. In 1947 what
did we find? We were having con-
trols. But suddenly controls were
withdrawn in spite of the warning of
two eminent economists who were then
managing the Commodities. Prices
Board—I mean Shri Gorwala and Prof.
Gadpgil. Prices shot up. We introduc-
ed controls. As soon as controls are
introduced and things become all right
we forget that it is a major problem
of the country and there are no easy
solutions to it. It is a hand-to-mouth
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policy that the Government try to
evolve. It is something like this: once
the house is on fire they begin to look
for the implements to put it out. But
once the fire is put out, they do not
bother if it was really put out or it
was only a semblance of the fire be-
ing put out. This is what keeps
happening again and again.

The second deception is this, They
set up targets estimating the demand
in the country taking into the conside-
ration the growth of population, and
having done so, Government and their
advisers, in a facile manner, persuade
themselves that everything that could
be done has been done, because they
have set up the targets. Now, setting
up a target is not achieving it. They
set targets for every flve year plan.
But the targets are not hit. So at the
end of the five year plan, he or his
predecessor has been faced with a defi-
cit.

It is no use saying that the problem
is solved because in terms of targets,
in terms of goals, in terms of objectives
and aims the problem has been asses-
sed- and estimated. They have deve-
loped a capacity for deceiving them-
selves and misleading the countrv by
saying that since the targets have been
set—whatever may be happening with
regard to implementation—the pro-
blem is solved, once the targets are
formulated. This is in spite of the
fact that in every Plan, there is a fai-
lure of 8—26 per cent in achievement

How one feels a little embarrassed,
if not a little hurt, when in 1959 a
Ford Foundation Expert Committee put
it in these words. I do not like quot-
ing foreign authorities, but here it is;
there is a special embarrassment in
this finding.

“I¢ foodgrains production increases
no faster’— it is always inadequate—

“then the present trend indicates
that the gap between supplv and
demand in 1965 and 1966 will be
about 28 million tons. A third
plan target of 110 million tons must
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be reached if the country is to go
forward. In fact, greatly accele-
rated food production is necessary
to prevent hunger and possibly,
civil disturbance”.

A clear warning was given by a team
of foreign experts about what will be
precisely happening in 1965 and 1966.
We see every word proving true. The
exact amount of the deficit that was
then apprehended has come to be true.
It is exactly what they anticipated.
After all, they were not Indians. With
this kind of failure, the tragic events
which country witnessed in Kerala and
in Bengal would be ineitable. - There
may be mischief; there may be a ten-
dency to exploit the situation some-
where, but the basic fact, the basic
failure, cannot be wished away with
or explained away easily.

The other reason is this. This is
something very disturbing. In spite
of the talk we hear, there is a dange-
rous weakening of the authority of the
Centre. The Centre today is not in a
position to discipline the provincial
satraps, the so-calleq Chier Ministers
who have come to be the pillars and
props of the Government. You believe
in a single authority, but you are not
able to enforce your mandate. You
have to take into consideration the
prejudices ang parochial interests of
those who are the props of the Gov-
ernment. This is a danger not only on
the food front but to the very concept
of national unity. Shri Subramaniam
can go to the US and persuade Presi-
dent Johnson to give surplus wheat
to us, but he cannot persuade Shri
Ram Kishen to part with his wheat.
He can go and ask Burma’s Gen. Ne
Win to part with scarce rice, but he
cannot ask Shri Brahmananda Reddy
to give rice to Maharashtra, Gujarat or
Kerala. Here is a faflure writ large
in the gradual weakening of the autho-
rity of the Centre.

This is a political matter which is
overflowing into the economic field. 1
know that Shri Subramaniam had
evolved correct polieies. I know that
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he could see the dangers and he was
trying to face the situation and meet
it. But then camg the politician in
him. As an experienced -adminjstra-
tor, he knew the remedy, but the tact-
ful politician in  him—what could
he do. He, of course, had to carry his
provincial colleagues, who are the real
prop of this Government, with him.
But I warn him: so long as we do not
do this, the food problem will not be
solved.

Why do we ask for scutting of the
zones? We know the dangers. Is this
not one single Union to be treated as
such? What happens today? It is
sabotaging, it is undermining, it is
dynamiting, the concept of national
unity.  Yesterday he replied to my
simple question that it was in the wake
of the holocaust in Calcutta that he
had increased the ration in Calcutta,
making it higher than anywhere else
in the country. What is the implica-
tion of it? That is only under coercion
that they will act and come on the
right path, that there is a premium
placed on violence in this country.

Shri C. Subramaniam: I did not say
that the increased quantum of ration
in Calcutta is higher than anywhere
else. I said the availability in Bengal,
taking into account the internal pro-
duction and what has been supplied
from outside, is more. That does not
mean that the distribution of ration in
Calcutta is more. As a matter of
fact, it is the same ration as anywhtre
else,

Shri Nath Pai: I would like to say
that the per head availability of rice in
Calcutta, as claimed by the West Ben-
gal Government is higher today than
anywhere else. If it is a minor point
the basic point remains, that you rush
and do things in the wake of this holo-
caust.

I would like them to see how acute
is the problem today. I know there is
a growing self-complacency which
alarms me. Once the problem tends
to become a little easier, we are likely
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to slither back into the old habit of
self-complacency. Shri Subramaniam,
e shrewed and clever man, has been
having a little quibbling and hair-
splitting. Of course, he will accuse me
of that.

I do not take any delight or joy
in bringing figures and facts and pic-
tures of Indians starving of death. I
avoid it because that is not your
failure; as a fellow-Indian it is my
failure and I feel hurt by it. But can
I turn my back on his juggling of the
words starvation and malnutrition?
What is the crude fact?

Here is a UNICEF report about it.
I am quoting from Mr, Donald K.
Farrs, the expert from UNICEF, a
Canadian national who has retired
after working for UNICEF programmes
of applied nutrition in India since 1860.
He says that the death rate in India
this year would be higher than nor-
mal on account of famine conditions
and resultant malnutrition, particular-
ly in badly affected areas. He has
talked of political reasons. He is an
expert, he is not a political agitator,
he is not left, right or even of the
centre. He was he.e, this is what he
has said.

1 should not refer to consitituency
matters in Parliament, I usually avoid
it, I think the proper course is to tour,
but 1 come from an area which lives
on rice, and I saw the pathetic condi-
tions only a fortnight back, and I had
no reply to a widow coming and asking
me with tears in her eyes this question.
I do not want that a impression should
get round that you will néder get
enough rice even though you are habi-
tuated to rice unless you are going
into the holocaust of burning stations
and all that. Is that what you want?
You' give in another tate 434 kilos,
but here people as much habituated
to rice as the Kerala people or West
Bengal people are condemned to a
ration of 13/4 kilos per month. I am
talking of Ratnagiri.

Thlie woman said to me: “I have five
moutlis to feed. I am a widow, I
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have three children and an old mother.
1 get from Bombay from my son who
works in a factory Rs. 8 per month.”
This is the problem which needs to be
answered today, tomorrow, by me, by
you, by all of us. And there are tens
of thousands of them.

What are we going to do for them?
The problem, therefore is not as sim-
ple as the Government is pretending.

Here is the simple thing that has
been happening. You were giving
your figures. I will be telling some-
thing to you what the experts sag-about
our targets in irrigation, and what the
truth is about irrigation. These are
Government figures. The revised con-
ception for the third plan was 100
million tons. Actual achievement, last
vear's best, was 88 million tons. This
year it is 75 million tons o thereabout.
The same thing about cotton, the same
thing about oil seeds.

Some failures 1 understand are not
within our control, but some things
can be done and are not done. I will
take a very simple example. Five
different committees or six have gone
into the issue of sufficient storage
capacity. The Institute at Mysore told
the country the shocking statistics that
as much as 11 per cent, some say as
much as 25 per cent, of the foodgrains
are destroyed by rodents in this coun-
try. 1 do not know the exact figure.

Dr. L. M. Singhvi (Jodhpur):
Twenty per cent,

Shri Nath Pai: Twenty or 15, it is
a sizable segment.

Shri K. D. Malaviya (Basti): One

estimate is 20 per cent.

Shri Nath Pai: That is what I am
saying. Nobody knows the exact
figures, they are not scientifically
assessed. So, I will not be dogmatic
about this figure, But I would say
that that shows the imperative neces-
sity of controlling the rodent popula-
tion and secondly increasing storage
capacity.
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Please listen to this list of respect-
able committees which demanded time
and again, recommended that the re-
quistite capacityp be created in the
ocountry. From 1843 to 1964 there have
been as many as 8 committees. Some
of them are: The Foodgrains Poliey
Committee, the Famine Enquiry Com-
mission, the Agricultural Prices Sub-
committee, the Foodgrains Policy Com-
mittee, 1948, Government of India deci-
sion on Foodgrains Enquiry Committee.
1 am stopping because of paucity of
time. _ill these recommendeq the
mini storage capacity that must be
built in this country by the Govern-
ment to hold these grains. And what
happened?

The minimum would have been 5
million tons of silos to be built, store-
houses and warehouses to be built.
This was something which did not re-
quire priority from anywhere else ex-
cept determination, it is the singular
right of anybody to decide and deter-
minedly follow it.

You showed great determination
about a cause you believed in.
Mr. Subramaniam resigned on an
issue, about a cause which was dear to
him. He proved that he was a great
Tamilian. How much better if you
had shown the same determination,
that either you solve this problem or
go out, not in the theatrical manner of
some that your colleagues have done,
but in a serious manner. The food
problem of India can be mastered,
solved. Other countries in the twen-
tieth century have done jt. I shall just
briefly bring to his notice George
Harrar's book, before I ask a question.
He should look into that book Strug-
gle for the Conquest of Hunger. And
what has he to say? He says:

“The simple truth is that we
know enough today—now—to
transform the food production of
the world. So far as scientific
knowledge is concerned, there is
no longer any excuse for human
starvation.”
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And he points out:

“Twenty years ago Mexico's 20
million people averaged 1,700 calo-
ries a day. Today Mexico's 37
million people average 2,000 calo-
ries and they have a varied diet.”

The population has almost been
doubled, but the ration has not been
cut. Their consumption standards also
have expanded to the percentage of
about 70, a respectable figure, by the
use of new technology. You know the
inputs, better seeds, better implements,
better fertilisers, better credit, better
marketing facilities—the remedies are
known. Why do we keep then failing,
and what are the likely consequences
of this continued failure?

You tried and made a big effort, I
am glad and I must congratulate you
on the courage you showed. Having
been confronteq with the failure of
agricultural and food policies over a
period of time, which was not your
failure, you were not restrained by
dogmas. Foodgrains had to be im-
ported. If we could get them from
neighbouring countries, good; if not,
from wherever that was available.
You were not browbeaten, I think you
showed courage in that. But that is
not going to be the final solution.
Even the Americans are getting wary
of selling India foodgrains. Mr.
Brown, in his confidential report to
the President of the United States of
America, warned the President, the
Senate and the people of America, and
the people of India, that we could not
continfly go on depending on the
availability of surplus foodgrains from
the American granaries. Their popu-
lation is increasing, and they may
need it. He has computed that 20 per
cent of American surplus production is
being consumed by India alone, and
they may not be able to oblige India
like that in future,

I would like to ask Mr. Subramaniam
about this. These are failure of policy.
We know, I need not repeat, the cause;
we know the remedy. We have the
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talent, we have even the administra-
tive capacity, though the failure of
the administration has been miserable.
We lack the continued exercise of will,
determination, discipline in tackling
this problem.

You appointed the Food Corporation,
but why did Mr. Pai resign? Very
simple.  You brought in a brilliant
young man. I am not saying this be-
cause he is my name sake. I do not
know the a, b, c about him. He is

from another State, I believe. He is
from Madras.
Shri C. Subramaniam: He is from

Mysore.
Shri Nath Pai: I am from Konkan.

Shri C. Subramaniam: He also be-
longs to Konkan.

Shri Nath Pal: Many good men
come from that area. We are a deficit
area in terms of foodgrains, but not in
producing good Indians. I know that.
We have a plethora of them.

The reason given was that the Food
Corporation was not allowed to func-
tion as it wanted to, independent of
the Chief Ministers; the Food Corpo-
ration could not go ard buy wherz it
wanted, as it wanted, when it wanted.
I think he will not contradict. This
was the main thing. And today it
continues too.

Then I come to rationing. On a
long-term basis he should be prepared
to take some unpleasant and tempo-
rarily unpopular decisions, rationing
in the bulk of the urban areas and the
deficit areas, not for a year, nor for
two years, and it is no use going and
telling Parliament again and again that
it is going to cost, and it is going to
take time. Were not 18 long years
enough, and what is the cost of the
Bengal Bandh and the Calcutta Bandh”
Don’t try to avoid, don't try to shirk
the issues.

Frankly speaking, I require at least
20 solid minutes to make my submis-
312 (Ai) LSD-—10.
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sion, because I have not touched any
of the aspects, and here is a massive
Ministry. How many departments are
there under him? I am glad you have
brought them under one wing, but the
results will have to be seen.

In conclusion, I will utter one warn-
ing. During the last confrontation
with the Pakistan, we removed one of
the canards against India. The canard
against us used to be that five Indians
did not make an equal of one Pakis-
tani, but in the fleld of battle, we
proved that one Indian is more than
a match for anybody, but this victory
in the field of battle will be whittled,
scattered away, snatched away, des-
troyed, taken away, eroded will fade
away, if it is not proved in the factory
and the fleld where grains are grown.
So long as five Indian farmers are not
to equal one American, one Australian
or three Russians, the victory in the
battle fleld of Punjab will be a pyrrhic
victory. In the factory and in the
fields, it will have to be proved.

Mr. Deputy-Speaker: The
Member should conclude now.

Shri Nath Pai: Mr. Deputy-Speaker,
this is the last sertence. I am going
to quote, not g revolutionary for your
benefit but the man who coined the
word ‘pragmatic’, the father of prag-
matic philosophy, Francis Bacon.
That is a warning for you and perhaps
for all of us. We cannot afford to
take the food shortage in a complacent
manner as we take it.  Either the
government is panicky or gelf-com-
placent; it is never serious, dedicated.
You will have to take the middle
course.

“The matter of seditions is of
two kinds: much poverty and
much discontentment. And if this
poverty and broken estate in the
better sort be joined with a want
and necessity in the poor people,
the danger is imminent and great.
For the rebellions of the belly are
the worst.”

hon.

I hope we have had enough of minor
kind of disturbances. Still with cour-
age and vision we can tackle but we
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will have to be ready to disregard the

pulls and the pressures of the provin- ieEfEd FC7 & gz oft sy s

cial satrapies. Treat this country as i’

one whole unit; take the remedy wilh
courage in hand, untrammelled either
by dogma or provincial pressures.

Wt go T IMAW WFRA, qAX
gy ot & soey @vwme € fe oo
8 red & waeT faar 1 18 AT ¥
we fggeam us §f gaw w @y
gu W ow #Y FwEar s aEw A
®T g%, 9% AFNH Y 7 § ) wifax
ww wfew FW 9T N ¥ A
Ay g WY dxr aft W aF, W a7
qrewY gat ¥ AT grn & wfaat
wet § | T AW & g wETAATY
Y arer o€ Wiz ey ferfady ¥ gmoy
qx Wz A dv afqn, g@wad w1 7
ara Jurt W guirh war W gew
far, arfe T it framt & dw
dur gradt g, gwrd wfe Afy et
& a¥, darare w3 @ st saver e
Tret § WY SEA e w) @ g
§ ¥R ¥ wfaat w T 3
af | Afww, goreaw v, AR g
& &y wg oxar & s ity ajaemd ok,
afedt @Y war€ wg, efem &) facy
may, &fiew gw difen & g ge o
Rfer ag O 1w aifava i
yfoirdt ¥ fawre @2z ¥ Y faed), ww
q¢ Y wTIeY e v fie fagre &
ORI U ®AA qAT——ALTERT 7,
Yy fored gr| w0 A wfer
fork qre #wer Q- Ty aww §,
afew 3w & are@ ww wfer 23 oxy
%Y §, ag weriTd #% yud dET
o3 6 ¥ ww wh | AT TwwT Ao
war gur, swewwA fer oft A af,
afexw frt &, s wifowr &< ¥ avz,
WY, argfrE ol & ¥ v & fadr

% oF wir & feam #7 Fwww
o fagw 18 aT & £ wgw & wwwwTe
Y §, o frem € o) ofF 2w @
§ 9 Avw ¥ W ff o maew &
oz ¥t o, ¥fwT g0 gw F me wgAr
9T @ § fF sy & ;e EFgmgde
T A Gar " fwar man, gueeeT %
fad oY dar &s far mm, fFam) o
g ATEi F W 3% §9 fewar famr
€, T &1V 9= &, far qF a1 =
Y 7Y faey | gerdzr FEA w1 Adon
w7 gur 7 wF avw At weriErd ¥ g%
¥ 79qq FW & fa¥ ow w2
war fage &, 3few @ o A &
ot qerfRrT S wY dewe v fear
3T W A g9 48 &Y ) 9w I
¢ fx g fagre wi fagre & v
st faemd & fad 393 o fedwe 3@
§, &, w4 %o sfEvm & gfaad =g
&0 91 @ §, 9 wefa a7 fAdT T
worr g, faeré s wwew @, &g
&1 9ay w3, AfeT 9w feamat £ o9y
A 9T Ay AW 9 ger faar m,
werderdl WY oy ¥ g fmm T e &
forame ot wife agl & i g ¥ w7
g%, ¥ 9 @Al § afed § serdgmdA
wr it 8 | ww wT feeR go
gfeom, wfagm = f azrfzr s3%
X & ¥, afew I A oA
o & 7 91T Tw ETg & wrowT -
O ©F 74T |

& wTaR ATeUw @ GCRTT ¥ wFAT
wigar § f5 arx ifw Afa &, sfe Hfx
¥ wre aftedw HAT gA | W9 W
S1ga & fF Mzeww o ar Agrawn &
gt ¥ qE &Y avn, o7 fazdr @
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qEe w3 § 1 afea fggear & wia
AT Iy § ot fagdy av A ¥, fazdr
9T ¥TH $F § Apw w@ £ o Fee
qeY feafa & g dyeama #& gd £
a7 ¥ N Nfew fedt & qra § 6
Y foedt & qre &, @) Fov ¢ sz
a3ar, ag &y aff avar ¥ ) safkd o
et xzw, wmiawd wew gdv
Izl gu, wfy difa # wig aew a6
awd | -

a8 N arHE v oW & o
qifeE ®1 Tdw gur, ERAT gUT WiT
Yo THo 480, A% I WRAWT T §,
& argey # ow g Aw & 39T wife-
oA & faure @8 983 ad ar gmt
W & YAt § uflw W@ fr wr wdx
et qer w1 waw, Kfew gu qrp
@ ¥ Agf ulEd, @ AW 6 dEE
fwar war 1 A& Wik aar gur fe ge
qwo fto WY A wah sy} & wIA-
"t AT W 1@ aYg ¥ &1 100 To
TEMT Ag ATATC AT WY AW ¥, ;W
100 ¥o AT w7 Frewery wak agt
&< forgr 1 Afwr xa@ oY avegt g 13
ot aft @Y, & oy i F mar 0t C g
e K qor fe ey WAt & o que
far & fs 2w & Fa¢ dweweT feafa
w1 7€ , An FY wya W wwE war
# &, at w1 wiwere a1 st sifeat
oo §F are ¥ ¥ wgA & fad nw ¥
ot ¥, ¥y wTeEr Anefont o5y
T wae & fRy ay wex ¥ wex gy
awdt § 9% SATH & AT ¥ §8 A
Fa«mT, a1 ma & fewEt A wgr fw
urer a% ®1¢ W wifewT aix ¥ 77 A7
7 & far 7@ wmar | qg @R s
fafrezr &1 oA 41, gATY A a¥
IFTHT T OATH 91, I GTATE A WIATY
fasr 7 g0 #1 w=Ar &, Afwa saneaw
HETE, AT 2w #Y gg frafy B for awen
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ot wig 3 §, wfawr @t w3 §, iw A
W § AT wodt wir woh ¥ e
sy At & 1 xwfer wgr g fE
WNT W9 AW FF AW FIAT wgd 2,
&t Hig AT Aar w @mAr g ow
i ® a3 ¥ fRd wa i v @ w
swwar wif --Aaw Wi ay
;R & f6d, ar we ug w1 o

-awd ¥ gut A ¥ gend & ued

w1 &g W A £, A o agi g wA
¥ feafa fogd 158 e & widt a1 @
W § A Wi o 18 miw s o,
ag feafa Sd sw & ad @

gfa % v aftadq @ § i
VAW ®Y §T7 ®T awd § Wi AW
45 0T N wwdr ¥ Iuwr fear
awd § 1 cufad g waw ofzdy w73
A Wil

% ¢t & oz wa agwifar 93 wmar
g 1 agwiiar \r ¢ ? Wi qg ded f,
AT Far &nr @Y & wfemr s
Rad § fr somifer i s s
guT 7w ¥ wadr A s,
mE-agE W ¥ A ), gw A€
w1t w3 §, afwq war i ag f §=0
fir 2w & wRT (AR FEA N w0 £7
§, wwal £% § ¢ wmg AR A,
Iy wERg, dfeq N wEA g, gary
uifeat uad #1 mifgar 7 ®g 7 ex
AW & Jaw w3, 2ATT AW ) ALA
AT T ATA K FF FT A9 a4, Afwq
I wren 1 mfa af famdr fif,
awife nWt A% 29 awT §wT W,
wvg amfuw fiwT 1, mifear adafa
w g ¥, feam & mg dar ¥
frara & 78 fawa 2, 1 w9 w1 A
LA RO AR T
e a7 oA g g Famata
grareary feawrd & | Sfew wmw § 3=
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[t g0 7]
¥ ¥ foaly afy mat ¥ w9 = @ E,
Y SEW T ANE FT ¢ IR [T FT
@ & 78 ¥aa gy wEd & W fw
A E e A I G E
qOF qIE FEEA O G | W
1 et & wrrl gL Ay famen
RNEufmgadzRifmIsm
M ARIFT@IN AR
Y T I B, IR QW FT G
& o A T @ 8, o g @, A
R 7 W g @ @ & A A @ v
£ | gw wremifeey &1 w9 3w F faw
AT AR € | AT 7X@ 5 A w1
ot &% & ¥ F | T LW Ag g
arfed 5 oF aqr e #T wodt O
T A FT T I, G G TG
& @ & fga &1 s agr & W} AW
FeW-g-Feq faem #T 99 | W AW
e § 5 ¥ g AW ¥ o9 A W
arFt # AERIET FVT ARY § A1 W
T Fwfeey Wt @ W § o o ¥
a7 g A awd ¥ o & ww & fg
FTE I IR AT &1 A1 emiafen
Hade @€ AveEs fag g @wdr §
Ffe oo S A TR e AT wER
27 3 wuwx € f 7 ot e ATl
e § | 9 wrEAT A ¥ AT W
g1 ot X A oY 1 wferd g &
IAHT RWE & ST g 1w a
a1 W Fmmfed &1 W wfrwrd §
IRy qF a1 IEET W ST § SEy
@ #T 3G | g 7 & 5 A A1 0w
T § AL T 9T AT HEA 9IS
g & wrm F@ §F fou ok smfex &
I faear & st a1 oF Wi
JIET HT A A G FNATETE | W H
WA FT FAATAT @, WL 7Y T
2 W gEER & W weE qFAr
ERU | g § A9 FESies W9
wAS % & AifeT 7 @ FTTE
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wTATE qE WY FIG qW FI A 43
IE | W WA T SO a% g
Hifa <& a1 g ) T San wiK
o frw axg & W 1 s g
TR WG T FHECT AN FT-FTH-
T AT AR & a1 Wiy G o ahe-
qw ffam @ § e @ Ty W™
T 9EY AT gE Y FEIIW FIT § IR
& 99 7 g afew wE fram o
ot g AR G F IR N W A
W 9g |

uq &N ¥ gwfa w oamy §
WX IqET QAT WEY & | AT
foT FY ara o w9 w@ § 1 w9 A
w1 o sifr W ¥ W dwx &
# g g f5 o w9 framt ¥ W
9% T y9A) F@ ¥ fou ar s WK
TR & & fo o & fearw A
woT ¥ g w1 g7 WY A aEQ
T & & Il Sow qe &2y, ard
TN qt #, 9 ggAd e W@ @

oowmy faRwi § W 1 ST wrEsT @ 9er

Y & T AT AATE A wT W
& ST miy faRel ¥ W 2¥ &) we-
e framaY #1 a7 AN F & T IS0
AT & | IAEY WY A | '

IR REWAW . ¥E WY FE
Ladl]

M ge W FAW F @F QA
Joar § W A qW 9w fme i)

fer wF

amgtfas faw # AT & e
2 | 3w ¥D, Iwd Ao W ghamn
F de A q@ W F I o) T=F
TORT § TATEH TG &1 a1 ST A0 2 |
afFw w9 3G 5 = e § @
& fog s wft oFamEe A St g )
& o dr gt @, ST oI fRar
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T & A 9gfd ¥ WK qRw
sl § 9 feEm @ v @
T I § 9 FQ AT Q@ § I
G AR sfus & € Jafs %
ATEA FE A T g A FH G |
IgH T F § A9 gfEw F &,
INA A W1 I A HT TGN 6T §
& s fFam g S & weEr
QAT #Y q@H T HCU ATEAT &, WY
fie A FA A GAR qGTAT A ANEAT
g 1 A IER) WA qga AR e
aTa & | I o aresi A e
N & I FHY 9] g qG fur
T § | WY afedr A REER 51F
A & & IH YT FIAT AT ¢ |
o9 w4 AE AR Aoy § P SEwr
MMLAN P FD @A Fwagy
R IR & o awd § Y g
oI AN § g T ¥ ) T qf
T AT & W IEN AgT A1 g
A &g FTH WIS JTE F AR
2 & & | o fea swifae €Y ar
& | 5w gaw S &, W feww e
N Mfqarge # w9 @ fgwa da
X AT ag A ¥ wmw SRR
SOTET qqT H q@1 &4 | ’

U WEEW s @Ho e
qrfest

ot go R : A oy wAr @
fear g 1 % 7y, ..

ISR AP : ATE, AT |

Shri S, B. Patil. As there are a
large number of Members wishing to
speak, I have no objection to sit be-
yond 6 O’clock.

Shri 8. B. Patll (Bijapur South)
Mr. Deputy-Speaker, Sir, at the outset
I am very thankful to you for having
given 'me time to speak en che De-
mands for Grants under the Ministry
of Food and Agriculture.

CHAITRA 30, 1888 (SAKA)
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Mr. Deputy-Speaker: We can sit be-
yond 6 O’clock. As long as Members
are there to speak, 1 will sit, even
beyond 6 O’clock.

Shri S. B. Patil: I am much thank-
ful to the hon. Deputy Minister in the
Ministry of Food and Agriculture, Shri
Shyam Dhar Misra, for his speech
and congratulate him for the various
steps which they have undertaken or
which they propose to undertake for
the purpose of increasing food pro-
duction within the country, within the
l:mited resources.

1 would try may best o review the
situation as a practical agriculturist,
mainly from the practical point of
view, Agriculture in India is the big-
gest industry which is supporting 76
per cent of the totul population.

16.36 hrs.
[SHRI SHAM LAL SARAF in the Chairl.

-'Shri Bhagwat Jha Azaq (Bhagal-
pur): Sir, I want to kaow whether
you Wwill call those Members who are
able to catch your eye, or you are
bound down by the list which you al-
ready have and you will call from the
list.

Mr. Chairman: Why should he pre-
suppose my decision?

Shri Bhagwat Jha Azad: Good; that
1s what we want, Sir.

Mr. Chairman: I would request hon.
Members from the Congress party not
to take more than a maximum of ten
minutes each, so that a number ot
hon. Members will be accommodated
Secondly, as far as hon. Members
from the Opposition groups are con-
cerned, they will have their time. but
not a minute more.

Shri S, B. Patil: Agriculture contri-
bute 50 per cent of the national in-
come. The per capita land in our
country works out to less than an acre
in our country. Very little addition
to the cultivable area is possible. We
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[Shri 8. B. Patil)

cannot depend upon findings more
and more cultivable land for increas-
ed agricultural production. We have
a.ready reached the limijts of avail-
uble arable tand. The only way for
the country is to increase the per acre
yield and to the extent possible by
increasing the output per man-hour.

Then, despite our planning, India's
progress has been the poorest in the
whole world. During the three Five
Year Plans, though the overall pro-
gress has been substantial, it has not
kept pace with the population, the
production target and the needs of the
country. In the first Plan, the target
of 2.8 per cent average annual growth
rate was realised, but the agricultural
growth in the second Plan rose by
only 3.9 per cent annually, against the
target of 55 per cent. In the third
Fian, it rose only by 2.8 per cent annu-
ally against the target of six per cent.

The main regson for the failure to
achieve the plan targets has been lack
of systematic and detailed planning
area by area, particularly at the vil-
.uge level. Food production in 1965-
68 is expected to be only 74 million
tons against the third Plan target of
100 million tons. Our failure in bring-
ing about rapid increase in agricul-
tural production in the face of the
population explosion and rising in-
comes is leading to an economic
crisis.

Sir, there are great possibilities and
opportunities for increasing food pro-
duyction ¥ Qur coumtsy by adepting
new techuological farming methods,
better organisation angd training. Euller
use of the existing irrigationm facilities
angd available fertilisers and pest con-
trol methods are necessary in our
country. By adopting the extensi
uf rural education research, by adopt-
ing the extension of advisory services,
by adopting adequate credit system,
many advanced couptries in the world,
such as New Zealand, Australia, Japan,
West Germaay and, U.S.A. have achiev.
ed a high ‘evel of production in the
agricultyrul front. Only 14 per cent
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of tho population in New Zealand
work on land, but e¢ach farmer ip New
Zealand produces enough tq feed abaut
98 people. In India, 78 per cent of the
popylation work on land, but they
canmot produce enough foed to feed
theinselves.

q

The level of productivity in India is
nat comparsble with the advanced
countries of the world. The yigld per
heetare, i.e., 2-1/2 acres, of wheat and
rice in the various countries are as
follaws, (in quintals):—

Rice Wheat
Japan 526 25.4
Taiwan 3.1 0.1
UAR. 58.4 268.1
Australia 60.8 484
India 13.8 a9
-

for increasing the yield per acre, I
want to make the following sugges-
tians.  Firstly, seeds responsive to
heavy dosea of fertilisers should he-
come available in large quantity.
Secondly, adequate irrigation facilities
should be previded. Thirdly, requi-
site quantities of fertilisers for opti-
mum application to the land should
be made available. The low per-acre
yield in India is ‘mainly due to low
fertility of our land. It i eatimated
by experts that one ton of nitrogenaus
fertilisers  put in the land produces
additional :Q tons of foodgraing. Ap-
plication of adequate quantities of
fertilisess to the lang is the only effes-
tive means for increasing production.

OQur abjective must be to achieve
self-sufciency im food within owr
country, within the limited resources
of our own in order to feed our popu-
lation. Dependence on PL-480 im-
ports is not only bag for the economic
development of our nation, but it
undermines alsa our self-canfidence
and self-regpect. We must stand oo
our own legs and a beginning bas to
be made now towards self-sufficiency.
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The deficit of about 8 per cent in
our food production ig provided by im-
ports. It is possible to make geod the
deficit provideq the Government ean
make an all-out effort sincerely. The
suxcess of food production targets de-
pends om irrigation, supply of ferti-
lise s at reasonable rates, improved
and high-yielding varities of seeds and
adequate and timely credit to the for-
mers,

I now come te the programme of
high-yielding varieties of food crops.
The entire strategy centres on high-
vielding varities of crops like Taichung
Native No. 1 and 65 in paddy, Mexican
Sorara 64 wheat, hybrid jowar, bajra
and maize. These varieties have a
build up based on scientific data.

Both in our experimental gtations
and in the fields of progressive far-
'nars, it has been possible to produce
more than 2 tong of wheat or jowar
or maize or bajra per acre by using
hybrid seeds or Mexican wheat 64
seeds. In my own garm, I produced 41
quintals of hybrid jowar in one acre,
including the ratoom one. As far as
the production potential is concerned,
the future is one of hope and opti-
mism. This programme will add
another 25 million tong to oug food
production and wipe out our food defi-
cit by 1970-71, according to the Minjs-
try's report. There are 62 million
actes im India with good irrigation
facilities and it should not be difficult
to produce a minimum of 2 tons of
foodgraing per acre in such areas pro-
vided the requisite inputs are avail-
abia.

However, I am not happy with the
prices fixed by the various States at the
producer’s level. The low prices for
his produce at the cost of the farmer
will not bring increased food produc-
tion. The farmer must be guaranteed
a remunerative price for his produce.
The next step must be to make things
cheager for tne agriculturist so that he
could agree to bring down the prices
of his produce to. a level within the re-
sources of the common people.

CHAITRA 30, 1888 (SAKA)
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Food must be treated as a national
subject and the whole nation must
be treated as one zone. No one should
have the right to hold up others.

Lastly, I welcome the expressed poli-
cy of the Government to achieve self-
sufficiency in food by using high-yleld-
ing varieties of seed by the end of the
fourth plan through a detailed pro-
gramme of action.

With these words, I support the
demands.

St gem «ur ey oA
qwTefy AT, gt Aw ¥ wra awer
T wfewr & o a7 T N ¥
o At & s wfrw w af y
& ¥ A wiwy oxf 7 & 7%

& gz «F awg 0. ¥ ot Oy Are-

f& o w#fr mrzm N v
g £ 140-150 Hefor zm
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[ awmfa wgw ]
Fiferw FI A JAH ATHY FATET FET

UL LU G A

< gew 9 woAd : § ag FE
I g f& awrq Afq foege
YW } | IF F T I qHET A0 F
G gl & | A §TX W AW 9%
SR s fadeh @ w aw &
AT ITE A IAE I FTH drErT
Tt g | & w9 A TS fr fadw
g F1 I AREFT F qHA §
5 W @R F FTOr IHF fraer I
¥, et "o g1 g 7 Q1 9} A
@ =St Iu gi, 75y e AR WA
G & FTfae TgF @ A | FIC
weol! wERy og Wy & 5 o wfee
F A S 9 A9 At wus www
G217 Y AT A { A AT T ST
e et 1, ag 78 W dem@r A a7 Ed
1 vod A F A g T
Ffem we oY 1 oo Hfa g T
AT =fen foad wfqsy & ax & oY
g Fifer | A gW 1 SqTE,
fararcor YT (e & T amEt a7 fase
FE@T & ) ST ¥ fan faw e
NIt F AAWEHAT § W F WAL AR
T H FIEEAT FTE A gH
FE 8, a8 g @A & 1 gH IWEI
g T =ifge, AW, wORE, g
e AT A J97 9T 9 A9 = AN
T TEET § AW wERY, A
T @7 W AN HT 9 9
Y faur a1 IuFT ag T WY T2T A
W | gg s fadwr @ @R &
A § qTS ) §, gy 9T g i
o ww g @ ffs g T
qaT TE g Tfen 6 g &g ¥ fag Wy
W F G W | AR 2W F A
g 937 e &, favewt g0 ang,
99 9T NI AR [T Afgw  wer
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e ¥ wE g AR W & aa
T I @ F—ogumw, fe W
IAX WM | qg AW HAr wEREA A
T | 1 & s Swgar g f5 e
T 9 A T &) W oF @7 A
qEY § 7 A9 AR AW FT oA Y
FAAT SRS & 7 T & T W IqEW-
&7 & 917 F gqs; 5 5@ A wav
¥ g et aifer g€ @ 7 Tomam WY
g9 ¥ | FFT 6 ATG T AT T gHT
1 6 9™ T AT O 9FT T IAT
et o & T wr AR A S &
W fody § faemar ST w@r & 1 @A
o9 FY Geg et § F@ A T9T R
R FAT T1MET |

feror & oY =< A= § 99 & fag
Wt B W 3 w9t N 9 fFoafew
& W IR T & foT 9w ¥ Ay
0F fa AT A@ ITET OF AN
AT 9} | e AT A @
T ¥ HR FT TY w78 TG ARy
g fF a8 9T A a1 I =R 9
Y & TF AT FAE@T @ | AT
HAT A I ¥ A § AR W d
& T wiuw weww § ag A1 &
T Wy & fF g A A w1 OF
S FATAT A1E | HETE F e qe Ay
wegAfa & FTO G T AW @R )
¥ a9 ® TqETs fFowig ¥ 80 WA
feqee araw famwar &, agE & 85 T
fadew, AT # 125 T fEwed R
FE A 200 w97 foew fawar &
& T FRW § 7 & qeAT WA §
T FEieE g a
ITT F AT T G § X WO ¥
uY I 200 AT faEew ¥ § W)
AT W gt ¥ I A N g
I W9 85 T faaew W E 7 oW
#1307 § AT Hg 3 w7 FaAA
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THAGF €AY W /YT AT FT IS
e w37 ¥ fog Qe frar 9 @ E
# wed welt & AT Wmgar § f
w@ Y ® gw & gfF ww &
Ter Wl A€ Wed W FUE HeAw
ot qgt & ¢ gafag i e wA A
IF & AT F W1 AT T AT FFEAF
a8 foar | o few ox oA w0 @@
wiferdt & TaTar # W o7 @ E ) ¥
T e W g ¥ W @ § | g
Afadi & wRW @ ¥ wEE w4FQqQT
R ’

Ay ¥ FAw 1 wiwawT gar |
A X UF S O e o e
R 2w ¥ W A y9r @ I AN
firqr o@ | ag A AT WA | IW I
1% gt WY 9T qeq Afawt w1 aed
F9T | 36 & T ¥ w R ¥ w A
= xg fear fr Wik gw oW are adt
MY | IaET gefonT g W f @
& fr W@ @ S o W @ W
@0 W @ AW AN wfeArt wwa
o1 @ § wfws Al Wl @ 8
A

% oF g0 a@ ¥ N §
fr wor SwTeT T ¥ fNT g A
fielt sfer @Y § 7w qww A
W ¥ ot @ fewm ¥ sif A 9ad @
wfuw safy st wfgg & | @ F
fa X ¥ £ e a g
ool X W & w7 9T SareT A fear
amdm 1 e & awwan § e 3o ¥&@T
1 @ o S & fal I A I
s &) i varET & s ¥ € dxrEre
|l g TGTA FT Wifw F A7 | W9
39 g er Y wl T & ? W
LG R R R G R R AR L
= & 7 wrg w1 vy § fe gw gwed
¥ ¥ W AT a0 F aw fed
cafey wrar & AW & 1 for wvewd

CHAITRA 30, 1888 (SAKA)

D. G. 1966-67 12094
% o 4 @iF WA E 20, 25 A%
3019 ¢ a8 gavd A AT awd &
g 78 au sradr g 1
B ot FY Y Freely Al &) e
Y 2w F AT 7 Iwfa @ W arc
AR g s FE A IS ¥
ag % ¥ 1 fang & fF quEe & A
ZWTE | TR AT F I F1E A
&1 W 2w H wrw guiaaw QA F-
E W A § A mI W T w

IUT & NF & @I F T A1 § A

agl & fasaa & 9% ¥ § | vToeaTA

qaTE T  ag § quAt w71 fawr

g1 2§ & T W w7 @I 9T IHT
foega & qa7 #1 gt w7 § NT Iy

¥ 9UYA RIS AT AT QI ) T

ag { f& At I 400 T9X F faee ¥

qgT AFT A 1000 TIT F 987 &

T ag T faforta ag s @ §

¥ wyara Wt At & FgAT ATEAT §
f& ggia fadwi & 37 FOF &7 o
RTGT § | WY AT T A9 9% fA_re
faar § fF fadw & o7 g mATT 3| w7
WO TE F FRETA A A wAw dar
fear § s & geai 9T Aft qFT ?
T 99 @ qT ATAVEHAT €9 I3 HT &
f& agt & 91 R § I wie
AT ¥ I ¥ 59 & 3fww qew faw,
qIvwT gew A | 9T ®Y qma &
21 1% I & faaa fge ga@ ava w7
T G717 X | A feamat wt
I I & giva 9 A d1 gH
ST @ fF FTEEIT TR 4G T A
T Fa | #fFT W qw § waAr
Y 7Y ¢ fomet o ToEfaE wort
q Jagw FT s g€ ¢ ¥ fawarg
2 f& madIg KA AR T4T K1 G 67
& & 1w AW A T s
#1 & f& N7 wem w3 Fo a7 &1 wAnn
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[siY g% w= woa]
A T AW | wE § TR s
te n3 g yfaqy ST wATww
fog w3 & #¥ frwar w1 59 & SwRT
W T § I€ BT @1 97 W
aweer ¥ fow wia & ¥ fawal @
I & SATRT HeR § a7 § ag fawan
g1 | ¥T AT ¥ S¥ F1 wfaqy ey ar
g% ¥ el oF & sfsmi Twc g€
TSI T GET L P qEwE A AY
35 faa Ffsark vgqe gon § &few
T F SAFT qEHEAT QW & W6 |
B w%ar § f g8 faq Sm wy 7gd
Wi & faay & sfemg gwh afew
771 vy § Fr wgd Wi 9 g ey afes
IEHT ¥ FHT ¢ WL WG 9 A}
fa marg |

¥ oF WU @ FAT ATEATE ¢
19 ¥ F aNA T AT § 57 A w1y
qegaTa et & | w9 A aform
B TW FT § 7 W IR K Fred
G AT AT § I F WA w) T §
KA AT § ¥ EE KT HEHA HLATL
N g ? e AR A v aw
wawy § fs T Fv wrdifor ofoas
FIA N W FAX T FH § OF
KT AT & O ATEATT ST HRATE
W B oA § @ g §E o0
T =ifgy L ¥ wgw ¢ e wgt Twe
e 2 a5 77 wwa At ww
TH A W 3400 W Iq e wfa
sATE 1R T MR

WE FRORTO Y w1 3| AT
g aw ¥R & I A qT qT Wt
fagr 9T | fmTAaY WY WF XY ITET |
agwrdr afafoat X @ | R
aFr ¥ yEm @ s owE ¥ dw N
W wYe VT AT Y ST wh ue
T 9 oy fear orrd 1 Ty ot w &
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I T WY AT IR I _AT
INHT AW F AR | TR A AW A
ufas ¥ wfew e ot 9@ 1 &
aFR w0 ¥ W e oww e
£ N T § W ww F @ g
39 ®F N apfeaad § o IE i A
¥ =rfeq W ot wrw & IF FH
gaw FTT wTfgd | AT F A w5y gR
ofe® ¥ afas sgmw wifg | wix
¥ & wwT wmra ofads @
a1fge & T FY 77 3w F FEE FA
3% W wEEE A wrrw e
Jeang A afa FaGFWAITY
T B & FAT Ty SwT F qvee
AT T AW AT ST B G e | &
wign § fe S@t ol & ww Sd A
#fa% 9T g D wF W9 @9 F fow
IR | oW fae W &< T oy
W OF § 3¥ A w T G T
¥R W vt s & ¥ G wfgm
sfes & wfes @/ ¥ & & 1 w9
WAV IR A EIGIEH
& [ma

TR WA W HEN IR §
arafen @ W1 K ast ¥ w0 w1 @
| QA W W o R geR
wigan § i st 3w 3 ik grme wifgw
T §F0°8 ¥ O T3 & 08 ARMTS 96
ofeR STTT TR WS T W W qa
WA ey o v 1947 ¥ Trem
T 8N VR WG RH G R
¥ 8 WX R Wt g 4w AW ¥ g6
i Rogon wm g § R owR
Z A% gw @ W whe R oW
o o % fear k| W A A
W % FAFT § T R TR
W awa 2 WX gAY A BT AT #
dard wrw W At 233 1 vy bl
¥ o oreire o7 o *Y Ik f W
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So@T ATHA & | WA geedt {6
qgT G FE A AR WGy § o A wwr
R AN A NA XTI SR E AT
TS WW & w1 § | Wi gFa
™ ¥a A R A §TT I W58
et ¥ NP ¥ e @ fear ama
arfe afus ¥ wiws AT 41 3T
F WTHTT 9T AN 2 W IR F
afg 73 | FTH aEE # v Aw H O
a1 § fa el A s gfosm
=k ¥ & Iwfy &Y ¥ Afe ww
I% 99 ¥ fu seargT J@Y T awy
o I W A, M@ T TET AT
w gt gfewd aff 30 Wy

TOEH & TG FT (AH T TAT
T § W@ W §S T g s
* ox fadew o7 ¥ e IR qr
Y FWET F1 AgT I AWT 97 | IR
e fs awr OF ¥ WEw & oo g

mgadw ey ¥ faw 15-16 gaTv

QL AN AT 8 1 IR v @ froafk
15~16 F@ "G FqT @ fHy g7 &
qTEY ATEH § TAEQT A qIET 15—-16
FUT T &3 THE K AN T WA |

qg M| AT 15—-16 ®UT 94T
qIT WET ATEH § TG & FHY
T 9 A TY AGT &Y OF qIA &Y
R F § 4G IATH WUHT T AqH
T wwar @ ¥few woe T WM =
T4 A | ¥ Ew N A =mw
ESE Rl Col ook R N
= wfew xF w73 ¥ frg ot wfe,
w8 @ wfygd, g @ wfem
TG TE £ 7 W9 qwanfanl w1 %
A % feu faRod ¥ g T <@
3 I W FE IHEm A fea
w1 3 # wfew w% ITwA & 3y Srere
aifgg |

CHAITRA 30, 1888 (SAKA)

D. G. 1986-67 12098

TqIEGH, G, IAT NIW WK
a8 2w, ¥ AF-AT W w4 §, A
TE AT § s da w7 e
Afe wT FEEETA 1 STeaTEa i,
IR q ffadr

& gawar § & qrdw wa o A
¥ W ¥ ST & AT § W wEA
A 3w W R ogew 7w g
% a7 W w6 N7 F g w1 e
o

Shri Rajeshwar Patel (Hajipur):
Mr. Chairman, there is hardly any
member in this House who would dis-
agrec with Shri Kachhavaiya in his
hope that there would be self-
sufficiency in our ford targets if only
we would be able to supply water o
Rajasthan, Madhya Pradesh and cer-
tain other areas which are not able to
do their best.

1 have been caretully listeaing io
the speeches made today and ycster-
day and, for the matter of tkat, 1
bave been dcing it for the last fifteen
years, and it is not merely in the
budget estimates that we discuss the
problems of food and agriculture;
there is bardly a session every year
when, for some reason or other, the
food situation in ‘he country does not
come in for discussion.

1 have tried to understand the pro-
blem of food and agriculture and
have been a close student of othe
subject for nearly over two decades.
The other day Shri Subramaaiam,
while speaking in Coimbatore, made.
an observation, and | hope he was
correctly reported. He said:

“We wannot be depending on
food imports always and it is a
matter of shame that we have
still to accept outside help to get
over the food crisis.”

H> said:

“The recant crisis was the final
warning to the country to set
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matters right and, if this occurred
again, there- would be chaos and
utter confusion.”

He is bold enough to make this bold
statement. But, many a time, a large
number of his predecessors have
indulged in similar observations. So,
Shri Nath Pai need not have taken
the trouble of quoting some American
writers as to what hunger may mean
to tilis country. He must be fully
aware of the fact that chaos is the
only thing following failure on food
front,

The question that 1 ask myself is
whether this so-called recent crisis
was necessary to awaken us into any
kind of activity. I thought that the
1943 famine of Bengal was a pointer
in this direction. We have been in
charge of the affairs of this country
and it is expected of any country,
particularly an agricultural nation
like India, that before we start dream-
ing about, or thinking in terms of,
atom bombs and other things, we shall
at least have taken a little good care
about the basic requirements of the
people who inhabit this country.

A few minutes back Shri Shyam
Dhar Misra gave us, rather regaled us
I should say, with facts and figures.
He said that we have already achiev-
ed an irrigation capacity of 195
million acres.

Shri Shyam Dhar Misra:
potential.

Irrigation

Shri Rajeshwar Patel:
have you reached?

How much

Shri Shyam Dhar Misra: 90 million.

Shri Rajeshwar Patel: If 90 million
acres of land have really irrigation
facilities, 1 fail to understand why
should this country be producing only
84 million tons,

Here I would like to make a refer-
ence to Bihar. A request was made to
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the Chief Secretary to the Govern-
ment of Bihar, when he was the
Development Commissioner, to find
out what are the tanks and other
water resources in one particular dis-
trict, Gaya, which have gone out of
use because they have not been taken
care of when we took the reins of
this Government. He conducted a
very thorough survey and came to
the conclusion that Rs. 500 crores
would be needed to put those sources
of irrigation back in order. So, we
can realise that while we propose
through these grandiose schemes,
river valley grojects, to add to the
irrigation poterdial of this country, we
have been sadly neglecting the exist-
ing sources of irrigation,

Some hon. Members have suggested
that in view of the failure of the
Government, both at the Centre and
in the States, to get the plans imple-
mented, it is necessary that some
effort should be made to decentralise
The point that I want
to urge upon the Government is that
decentralisation, as it is understand
today, is not the remedy. The remedy
that I may suggest may sound almost
foolish to the all-knowing persons on
the Treasury Benches and the Agri-
culture Ministry, but I would still
venture to suggest that if only the
Government of India and the State
Governments withdrew themselves
from the field of agriculture, if they
ceased to be the instructors and guides
of peasants, who any time know
better than any one of them or all of
them put together, if they only with-
drew themselves and let the people
help themselves, by -giving them the
wherewithal, by providing them with
required credit, the result will be
startling. There are hardly a few
thousand mills and factories in this
country. We have umpteen sources
for financing them. Do we realise
that there are 7 crores of factories in
our farms, there are 7 crores of
families and the pittance of credit that
is made available to them through all
kinds means reach only those who do
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not need that credit, when it is dis-
tributed through the agencies of lhe
State Government as taccavi loans or
credit to the co-operative societies? It
does not mean anything to 90 per cent
of the farmers of this country.

Shri Misra was proud to impress
upon this House that agriculture alone
was responsible for an exchange earn-
ing of the tune of nearly Rs. 500
crores a year. That is in spite of you.
If they had been producing and earn-
ing foreign exchange, it is in spite of
the Government of India's best efforts
to thwart all the efforts of the poor
farmers.

We forget that the real problem of
this country is not production, is not
fertilizer; it is the question of
emphasis, it is the question of recogni-
tion. All these years we have been
trying to build up, what I call, the
etension of Europe, the European
culture, urban India, big industries;
the little man is hardly of any concarn
for us: The other day Shri Mehr
Chand Khanna was proudly saying—
and none of them objected to that—
that the Government has decided that
Delhi will be a beautiful city and the
jhuggiwallas must go and that the
Government is going to follow and
achieve its objective. Well and good.
He is welcome to do whatever he
likes. The little urchins, the sons of
these labourers, who are helping the
building up of the air-conditioned
mansions in which you and I work,
they may as well be exposed to the
hot sun and hot wind of Delhi; it is
none of his concern. But how do they
happen to trek into these cities? Why
do they come here? Unemployment
that prevails in the rural side is the
real cause. It is not that they want
to be here to be treated like rats and
unwanted animals and so they throng
big cities like Bombay, Calcutta und
Delhi.

So, the question is that the Govern-
ment should decide whether it is the
urban India, the big industries, that
we are pledged to build or we have
to build the villages. If Gandhiji’s
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dream to make India and Indian
fswaraj meaningful has any idealism
and any appeal left to this Govern-
ment and to ourselves, we will have
to make up our mind that we have to
do everything to see to it that the
rural man, who not only produces
food but also fibres and other raw
material for the factories on which
the town-dwellers are prospering, whr
are the hardest working people—9:
per cent of the prosperity even today
can be traced only to their effort—-
should have a square deal. It is time
*hat we withdraw ourselves from
spheres to which we do not belong.
where we do not have to teach any:
thing and have to learn everything
Not only that, I have not the least
doubt in my mind that the farmers
of India, leave alone their being abler
than the agricultural graduates that
we are producing by the hundred<
every year, are abley than any farmer
anywhere in the world. If you da not
provide them with adequate credit,
do not expect anything from them.

N g e (qEEEET)
R Y AR @wy faar g, Iuw foo &
WX NRfe FTAT STEar g 1 g
Ffq &Y 7 o9 ¥ oF aweq faar O
foa # st o & Awd Fratfr
ot | IR T I T § WK ag 0
¢ fr g o @ Tifed o e
fon fogaifea & o ot FeqEe &
e & w= @ & amman § R o
A4 & qrerde e g @ 1 afwa
7g ¥ f& "o e # o g
e Y Fra Ao fe @ g e
¥ gfiemo ¥ faedr a9 ot o gifea
o Y, fogafer fiva @ ag o
fogaifer @ 7@ & A A W
frgatfea #ima grlt ag ¥4 § &: 7T
T fogaifes v 7@ g7 1w
IR T % T G £ g g e
JRT AT IF @UUE FT GEET AT
it #Y qWET ¥ ST ZF AE F7

aER 1
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T WX gAR AW A A
gifae 7 1 e & Ay F A s
¢ A FTHATE A R |

Dr, L. M. Singhvi: All of us have
spoken in the strain of commonseénse
and it is that which seems to be
peculiarly lacking in the long period
of travail and trial in the matter of
our food policy. Mr. Nath Pai be-
wailed the fact that, in spite of the
long co-habitation that the Govern-
ment had had with these problems,
they were not able to master the
problems. He did not know perhaps
the mysterious way in which the
conjugal relationship between the
Government and the problems to
which it is wedded has worked out.
The Government has become more
and more henpecked as a consequence
of this prolonged co-habitation There
has grown a sort of despair, a sort of
soft yielding unquestioning slavery
to the problems as a consequence of
this long co-habitation. This long
cohabitation has led to a prolific and
unceasing procreation of problem-
progney. Equally prolific, it secems.
are the alibis and excuses which the
Government, year after year, parades
before this House and this country.

Mr. Chairman, the most refreshing
part of the entry into this particular
office of Mr, Subramaniam was the
realisation that he brought to bear
upon agricultural policies that old and
outdated concepts would not enable
us to make a technological break-
through—the confidence that he sought
to infuse in the technical and adminis-
trative cadres of people at various
levels who have to implement the
agricultural policies of the country.
The most refreshing part is the out-
line of the new agricultural strategy
which has been spelt out in a number
of documents and which I personally
consider to be basically sound. It is
for this that I would like, first of all,
to congratulate the Minister. As a
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matter of fact, it is not as if it is a
routine rehash and re-statement of old
and outdated policies. As a matter of
fact, there are areas in which Mr.
Subramaniam has made bold to
enunciate new concepts and to advo-
cate brave and welcome departures,
for example, in respect of inputs, in
respect of fertilisers, in respect of the
policy that technologically alone we
would be able to solve our problems
of agriculture. In a country like ours,
productivity is largely a matter of
resource application. It appears that
resources, both physical and techno-
logical, have been very scarce and yet,
our Government was naive enough
for years and yeras to hope that out-
put would increase, although they
were not prepared, although they
were not planning, to put any sub-
stantial inputs. It is shocking to find,
for, example, that the average quan-
tity of nutrient per acre available in
our country is no more than three
pounds. As compared to this, in
Japan, the per acre application of
nutrients is as large as 300 pounds,
i.e.. nearly hundred times as much as
in our country. In Taiwan it is as
much as 180 1bs. and in Korea it is as
much as 100 lbs. per acre. I shall cite
only the instances of the Asian
nations because their circumstances
are somewhat more comparable to our
own circumstances.

Even out of these average 3 Ibs. of
nutrients available in our country per
acre, most of it goes for cash crops
with the result that so far as food
crops are. concerned, there is hardly
any nutrient and fertiliser available
for them. Indeed I have felt for a
long time that in certain parts of the
country where we have concentrated
on production of food crops we are
penalised. The agriculturist in those
parts of the country, who has pursued
steadfastly the production of food-
grains actually has to pay a heavy
price. The agriculturists in other
parts of the country who have pro-
gressively been weaned away from
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growing food crops and who have
concentrated themselves on cash
crops as a matter of fact did so at a
considerably heavy cost to those who
engaged themselves in production of
food crops, I know that if a com-
parative and close study is made of
this phenomenon it would be found
that it has resulted in far-reaching
inequities and injustices. This should
be remedied I feel, and T hope that
the Government would proceed to do
something positive about this aspect of
the matter.

About fertilisers, our experience has
been that it is not available in time.
and it is not available at reasonable
prices. ‘The co-operatives about
which my hon. friend Shri Shyam
Dhar Misra spoke somewhat eloquent-

Mr, Chairman: Dr. L. M. Singhvi
may resume his seat for a second. I
would like to put one thing to the
House. Before I had taken the chair,
the Deputy-Speaker had put it to hon.
Members whether they would like to
sit extra for an hour or so.

Some hon. Members: No,

Mr. Chairman: I find that a num-
ber of hon. Members are very uager
to speak on this subject. Ag it is, at
6 pm. we have to adjorun this dis-
cussion; my submission is that in case
hon. Members are prepared to sit for
some time more, al] the hon. Members
who are here wil] be accommodated.

Several hon. Members: Yes,

Shri Raghunath Singh (Varanasi):
That is a very good suggestion. We
all welcome your suggestion, and all
the hon. Members who are here should
be given a chance to speak. The sug-
gestion you have made is a very
good and welcome suggestion.

o wr gt dgern () -
g @y B omm o e L &
T WET FGETE
312 (Ai) LSD—11.
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A To To uraw : g @ WS &Y
& fau dare £

wfa wRag : wrs, W

o ¥o Yo AW : g AR TF gW AT
B F faw da §

Shri D. N. Tiwary (Gopalganj): It
is not necessary that every Member
should speak on every Demand. Only
those should be given chance who
have not spoken on any other De-
mands.

Shri Inder J. Malhotra (Jammu and
Kashmir): Those who take special
interest in the subject should also be
given chance.

Mr. Chairman: I wish the hon.
Member had been here earlier; then
he would have seen that during the
last one hour, only those Members
had spoken who had not spoken
before, and particularly friends from
hig own State.

Shri Inder J. Malhotra: You should
also give chance to those Members
who take interest in the subject.

Shri Sheo Narain: We are all inter-
ested in the subject, and, therefore,
we are sitting here.

Dr. L. M, Singhvi: I hope that all
this time would not be treated as part
of my time,

I am speaking about the co-opera-
tives which have been found guilty, in
a number of cases, of distributing fer-
tilisers either on the basis of rank
patronage or on the basis of black-
marketing. I have known both these
types of instances, these have been
brought to my attention, and yet it
appears that we are anxious to pour
in large amounts of money into the
co-operative movement, but are not
equally anxious to ensure that these
moneys are properly utilised. Unless
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that assurance is forthcoming, cries
would continue to be raised, and I
think, legitimately, against co-opera-
tives even from quarters which are not
basically and in principle opposed to
the co-operative movement, but who
are disheartened and disillusioned by
the manner in which the co-operatives
function, by and large, throughout the
country, with some honourable ex-
ceptions.

Much is made of what has been done
so far in the matter of irrigation in
our country. Sometimes major irriga-
tion projects are cited as the great
examples of initiative and planning in
our country; on other occasions, em-
phasis is laid on minor irrigation pro-
jects and what wonders hdve been
achieved in that fleld by Government.
1 am sure none of us is prepared to be
led by any of these arguments. I
should like to read what g student of
Indian economics has to say on this
matter, not an altogether objective or
impartial student; his is a pessimistic
and dismal study in which these ob-
servations are contained; nevertheless,
it is somewhat pertinent to the whole
problem of irrigation engineering in
our country and the approach or irri-
gation engineering 1in our country.
This is what it says:

“Between the beginning of the
First Plan and the middle of the
Third. India brought 20 million
new acres under irrigation.”—

this is a tall claim. and if 1t were cor-
rect. it would be a very heartening
claim for the Government to make—

“But ‘under irrigation’ does not
mean what it does in the United
States. It usually means providing
water on an uncertain delivery
schedule and in amounts insuffi-
cient for high yield. It is a valued
method of drought relief, and
what is often officially claimed for
it is that it helps keep production
from falling badly in drought”,—

This is what the hon. Minister has on
ercasion claimed without carrying
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much conviction. The evalution, 1
have cited, goes on the say:—

“Disciplined delivery of water
for sustained high yield is a con-
cept of irrigation, not yet accepted
by the Ministry of Irrigation and
Power. Nor, because the costli-
ness of irrigation calls for austeri-
ty in project design, has drainage
been incorporated into irrigation
wel] enough to escape the charge
often made by foreign irrigation
specialists, that major irrigation
projects have, through waterlog-
ging and salinization, destroyed
more productive acres than they
have created. The government
has invested heavily in irrigation;
but it is a source of widespread
complaint that major projects lag
badly in construction, with the
result that even the limited ob-
jective of drought relief is not
effectively pursued. Clearly, irri-
gation projects do not explain the
growth of output, and the big
projects may have on balance
retarded the growth of output”.

It seems that unless the approach
to irrigation is re-oriented, unless a
drainage system is considered at the
same time that irrigation is planned,
unless we are able to make sure that
irrigation will contribute in a‘measure
commensurate with the outlays on it,
the whole planning would be self-
defeating and ill-conceived.

Now in the new  agricultural
strategy we are told that sufficient
attention  would be paid to
soil conservation. 1 should like
to ppint out what a publication
of Govermnent itself says—and this is
accepted as axiomatic truth every-
where:

“Historical and archaeological
evidences show that the land re-
sources are exhaustible and nations
that have not taken care of their -
lands have had to pay by extinc-
tion. . .. "
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It can be said perhaps with a mea-
sure of authority that soil erosion has
taken away as much as 17—20 per
cent of our land since the onset of
this country. If thig is a reasonably
correct figure, then a devastating and
shocking prospect is before us. I
should like to know in particular as to
what is planned to be done about
arresting the advent of soil erosion
at a fast pace.

I would also like to know as to
whether projects for land utilisation
and water utilisation have been pro-
perly developed and coordinated. I
am not at all satisfied with what has
becn done in the past and I shall like
the Minister to tell us how the new
agricultural strategy would express
itself in the matter of water and land
‘management.

Mr. Chairman:
now.

He will conclude

Dr. L. M. Singhvi: I have taken, I
think, only 11 mintues. 1 think 18
minutes are allotted to my group. 1
will conclude in the time that is due
to me.

It seems we have effected an in-
crease of about 50 per cent over a
period of 15 years, bat the per cgpita
increase during this period hag been
perhaps less than 15 per cent because
of the rise in population. That is
where every Food Minister will conti-
nue to meet his Waterloo, unless
something is done on a mass scale,
and not in the peripheral manner in
which the family planning policies are
being pursued in this country.

I should like to emphasize that the
Government should give the highest
priority to agro-industries and indus-
tries which would contribute to the
growth of agriculture in this country,
because that is the only way we can
really ‘make a technological break-
through in our present stagnation.
That alone can bring to a stop the ship
to mouth policies of the Government.

I would like to make a special plea
for a far more massive conception for
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the desert development programme
than the one that finds expression in
the report before us. The report is a
very bleak, cheerless document in this
respect. It dismisses the whole idea
in one neat little sentence which con-
ceals more than it reveals. The alloca-
tions on this head have been consider-
ably reduced, and I would like to
make a plea that this project is pur-
sued with maximum possible resources,

Mr, Chairman: He should conclude.
I am very much hard pressed for
time.

Dr. L. M. Singhvi: Sir, when you
intervened, when I was speaking, the
whole chain of thought was broken.
Not only were three or four minutes
taken away, but to resume the trend
of thought, I had to take a few ore
minutes. You have ycur difficulties,
but I have mine.

Mr, Chairman: Let '‘me make myself
clear. Now there is a backlog. Na-
turally I would request him to take
his exact time and stop.

Dr. L. M. Singhvl: If you had raised
this question, you did after I had con-
cluded my speech and not in the mid-
dle, the whole chain of thought would
not have been broken.

Mr. Chairman: Therc are matters
to which the Chair has to pay atten-
tion. That should be very clear.

Dr. L. M. Singhvi: I feel that so far
as the question of seed farms and
better varieties of seeds are concern-
ed, the Government is likely to fall a
prey to the dogmatic attitude which
is being propounded by some Members
in this House as well as outside. I
woulq like to know whether the Gov-
ernment are prepared even to take up
these farms, but to allow the manage-
rial skill of the private sector to ope-
rate in this field. Alternatively, 1et
the Government compete if necessary
and let competition show if the public
sector seed farms can do as well. As
a matter of fact, such competition
would conduce to greater efficiency.
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One word more and I have done,

and this is in respect of the ascen-

dency of centrifugal forces. A plea
was entered by my hon. friend, Shri

Nath Pai, in this connection. I should

like to refurbish this plea, because I

think this is the most central consi-

deration today for the very survival
of our democracy, for the survival and
prosperity of our nation. Do not, for

God’s sake, allow each Chief Minister

to run the country or his part of it as

he likes it. There is this Parliament
which is the conscience, and which is
the focus, of the country as a whole,
and I would like that the Government

asserts itself in evolving policies of a

national character, and not allow the

parochial considerations, prompted by

Chief Ministers or others, to prevail.
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18.00 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTY-SIXTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to present the Eighty-sixth Report of
the Committee on Private Members
Bills and Resolutions.

18.01} hrs.

DE-SCHEDULING* OF SCHEDULED
CASTES

Mr, Chairman: We will now take up
the half-an-hour discussion.
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1 dfafie o faw  qeff
Their application has been rejected
on the ground that they reside
outside the scheduled area.
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Shri S. M. Banerjee: That is true,
but the convention is that if he does
not take ten minutes then we can
divide our time, five minutes each.

Mr. Chairman: I may tell the hon.
Member that there are a number of
other signatories also.

Shri S. M. Banerjee: Then I would
only ask a question. There is a lurk-
ing fear in the minds of Scheduled
Castes and Scheduled Tribes in Uttar
Pradesh and other places that some of
the castes belonging to either Sche-
duled Castes or Scheduled Tribes are
likely to be descheduled; for instance,
the dhobis and chamars are likely to
be de-scheduled. I want a definite
‘assurance from the hon, Minister that
as a result of the implementation or
acceptance of the Lokur Committee’s
recommendation no caste is going to
be de-scheduld; rather, further castes
will be added to it.

18.07 hrs.
[Mr. DEPUTY-SPEAKER in the Chairl.

There should be uniformity. Dhobi
in Uttar Pradesh is a Scheduled Castc;
Dhobi in other places may not be a
Scheduled Caste. So, there should be
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uniformity. But I want an assurance
that no caste is likely to be de-sche-
duled.

Shri Sonavane (Pandhagpur): When
does the Government propose to place
the Report of the Lokur Committee on’
the Table of the Lok Sabha and is it
the intention of Government to 1e-
‘move such of the castes from the list
of Scheduled Castes who are not Sche-
duledq Castes on the ground of un-
touchability and include such castes
who suffer from untouchabality, social
disabilities, in the list that would be
revised hereafter? :
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g w0 § ar 9u% fan g v
FEN ST ?

Shri S. C. Samanta (Tamluk): Is it
not a fact that the scheduled caste
people themselves are trying to come
at par with the higher castes and, if
50, why all the scheduled caste organi-
sations in the country were not con-
sulted by the Lokur Committee in
order to come to a reasonable deci-
sion?

Shri Chuni Lal
put a question?

(Ambala): May 1

Shri D. C. Sharma (Gurdaspur): ]
want to put a question, Sir,

Mr. Deputy-Speaker: You must give
notice before the discussion begins.

it wrete (gort) oot aga ana
Tt & wwfag 1,1 e & aaw Qe
EEEag LR O]

IqTeTR APAD . WE wfAa
famgrr Afew e § ¥aw =& qam
R E

@ ot g oW sy
AN TFUE. .

Mr. Deputy-Speaker: Under the
rules, notice should be given before
the discussion begins.
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Mr. Deputy-Speaker: The rule is.
Any Member who has previously inti-
mated to the Speaker may be permit-
ted to ask a question. You cannot ask
a question any time you like.

12138

The Deputy Minister jn the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): Mr. Deputy-Speaker,
Sir, the hon. Member, Mr, Patil, who
raised this Half-An-Hour Discussion
brought out two main points. Firstly,
he said that there are area restrictions
which prevent some of the tribes who
live in the same State from enjoying
the benefits of the scheduled tribes
which are available from the back-
ward class sector programmes and
that area restrictions should be re-
moved. Secondly, he said that there
are certain anomalies in the existing
List, that is, some people who belong
to the scheduled castes and scheduled
tribes and who suffer from untoucha-
bility are not included and some, by
mistake, have been included and that
those anomalies should be removed.

Sir, I have, time and again, ans-
wered questions on thig point. As 1
have said earlier, there is no disagree-
ment with the Members. I think, if 1
remember aright, on the 25th Febru-
ary this year, I already said that when
the meetings were held on the 8th
and 10th December, with both the
Members of Parliament and the Minis-
ters belonging to the scheduled castes
and t:ibes, there was a general agree-
ment about the removal of area res-
trictions.

Along with this area restriction,
as he pointed out, there are certain
anomalies which should also be re-
moved. This can be done by revising
the existing List. If the revigion of
the List of the Scheduled Castes and
Scheduled Tribes has to be taken up
under articles 341 and 342 of the Cons-
titution, we have to do this by bring-
ing in a legislation before Parliament.
If a legislation has to be brought in
to bring these changes, there is no point
in bringing a legislation for the re--
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movel of area restrictions first and it in the list of scheduled castes. If

then again for the anomalies to be set
right.

As the Members are aware, we have
been holding meetings with the Mem-
bers of Parliament and Ministers ot
each State who belong to the sche-
duled castes and scheduled tribes.
We have almost completed the List.
Only a few States are remaining, that
is, Kerala, Jammu and Kashmir and,
I think, Andaman and Nicobar Islands
also and that too because those Mem-
bers were not present or could not
come over for the discussion. Other-
wise, all our discussions are over.
During the discussions, we came across
certain points of difference and we
have referred this matter to the vari-
ous State Governments for clarifica-
tion. As soon as that is received, I
think, we will be able to bring in a
legislation and if Parliament has time
to take up that legislation, I think, we
will be ready to bring the Bill in the
current session itself.

Sir, apart from that, I do not think
1 can give any assurance that these
castes will be included and those
castes will be removed or these tribes
will be included and those tribes will
be excluded. For example, in UP.,
there are Adivasis but they have not
been listed in the existing List. We
are really keen that we should bring
in the legislatlon as early as possible
so that those people who have been
left out. those who suffer by the area
restriction. be included in the List and
allowed to receive the benefits.

As to the question of Mr. Banerier
about dhobis, his voint of view is that
all dhobis. just because dhobis of
Uttar Pradeh and some other States
are consideraq to be the scheduled
castes. should be included in the list
of scheduled castes. The criterion ‘or
including any caste in the List is whe-
ther they suffer from untouchablility
or not. If anv particular eroun of
dhobdis in any State suffers from un-
touchability, we will certainly include

they do not suffer from untouchabality
and if they themselves do not want to
be classified as scheduled castes, I do
not think there is any reason why we
should class them a scheduleq castes,
as Mr. Patll has rightly pointed out.

About the lurking fear of members
that we are keen on removing certain
communities from the list for reasons
which they themselves know, T do not
think there is any need for any such
fear. We were holding meetings
State-wise mainly because we wanted
to give more opportunities to the mem-
bers to voice their feelings and tell us
as to how they feel about certain com-
munities in the list being taken out of
the list and how the anomaly is to be
removed. Another thing is that the
lists are drawn up State-wise. So we
had been holding meetings State-
wise. Unfortunately Mr. Sonavane
was not present in the meeting; it he
had been present he would not have
put this question.

Shri Sonavane: I only wanted to
know whether the report would be
placed on the Table.

Shrimat] Chandrasekhar: We have
a number of reports. This question is
hanging fire for some years. We had
been getting information from the
State Governments. There were cer-
tain anomalies and the Minister of
Social Security felt that a Committee
should be appointed to go and visit
the various States to find out how they
felt ahout the anomalies. The Com-
mittee has submitteq a report. That
is one of the documents which we have
in our possession to finalise our views:
it is not the bible for us to take all
the recommendations from the Lokv.!r
Committee’s report. The report is
available: most of the members belong-
ine to scheduled castes and scheduled
tribes. who are interested in the re-
commendations, have got it. .. .

Shri Sonavane: Let the whole House
be interested in it.
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Shrimati Chandrasekhar: It will be
placed in the Library and all the
members who are interested in it can
have a study of it.

Because the time at their disposal
wag very short,—they were to submit
a report within three months and
they had to visit all the States—the
Lokur Committee could not ‘meet all
the representatives ag Mr. Samanta
desired; I also would have desired that
they meet many a member who had
some contact with ‘the communities—
scheduled castes and scheduleq tribes.

Shrl §. C. S ta: The scheduled
caste organisations were not contact-
ed.

Shrimati Chandrasekhar: They could
have contacted the organisations. They
had a certain plan. They were asked
to go to the various States and exa-
mine. They could not meet all those
organisations, because they did not
probably have enoughetime. Since we
are keen on introducing the legisla-
tion, I do not think I can add any-
thing more.

Shri D, C. Sherma: When will the
legislation be introduced?

CHAITRA 30, 1888 (SAKA)

of Scheduled 12142
Castes (H. A. H.
Dis.)
18.20 hrs,
DEMANDS FOR GRANTS—Contd.
MinistTRy oF Foop, AGRICULTURE,

ComMuNITY DEVELOPMENT aND Co-
OPERATION—Contd.

Mr. Deputy-Speaker: The House will
now resume further discussion on the
Demands for Grants under the control
of the Ministry of Food, Agriculture,
Community Development and Coope-
ration. Now, Shri Chandak.

Shri Chandak (Chhindwara) rose—

Wt N WA wENT  SuSE
wgew, & Wy N sqEewr W §
g Ao qfr T &

Mr, Deputy-Speaker: There is no
quorum. The bell is being rung...The
bell has stopped ringing. There is no
quorum. The House will now stand
adjourned and meet again at 11 aAMm.

tomorrow. The hon. Minister will
reply tomorrow.

18.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
Apnril 21, 1966/Vaisakha 1, 1888 (Saka).

GMGIPND—LS N—312(Ai, LSD—8-7-66—870.
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